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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE BENCH AT CHENNAI

ORIGINAL APPLICATION No.106 of 2023
K SRINIVASULU & ORS ...Applicants
Versus

STATE OF ANDHRA PRADESH
and 13 others ...Respondent

REPORT FILED BY THE 20 RESPONDENT MINES DEPARTMENT

It is submitted that Mr. K Srinivasulu and other residents of village Kondasamudram and surrounding villages Gudupalli Mandal, Chittoor,
Andhra Pradesh made a compliant in the National Green Tribunal (NGT) Principal Bench, New Delhi against granite quarry mining operations carried out by
M/s Rathna Minerals, M/s Sri Sai Krupa Granites, M/s Sai Raghavendra Granites, Sri K.Siva Prakash (Formerly M/s Sri Venkatasai Granites) &
M/s. J.R. Granites in and around the villages of O.N. Kothur, Kotamakanapalli, Chinnakotamanapalli, Kondasamudram, Chinna Agraharam, Talli Agraharam
Srinivasapuram and Krishnarajapuram and also arrangements are going on to issue new permissions for miners in the survey nos. 89, 98/1, 98/2, 103/4,
104/1, 127, 129, 129A, 130. The mining operations and blasting carried out in the said villages alongside the roads, canals and residential premises by the
mining operators and causing huge damages to the residential houses and injuries to the villagers.

In view of the observations made in the report of the Joint Committee as well as averments made in the replies/response filed by respondents no.
7 to 14, this respondents filed Action Taken Report as follows;

Director of Mines and Geology
Govt. of Angnra Pradesh

Ibrahimpatnam, Vijayawa
N.T.R. District



1) Regarding Quarry lease for Black Granite over an extent of 4.809 Hectares in Sy.No.132, 133, 134 & 135 of Kotamakunapalli Village, Gudupalli -
Mandal, Chittoor District held by M/s Rathna Minerals :- Respondent No.7

Non-Compliance observed during

Sl.No. the Jolat Compifttse Action taken / Penalty Imposed Remarks
1) It is submitted that earlier this office Technical staff have
inspected the mine leased area on 02-12-2020 and noticed that
the lessee has transported 137.921 Cbm of Black Granite excess
to the permitted quantity which is breach under Rule 12(5)(h)(iii)
of APMMC Rules, 1966 and the same was informed to the
Director of Mines and Geology, Ibrahimpatnam vide It is submitted that, the Asst, Director of
Lr.No.3045/Q1/2010, Dt.12-02-2021. Mines and Geology, Palamaner vide Lr.No 3045/Q/2010
2 he Diector of Mines and Gy, Traimptnam has | 215122022 s s st prucion arer o
issued Show Cause Notice vide No0.4320969/D13-2/2021, .. : .
. APPCB Vijayawada on compliance under section 33(A) of
Dt.15-03-2021 to the lease holder. In this regard, the lease holder water (Prevention and Control of Pollution) Amendment
Buffer zone of 7.5 meters all around | has submitted reply against the Show Cause Notice. But reply is Act, 1974 and under section 31(A) of Air (PCP)
the mine lease area for green belt | not satisfaction. Am;:n e AGE
1 development is hot being 3) The Director of Mines and Geology, Ibrahimpatnam vide
maintained. The Project Authorities | pemang Notice No.4320969/D13-2/2021, Dt.08-02-2022 has Further, +this office ‘Technical Staf
e RNy Wihg SpsREbes el Demand Notice to the lessee and directed to payment of accompanied with District Collector, Chittoor has

even in buffer zone.

Rs.25,12,049/-. Meanwhile, the lessee has filed Revision
Application Dt.21-02-2022 before the Government and same was
disposed off vide Memo.No0.839/M.1(1)/2022, Dt.07-02-2023 has
allowed the revision application and directed to pay the amount of
Rs.4,38,675/- towards Normal Seigniorage Fee. The remaining
demand amount of Rs.20,93,374/- towards Penalty is waived off.
However, the lease holder has paid demanded amount of
Rs.4,38,675/- vide challan No.71027298412023, Dt.15-04-2023.
ANNEXURE - 1

inspected the quarry lease on 11-07-2023 and observed
that the quarry lease was not in operational stage since
more than 01 year and the District Collector, Chittoor
instructed the Department officials to keep constant vigil
regularly on the quarry lease and not venture anybody
into the quarry until disposal of O.A.No.271 of 2022.

\WXI:(&O ines and Geolog

Govt. of Andhra Pradesh
Ibrahimpatnam, Vijayawad
N.T.R. District




Once the excess mining out of the lease area that is
mining also done in buffer zone was noticed and imposed fine
and subsequently, they did not do any mining in buffer zone.

Project Authorities were not provided
details/records regarding the SR
activities and year wise expenditure
incurred for each financial year.

The information pertaining to Andhra Pradesh Pollution
Control Board

Avenue plantation (tall plants) of at
least 1.5 m height for 1 km length of
the approach road on either side of
the road has not developed.

The information pertaining to Andhra Pradesh Pollution
Control Board

4. No water sprinklers and mobile
water  sprinkling tankers  are
available at the mine lease area.

The information pertaining to Andhra Pradesh Pollution
Control Board

Monitoring reports of Ambient Air
Quality (AAQ), Ground water level
and quality, Noise levels, are not
available.

The information pertaining to Andhra Pradesh Pollution
Control Board

Permission from Competent
Authority for withdrawing of ground
water from bore wells is not
available.

The information pertaining to Andhra Pradesh Pollution
Control Board

Garland drains and Siltation ponds
are not available.

The information pertaining to Andhra Pradesh Pollution
Control Board

Measures for ground water recharge
are not being taken.

The information pertaining to Andhra Pradesh Pollution
Control Board

Over Burden is being dumped out of
the mine lease area. Approval
regarding dumping of OB out of the
mine lease area is not available.

The information pertaining to Andhra Pradesh Pollution
Control Board

%f Mines and Ge

Govt. of Andhra Pradesh
lbrahimpatnam, Vijayawad
N.T.R. Districg




Retaining wall at the end of OB

It is submitted that this office has informed frequently to the lease
holder at the time of inspection maintain the retained walls

around the over burden dumped area with big Granite waste
blocks.

10 | dump of appropriate size is not -
ilable. ;
avatiable In this connection, the lessee has stocked mine waste
Granite blocks for retain the over burden around the dumped
area.
Detai i th . . ;
etauls/r.ecords regardn‘{g © The Information pertaining to Project Proponents
11 Occupational Health Surveillance of -
: (Respondents 7 to 14)
workers are not available.
Details/records regarding
12 constitution of separate i The Information pertaining to Project Proponents
Environmental Management Cell are (Respondents 7 to 14)
not available.
Details/records regarding funds
13 earmarked for environmental The Information pertaining to Project Proponents
protection  measures are  not (Respondents 7 to 14)
available.
Project Authorities are not
itti i 1 li . . g ,
submitting six ‘month s The Information pertaining to Project Proponents
14 | reports along with monitored data to -
" (Respondents 7 to 14)
competent authorities on regular
basis.
Project Authorities are not
15 submitting Environmental Statement The Information pertaining to Project Proponents

in Form- to competent authorities on
regular basis.

(Respondents 7 to 14)

M\ﬁ Mines and Geolo

Govt. of Andhra Pradesh
Ibrahimpatnam, Vijayawada
N.T.R. District




2, Regarding Quarry lease for Black Granite over an extent of 0.611 Hectares in Sy.No.100 of Kotamakunapalli Village, Gudupalli Mandal, Chittoor
District held by M/s Sri Sai Krupa Granites :- Respondent No.8

Sl.No.

Non-Compliance observed
during the Joint
Committee

Action taken / Penalty Imposed

Remarks

Buffer zone of 7.5 meters all
around the mine lease area
for green belt development
is not being maintained.
The Project Authorities are
conducting mining
operations even in buffer
zone.

1) It is submitted that earlier the technical Staff O/o of the Asst,
Director of Mines and Geology, Palamaner have inspected the quarry
lease applied area on 27.12.2020. Subsequently, this office vide
Lr.No.3047/Q2/BG/2009, Dt.04-02-2021 has requested the Director
of Mines and Geology, Ibrahimpatnam to take further necessary
action against the lease holder for transportation of 25.99 Cbm of
Black Granite from their leased area without payment of Seigniorage
Fee which is breach under Rule 12(5)(h)(iii) of APMMC Rules, 1966
and issue suspension of quarrying operations till realization of the
Penalty in addition to the Normal Seigniorage Fee along with DMF
and MERIT and for violation of other lease deed conditions and
necessary orders may kindly be issued in connection with the
encroached area.

2) Further, the Director of Mines and Geology, Ibrahimpatnam
has issued Demand Notice vide No.1653/D13-2/2021,
Dt.10-02-2022 to the lessee and directed to pay an amount of
Rs.4,21,038/- as per Rule 12(5)(h)(iii) of APMMC Rules, 1966.

In this connection, the lessee has paid following amounts and
detailed below: ANNEXURE-II

Sl.No. Challan No. & Dt. Amount
1 61020875972022, Dt.18-04-2022 70,173/-
4, 61020903502022, Dt.18-04-2022 3,50,865/-
Total 4,21,038/-

Further, it is submitted that since date of inspection on
25-12-2017 there is no excavations in the outside of the
leased area, buffer zone and also the Asst, Director of Mines
and Geology, Palamaner vide Lr.No 3047 /Q2/BG /2009 Dt:
15.12.2022 has issued stop production order to M/s Sri Sai
Krupa until further orders received from the APPCB
Vijayawada on compliance under section 33(A) of water
(Prevention and Control of Pollution) Amendment Act, 1974
and under section 31(A) of Air (Prevention and Control of
Pollution) Amendment Act, 198. Further at present the
mine is not in operation.

Further, this office Technical Staff accompanied with
District Collector, Chittoor has inspected the quarry lease
on 11-07-2023 and observed that the quarry lease was not
in operational stage since more than 01 year and the
Chittoor
officials to keep constant vigil regularly on the quarry lease

District Collector, instructed the Department

and not venture anybody into the quarry until disposal of
0O.A.No.271 of 2022.

Dmﬁ!ﬁnﬁa logy

Govt. of Andnra Pradesh

Ibrahimpatnam, Vijayawada
N.T.R. District




Once the excess mining out of the lease area that is mining

also done in buffer zone was noticed and imposed fine and

subsequently, they did not do any mining in buffer zone.

Project Authorities were not
provided details /records
regarding the SR activities
and year wise expenditure
incurred for each financial
year.

The information pertaining to Andhra Pradesh Pollution
Control Board

Avenue plantation (tall
plants) of at least 1.5 m
height for 1 km length of
the approach road on either
side of the road has not

The information pertaining to Andhra Pradesh Pollution
Control Board

developed.
4. No water sprinklers and
mobile water sprinkling The information pertaining to Andhra Pradesh Pollution

tankers are available at the
mine lease area.

Control Board

Monitoring reports of
Ambient Air Quality (AAQ),
Ground water level and
quality, Noise levels, are not
available.

The information pertaining to Andhra Pradesh Pollution
Control Board

Permission from Competent
Authority for withdrawing of
ground water from bore
wells is not available.

The information pertaining to Andhra Pradesh Pollution
Control Board

Garland drains and
o The information pertaining to Andhra Pradesh Pollution
Siltation ponds are not -
' Control Board
available.

QI}OEJ& sPﬂl'neE— and Ge

Govt. of Andhra Pradesh
Ibrahimpatnam, Vijayawada
N.T.R. District




Measures for ground water

recharge are not being
taken.

The information pertaining to Andhra Pradesh Pollution
Control Board

Over Burden is being
dumped out of the mine
lease area. Approval
regarding dumping of OB
out of the mine lease area is
not available.

The information pertaining to Andhra Pradesh Pollution
Control Board

10

Retaining wall at the end of
OB dump of appropriate
size is not available.

It is submitted that this office has informed frequently to the lease
holder during the time of inspection maintain the retained walls
around the over burden dumped area with big Granite waste blocks.

But the lessee has constructed and retaining wall in the mine
leased area.

11

Details/records regarding
the Occupational . Health
Surveillance of workers are
not available.

The Information pertaining to Project Proponents
(Respondents 7 to 14)

12

Details/records regarding
constitution of separate
Environmental
Management Cell are not
available.

The Information pertaining to Project Proponents
(Respondents 7 to 14)

13

Details/records regarding
funds earmarked for
environmental protection
measures are not available.

The Information pertaining to Project Proponents
(Respondents 7 to 14)

14

Project Authorities are not
submitting six monthly
compliance reports along

The Information pertaining to Project Proponents
(Respondents 7 to 14)

Wo}"ﬁm- and
Govt. of Andhra Pradesh

ibrahimpatnam, Vijayawada
N.T.R. District




with monitored data to
competent authorities on
regular basis.

15

Project Authorities are not
submitting Environmental
Statement in Form- to
competent authorities on
regular basis.

The Information pertaining to Project Proponents
(Respondents 7 to 14)

\MLM/
Director of Mines and Geolo y

Govt. of Andhra Pradesh
Ibrahimpatnam, Vijayawada
N.T.R. District




3, Regarding Quarry lease for Black Granite over an extent of 0.607 Hectares in Sy.No.98/3 of Kotamakunapalli Village, Gudupalli Mandal, Chittoor
District held by M/s Sai Raghavendra Granites :- Respondent No.9

Sl.No.

Non-Compliance observed during
the Joint Committee

Action taken / Penalty Imposed

Remarks

Buffer zone of 7.5 meters all around
the mine lease area for green belt
development is not being
maintained. The Project Authorities
are conducting mining operations
even in buffer zone.

1) It is submitted that earlier the technical Staff O/o of
the Asst, Director of Mines and Geology, Palamaner have
inspected the mine on 09.12.2009 and noticed as per DGPS
Survey the lessee has worked, out of the leased area.

2) The Asst, Director of Mines and Geology, Palamaner
vide Lr.No: 1348/Q/07, Dt. 16.12.2009 has issued Show
Cause Notice. Subsequently has issued Demand Notice vide
Lr.No 1348/Q/2007 Dt: 02.01.2010 to the Lessee in question
of the lessee has worked out of the leased area for the
mineral quantity 230.880 Cbm, for which the Government
vide Memo No. 311/M.1I(1)/2012-2 Dt. 16.02.2012 stayed the
demand notice and permitted mine operation to run the
quarry within the granted area and also ordered to re-enquire
the matter in detail with reference to the Revision application.

3) Further, this office Technical Staff have inspected the
quarry lease on 17-12-2020 and also this office vide
Lr.No.1348/Q/2007, Dt.06-02-2021 has requested the
Director of Mines and Geology, Ibrahimpatnam to take
further necessary action against the lease holder for
transportation of 677.372 Cbm of Black Granite excess to the
permitted quantities in AMP/EC which is breach under Rule
12(5)(h)(iii) of APMMC Rules, 1966. ANNEXURE - III

Once the excess mining out of the lease area that 1s
mining also done in buffer zone was noticed and imposed fine

and subsequently, they did not do any mining in buffer zone.

Further it is submitted that, since the date of
inspection i,e on 09.12.2009 the lessee has not been
working out of the leased area, buffer zone and also the
ADM&G Palamaner, vide Lr.No 1348/Q/2007 Dt:
15.12.2022 has issued stop production order to the
lessee until further orders received from the APPCB
Vijayawada on compliance under section 33(A) of water
(Prevention and Control of Pollution) Amendment Act,
1974 and under section 31(A) of Air (Prevention and
Control of Pollution) Amendment Act, 198. Further at
present the mine is not in operation.

Further, this office Technical Staff
accompanied with District Collector, Chittoor has
inspected the quarry lease on 11-07-2023 and observed

that the quarry lease was not in operational stage since
more than 01 year and the District Collector, Chittoor
instructed the Department officials to keep constant
vigil regularly on the quarry lease and not venture
anybody into the quarry until disposal of O.A.No.271 of
2022.

D‘@Qgr af k‘npa and
Govt. of Andhra Pradesh
Ibrahimpatnam, Vijayawada

N.T.R. District




Project Authorities were not provided

5 details/records regarding the SR i The information pertaining to Andhra Pradesh Pollution
activities and year wise expenditure Control Board
incurred for each financial year.
Avenue plantation (tall plants) of at
3 least 1.5 m height for 1 km length of ) The information pertaining to Andhra Pradesh Pollution
the approach road on either side of Control Board
the road has not developed.
% D watex: sp.n hers: wuie, mohile The information pertaining to Andhra Pradesh Pollution
4 water  sprinkling tankers are -
; : Control Board
available at the mine lease area.
Monitoring reports of Ambient Air
5 Quality (AAQ), Ground water level i The information pertaining to Andhra Pradesh Pollution
and quality, Noise levels, are not Control Board
available.
Permission from Competent
6 Authority for withdrawing of ground ) The information pertaining to Andhra Pradesh Pollution
water from bore wells is not Control Board
available.
- Garland drains and Siltation ponds i The information pertaining to Andhra Pradesh Pollution
are not available. Control Board
8 Measures for ground water recharge i The information pertaining to Andhra Pradesh Pollution
are not being taken. Control Board
Over Burden is being dumped out of
9 the mine lease area. Approval . The information pertaining to Andhra Pradesh Pollution
regarding dumping of OB out of the Control Board
mine lease area is not available.
Retwiing wall 4t the &ad & OB It is submitted thcf:\t this ofﬁ.ce has ir}formeq frequefltly_ to the
. . . lease holder during the time of inspection maintain the
10 dump of appropriate size is not -

available.

retained walls around the over burden dumped area with big
Granite waste blocks.

10

oi:win sand

Govt. of Andhra Pradest:
Ibrahimpatnam, Vijayawada
N.T.R. District




But the lessee has not constructed and retaining wall
in the mine leased area.

Details/records regarding the

The Information pertaining to Project Proponents

11 Occupational Hcalt?l Surveillance of (Respondents 7 to 14)

workers are not available.

Details/records regarding

constitution of separate The Information pertaining to Project Proponents
12 Environmental Management Cell are (Respondents 7 to 14)

not available.

Details /records regarding funds

earmarked for environmental The Information pertaining to Project Proponents
= protection  measures are  not (Respondents 7 to 14)

available.

Project Authorities are not

submithog, (s 'monthly compliance The Information pertaining to Project Proponents
14 | reports along with %n.omtored data to (Respondents 7 to 14)

competent authorities on regular

basis.

Project Authorities are not
is submitting Environmental Statement The Information pertaining to Project Proponents

in Form- to competent authorities on
regular basis.

(Respondents 7 to 14)

11

&)\,\’\"

Director of Mines and Geology
Govt. of Andnra Pradesh
Ibrahimpatnam, Vijayawada
N.T.R. District




4, Regarding Quarry lease for Black Granite over an extent of 0.772 Hectares in Sy.No.101/2 of Kotamakunapalli Village, Gudupalli Mandal, Chittoor
District held by Sri K.Siva Prakash Respondent No.10 (Formerly M/s Sri Venkatasai Granites) :-

Sl.No.

Non-Compliance observed during
the Joint Committee

Action taken / Penalty Imposed

Remarks

Buffer zone of 7.5 meters all around
the mine lease area for green belt
development is not being
maintained. The Project Authorities
are conducting mining operations
even in buffer zone.

1) It is submitted that earlier the technical Staff O/o of the
Asst, Director of Mines and Geology, Palamaner have inspected
the mine on 25.12.2017 and noticed as per DGPS Survey the
lessee has worked out of the leased area.

2) The Asst, Director of Mines and Geology, Palamaner vide
Lr.No: 1051/Q2/BG/2007 Dt: 16.02.2018 & 13-11-2019 has
submitted the determination proposal to head office, Accordingly
vide Lr.No 1433/R5-1/2018 Dt: 13.04.2018 the Director of
Mines and Geology has issued Show Cause Notice to the Lessee
in question of the lessee has worked out of the leased area for
the mineral quantity 1172.28 Cbm, and violated the rule 26 (1)
of APMMC Rules, 1966. Subsequently vide D.Dis Proceeding No:
1433/D13-2/2018 Dt: 13.02.2020 the Director of Mines and
Geology has Determined the quarry lease. For non-rectification
violations.

3) Aggrieved by the Determination order the lease holder has
filed a Revision application Dt.19-02-2020 before the
Government, further the revisional authority conducted the
revision on 24.06.2020 and disposed the revision application
and set aside the Determination  order  vide
Memo.No.867/M.1(1)2020-1, Dt: 12.08.2020 with a direction to
pay the an amount of Rs.12,00,000/ towards Normal Seig.Fee
by the lessee, in this connection the lessee has paid an amount
of Rs 12,00,000/ vide Challan No0.41121391152020, Dt.29-08-
2020. ANNEXURE-IV

It is submitted that, since the date of
inspection i,e on 25.12.2017 the lessee has not
been working out of the leased area in the buffer
zone and also the ADM&G Palamaner, vide
Lr.No 1803/TQL/BG/2020 Dt: 15.12.2022 has
issued stop production order to the lessee until
further received from the APPCB
Vijayawada on compliance under section 33(A)
of water (Prevention and Control of Pollution)
Amendment Act, 1974 and under section 31(A)
of Air (PCP) Amendment Act, 198. Further at
present the mine is not in operation.

orders

Staff
accompanied with District Collector, Chittoor

Further, this office Technical

has inspected the quarry lease on 11-07-2023

and observed that the quarry lease was not in
operational stage since more than 01 year and
the District Collector, Chittoor instructed the
Department officials to keep constant vigil

regularly on the quarry lease and not venture

anybody into the until disposal of

0O.A.No.271 of 2022,

quarry

12

DMmand Geology

Govt. of Andhra Pradesh
Ibrahimpatnam, Vijayawada
N.T.R. District




Once the excess mining out of the lease area that is
mining also done in buffer zone was noticed and imposed fine
and subsequently, they did not do any mining in buffer zone.

Project Authorities were not provided
details/records regarding the SR
activities and year wise expenditure
incurred for each financial year.

The information pertaining to Andhra Pradesh
Pollution Control Board

Avenue plantation (tall plants) of at
least 1.5 m height for 1 km length of
the approach road on either side of
the road has not developed.

The information pertaining to Andhra Pradesh
Pollution Control Board

4. No water sprinklers and mobile
water tankers are
available at the mine lease area.

sprinkling

The information pertaining to Andhra Pradesh
Pollution Control Board

Monitoring reports of Ambient Air
Quality (AAQ), Ground water level
and quality, Noise levels, are not
available.

The information pertaining to Andhra Pradesh
Pollution Control Board

Permission from Competent
Authority for withdrawing of ground
from bore wells is not
available.

water

The information pertaining to Andhra Pradesh
Pollution Control Board

Garland drains and Siltation ponds
are not available.

The information pertaining to Andhra Pradesh
Pollution Control Board

Measures for ground water recharge
are not being taken.

The information pertaining to Andhra Pradesh
Pollution Control Board

Over Burden is being dumped out of
the lease Approval
regarding dumping of OB out of the
mine lease area is not available.

mine area.

The information pertaining to Andhra Pradesh
Pollution Control Board

13

Direct Mines'and G y
Govt. of Andhra Pradesh

Ibrahimpatnam, Vijayawada
N.T.R. District




Retaining wall at the end of OB

It is submitted that this office has informed frequently to the
lease holder during the time of inspection maintain the retained
walls around the over burden dumped area with big Granite
waste blocks.

10 | dump of appropriate size is not -
ilable. ; ; :
avaipae In this connection, the lessee has stocked mine waste
Granite blocks for retain the over burden around the dumped
area.
Details/record regardin the . . .
cral S/I.. res gar .g The Information pertaining to Project
id Occupational Health Surveillance of
. Proponents (Respondents 7 to 14)
workers are not available.
Details/records regarding
12 constitution of separate The Information pertaining to Project
Environmental Management Cell are Proponents (Respondents 7 to 14)
not available.
Details/records regarding funds
13 earmarked for environmental The Information pertaining to Project
protection  measures are not Proponents (Respondents 7 to 14)
available.
Project Authorities are not
bmitting six monthly c lian . o s .
Submitiing six mon y N The Information pertaining to Project
14 | reports along with monitored data to
. Proponents (Respondents 7 to 14)
competent authorities on regular
basis.
Project Authorities are not
15 submitting Environmental Statement The Information pertaining to Project

in Form- to competent authorities on
regular basis.

Proponents (Respondents 7 to 14)

14

e

Director of Mines and Geology

Govt. of Andhra Pradesh
Ibrahimpatnam, Vijayawada
N.T.R. District




5, Regarding Quarry lease for Black Granite over an extent of 0.405 Hectares in Sy.No.103 of Kotamakunapalli Village, Gudupalli Mandal, Chittoor

District held by Sri K.Siva Prakash Respondent No.11

(Formerly M/s Sri Venkatasai Granites) :-

Sl.No.

Non-Compliance observed during
the Joint Committee

Action taken / Penalty Imposed

Remarks

Buffer zone of 7.5 meters all around
the mine lease area for green belt
development is not being
maintained. The Project Authorities
are conducting mining operations
even in buffer zone.

1) It is submitted that earlier the technical Staff O/o of
the Asst, Director of Mines and Geology, Palamaner have
inspected the mine on 30.10.2019 & 01.11.2019 and noticed
as per DGPS Survey the lessee has worked out of the leased
area.

2) The Asst, Director of Mines and Geology, Palamaner
vide Lr.No: 1117/Q2/BG/2017 Dt: 13.11.2019 has issued
Show Cause Notice, subsequently vide Lr.No:
1117/Q2/BG/2017 Dt: 13.11.2019 has issued Demand
Notice to the lease holder as per the recovery percentage for
the quantity of 683.124 Cbm has transported from the
outside the leased area.

4) Aggrieved by the demand notice the lease holder has
filed a Revision application before the Government, further
the revisional authority has conducted the revision on
07.01.2020 and disposed the revision application vide
Memo.No 5855/M.1(1)2019-2 Dt: 23.06.2020 with a direction
to pay the an amount of Rs.30,10,000/ towards Normal
Seig.Fee by the lessee. ANNEXURE-V

5) In this connection the lessee has paid following
amounts as detailed below:

SLNo.|  Challan No. & Dt. Amount
: 41412950252020, 3.10,000/-
Dt.08-03-2021
: 51036259162021, 3,00,000/ -
Dt.29-04-2021

Further it is submitted that, since the date of
inspection i,e on 30.10.2019 & 01.11.2019 the lessee
has not been working out of the leased area, buffer
zone and also the Asst, Director of Mines and Geology,
Palamaner vide Lr.No.1802/TQL/BG/2020, Dt:
22.12.2022 has issued stop production order to the
lessee until further orders received from the APPCB
Vijayawada on compliance under section 33(A) of
water (Prevention and Control of Pollution)
Amendment Act, 1974 and under section 31(A) of Air
(PCP) Amendment Act, 198. Further at present the
mine is not in operation.

Further, this office  Technical Staff
accompanied with District Collector, Chittoor has
inspected the quarry lease on 11-07-2023 and

observed that the quarry lease was not in operational
01 and District
Collector, Chittoor instructed the Department officials

stage since more than year the

to keep constant vigil regularly on the quarry lease

and not venture anybody into the until

disposal of O.A.No.271 of 2022

quarry
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3 | 011621192022, Dt.02- | 54 600,
08-2022
Total 9,10,000/-

Once the excess mining out of the lease area that is
mining also done in buffer zone was noticed and imposed fine
and subsequently, they did not do any mining in buffer zone.

Project Authorities were not provided
details/records regarding the SR
activities and year wise expenditure
incurred for each financial year.

The information pertaining to Andhra Pradesh
Pollution Control Board

Avenue plantation (tall plants) of at
least 1.5 m height for 1 km length of
the approach road on either side of
the road has not developed.

The information pertaining to Andhra Pradesh
Pollution Control Board

4. No water sprinklers and mobile
water  sprinkling tankers are
available at the mine lease area.

The information pertaining to Andhra Pradesh
Pollution Control Board

Monitoring reports of Ambient Air
Quality (AAQ), Ground water level
and quality, Noise levels, are not
available.

The information pertaining to Andhra Pradesh
Pollution Control Board

Permission from Competent
Authority for withdrawing of ground
water from bore wells is not

available.

The information pertaining to Andhra Pradesh
Pollution Control Board

Garland drains and Siltation ponds
are not available.

The information pertaining to Andhra Pradesh
Pollution Control Board

Measures for ground water recharge
are not being taken.

The information pertaining to Andhra Pradesh
Pollution Control Board

Over Burden is being dumped out of

The information pertaining to Andhra Pradesh
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the mine lease area. Approval
regarding dumping of OB out of the
mine lease area is not available.

Pollution Control Board

Retaining wall at the end of OB

It is submitted that this office has informed frequently to the
lease holder during the time of inspection maintain the
retained walls around the over burden dumped area with big
Granite waste blocks.

10 | dump of appropriate size is not 2

available. In this connection, the lessee has stocked mine waste

Granite blocks for retain the over burden around the dumped
area.

Dt 1_'ecords regardlr?g Eas The Information pertaining to Project Proponents

10 Occupational Health Surveillance of
; (Respondents 7 to 14)

workers are not available.

Details/records regarding
12 constitution of separate The Information pertaining to Project Proponents

Environmental Management Cell are (Respondents 7 to 14)

not available.

Details/records regarding funds
13 earmarked for environmental The Information pertaining to Project Proponents

protection  measures are  not (Respondents 7 to 14)

available.

Project Authorities are not

i ,m‘mthl?’ compliance The Information pertaining to Project Proponents
14 | reports along with monitored data to

. (Respondents 7 to 14)

competent authorities on regular

basis.

Project Authorities are not
15 submitting Environmental Statement The Information pertaining to Project Proponents

in Form- to competent authorities on
regular basis.

(Respondents 7 to 14)
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6, Regarding Quarry lease for Black Granite over an extent of 4.846 Hectares in Sy.No.136, 137 & 138 of Kotamakunapalli Village, Gudupalli Mandal,
Chittoor District held by M/s J.R.Granite Pvt Ltd., :- Respondent No.12

Sl.No.

Non-Compliance observed during
the Joint Committee

Action taken / Penalty Imposed

Remarks

Buffer zone of 7.5 meters all around
the mine lease area for green belt
development is not being
maintained. The Project Authorities
are conducting mining operations
even in buffer zone.

1) Itis submitted that, earlier this office Technical staff have
inspected the mine leased area on 03-12-2020 and noticed that
the lessee has transported 289.834 Cbm of Black Granite from
their leased area without payment of Seigniorage Fee which is
breach under Rule 12(5)(h)(iii) & Rule 26 (1) of APMMC Rules,
1966 and the same was informed to the Director of Mines and
Geology, Ibrahimpatnam vide Lr.No.3874/Q2/2012, Dt.05-02-
2021.

2) The Director of Mines and Geology, Ibrahimpatnam has
issued Show Cause Notice vide No.1655/D13-2/2021, Dt.19-
02-2021 to the lease holder. In this regard, the lease holder has
submitted reply against the Show Cause Notice. But reply is not
satisfaction.

3) The Director of Mines and Geology, Ibrahimpatnam vide
Demand Notice No.1655/D13-2/2021, Dt.08-02-2022 has
issued Demand Notice to the lessee and directed to payment of
Rs.51,17,986/-. Meanwhile, the lessee has filed Revision
Application Dt.08-03-2022 before the Government and same
was disposed off vide Memo.No.953/M.1(1) /2022,
Dt.28-03-2023 has allowed the revision application and
directed to pay the amount of Rs.8,52,998/- towards Normal
Seigniorage Fee. The remaining demand amount of
Rs.42,64,988/- towards Penalty is waived off. However, the
lease holder has not paid Demanded amount of Rs.8,52,998/-

It is submitted that the Director of Mines
Safety vide No. 302577/ SZ / Chennai Region /Perm
/2021/ 194878, Dt.24-09-2021 has accorded
permission under Regulation 111 (3) of Metalliferous
Mines Regulations, 1961 (Not withstanding anything
contained in sub-regulation (1), the Chief Inspector
may, by an order in writing and subject to such
conditions as he may specify therein, permit the
workings of any mine or part thereof to extend
within any shorter distance than 7.5 metres
aforesaid, or may require that the said working
shall not extend further than a specified distance,
not exceeding 60 metres, of such boundary) for
grant of relaxation to work within 7.5 m of the mines
boundary of Kotamakanapalli Granite Mine of M/s
J.R.Granites Pvt Ltd., at Sy.No.89/P, 95/1, 95/2, 95/3,
95/4, 99/7, 136, 137 & 138 of Kotamakanapalli
Village, Gudupalli Mandal, Chittoor District.
Subsequently, during the day of inspection i,e
on 07.03.2023 the surveyor has verified the lease
boundaries as per the lease deed sketch and noticed
that the mine operations are within the leased area and
there is no out of the mine leased area, buffer zone and
also the Asst, Director of Mines and Geology,
Palamaner vide Lr.No 3874/Q2/BG/2012 Dt:
15.12.2022 has issued stop production order to M/s
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so far. ANNEXURE-VI

Once the excess mining out of the lease area that is mining
also done in buffer zone was noticed and imposed fine and
subsequently, they did not do any mining in buffer zone.

J.R Granite until further orders received from the
APPCB Vijayawada on compliance under section 33(A)
of water (Prevention and Control of Pollution)
Amendment Act, 1974 and under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act,
198. Further at present the mine is not in operation.

Technical
Collector, Chittoor
inspected the quarry lease on 11-07-2023 and observed

Staff
has

this office

District

Further,
accompanied with
that the quarry lease was not in operational stage since
more than 01 year and the District Collector, Chittoor
instructed the Department officials to keep constant
vigil regularly on the quarry lease and not venture
anybody into the quarry until disposal of O.A.No.271 of
2022.

Project Authorities were not provided
details/records regarding the SR
activities and year wise expenditure
incurred for each financial year.

The information pertaining to Andhra Pradesh Pollution
Control Board

Avenue plantation (tall plants) of at
least 1.5 m height for 1 km length of
the approach road on either side of
the road has not developed.

The information pertaining to Andhra Pradesh Pollution
Control Board

4. No water sprinklers and mobile
water  sprinkling tankers  are
available at the mine lease area.

The information pertaining to Andhra Pradesh Pollution
Control Board

Monitoring reports of Ambient Air
Quality (AAQ), Ground water level
and quality, Noise levels, are not
available.

The information pertaining to Andhra Pradesh Pollution
Control Board
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Permission from Competent
Authority for withdrawing of ground

6 i The information pertaining to Andhra Pradesh Pollution
water from bore wells is not : Control Board
available.
- Garland drains and Siltation ponds . The information pertaining to Andhra Pradesh Pollution
are not available. Control Board
8 Measures for ground water recharge i The information pertaining to Andhra Pradesh Pollution
are not being taken. Control Board
Over Burden is being dumped out of
9 the mine lease area. Approval i The information pertaining to Andhra Pradesh Pollution
regarding dumping of OB out of the Control Board
mine lease area is not available.
It is submitted that this office has informed frequently to the
lease holder during the time of inspection maintain the retained
Retaining wall at the end of OB |walls around the over burden dumped area with big Granite
10 | dump of appropriate size is not | waste blocks. -
available. In this connection, the lessee has stocked mine waste
Granite blocks for retain the over burden around the dumped
area.
Detmls/ll'ecords regardm.g the The Information pertaining to Project Proponents
11 Occupational Health Surveillance of -
. (Respondents 7 to 14)
workers are not available.
Details /records regarding
12 constitution of separate i The Information pertaining to Project Proponents
Environmental Management Cell are (Respondents 7 to 14)
not available.
Details/records regarding funds
13 earmarked for environmental i The Information pertaining to Project Proponents
protection  measures are not (Respondents 7 to 14)
available.
14 | Project Authorities are not -

The Information pertaining to Project Proponents
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submitting six monthly compliance
reports along with monitored data to
competent authorities on regular
basis.

(Respondents 7 to 14)

15

Project Authorities are not
submitting Environmental Statement
in Form- to competent authorities on
regular basis.

The Information pertaining to Project Proponents
(Respondents 7 to 14)
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7, Regarding Quarry lease for Black Granite over an extent of 1.620 Hectares in Sy.No.89/1, 98/1P, 95/2P, & 95 /3P of Kotamakunapalli Village,

Gudupalli Mandal, Chittoor District held by M/s J.R.Granite Pvt Ltd., :- Respondent No.13

Sl.No.

Non-Compliance observed
during the Joint Committee

Action taken / Penalty Imposed

Remarks

Buffer zone of 7.5 meters all
around the mine lease area for
green belt development is not
being maintained. The Project
Authorities are conducting
mining operations even in buffer
zone.

1) It is submitted that earlier this office Technical staff
have inspected the mine leased area on 26-11-2020 and
noticed that the lessee has transported 760.741 Cbm of
Black Granite excess to the permitted quantity which is
breach under Rule 12(5)(h)(iii) of APMMC Rules, 1966 and
the same was informed to the Director of Mines and Geology,
Ibrahimpatnam vide Lr.No.3800/Q1/2014, Dt.05-02-2021.

2) The Director of Mines and Geology, Ibrahimpatnam
has issued Show Cause Notice vide No.1657/D13-2/2021,
Dt.19-02-2021 to the lease holder. In this regard, the lease
holder has submitted reply against the Show Cause Notice.
But reply is not satisfaction.

3) The Director of Mines and Geology, Ibrahimpatnam
vide Demand Notice No.1657/D13-2/2021, Dt.08-02-2022
has issued Demand Notice to the lessee and directed to
payment of Rs.1,31,73,837/-. Meanwhile, the lessee has filed
Revision Application Dt.08-03-2022 before the Government
and same was disposed off vide Memo.No.955/M.1(1)/2022,
Dt.28-03-2023 has allowed the revision application and
directed to pay the amount of Rs.21,95,639/- towards
Normal Seigniorage Fee in three (03) equal instalments. The
remaining demand amount of Rs.1,09,78,197/- towards
Penalty is waived off. However, the lease holder has not paid

It is submitted that, the Director of Mines Safety vide
No. 302577/ SZ |/ Chennai Region /Perm /2021/
194878, Dt.24-09-2021 has accorded permission
under Regulation 111 (3) of Metalliferous Mines
Regulations, 1961 for grant of relaxation to work
7.5 m of the mines boundary of
Kotamakanapalli Granite Mine of 03 quarry leases
held by M/s J.R.Granites Pvt Ltd., at Sy.No.89/P,
95/1, 95/2, 95/3, 95/4, 99/7, 136, 137 & 138 of
over an extents of 1) 1.620 Hectares, 2) 0.820
Hectares & 3) 4.846 Hectares respectively of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor
District.

within

Subsequently, during the day of
inspection i,e on 07.03.2023 the surveyor has
verified the lease boundaries as per the lease deed
sketch and noticed that the mine operations are
within the leased area and there is no out of the
mine leased and also this office vide Lr. No
3874/Q2/BG/2012 Dt: 15.12.2022 has issued stop
production order to M/s J.R Granite until further
orders received from the APPCB Vijayawada on
compliance under section 33(A) of water (Prevention
and Control of Pollution) Amendment Act, 1974 and
under section 31(A) of Air (Prevention and Control of
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demanded amount of Rs.21,95,639/- so far. ANNEXURE-VII

Once the excess mining out of the lease area that is
mining also done in buffer zone was noticed and imposed fine
and subsequently, they did not do any mining in buffer zone.

Pollution) Amendment Act, 198. Further at present
the mine is not in operation.

Further, this office Technical Staff
accompanied with District Collector, Chittoor has
inspected the quarry lease on 11-07-2023 and

observed that the quarry lease was not in operational
stage since more than 01 year and the District
Collector, Chittoor instructed the Department
officials to keep constant vigil regularly on the quarry
lease and not venture anybody into the quarry until
disposal of O.A.No.271 of 2022

Project Authorities were not
provided details/records
regarding the SR activities and
year wise expenditure incurred

for each financial year.

The information pertaining to Andhra Pradesh
Pollution Control Board

Avenue plantation (tall plants) of
at least 1.5 m height for 1 km
length of the approach road on
either side of the road has not
developed.

The information pertaining to Andhra Pradesh
Pollution Control Board

4. No water sprinklers and
mobile water sprinkling tankers
are available at the mine lease
area.

The information pertaining to Andhra Pradesh
Pollution Control Board

Monitoring reports of Ambient
Air Quality (AAQ), Ground water
level and quality, Noise levels,
are not available.

The information pertaining to Andhra Pradesh
Pollution Control Board

Permission from  Competent . The information pertaining to Andhra Pradesh
Authority for withdrawing of Pollution Control Board
_ ol
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ground water from bore wells is
not available.

Garland drains and Siltation

The information pertaining to Andhra Pradesh

¥ ponds are not available. i Pollution Control Board
8 Measures for ground water ) The information pertaining to Andhra Pradesh
recharge are not being taken. Pollution Control Board
Over Burden is being dumped
out of the ml‘n ¢ lease . o5 The information pertaining to Andhra Pradesh
9 Approval regarding dumping of - .
. : Pollution Control Board
OB out of the mine lease area is
not available.
It is submitted that this office has informed frequently to the
lease holder during the time of inspection maintain the
Relaining wll, af the end F OB retairlled walls around the over burden dumped area with big
; i Granite waste blocks.
10 dump of appropriate size is not -
Available. In this connection, the lessee has stocked mine waste
Granite blocks for retain the over burden around the dumped
area.
Details/records regarding the
11 Occupational Health i The Information pertaining to Project Proponents
Surveillance of workers are not (Respondents 7 to 14)
available.
Details /records regarding
12 constitution of separate i The Information pertaining to Project Proponents
Environmental Management Cell (Respondents 7 to 14)
are not available.
Details /records regarding funds
13 earmarked for environmental i The Information pertaining to Project Proponents
protection measures are not (Respondents 7 to 14)

available.
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14

Project Authorities are not
submitting six monthly
compliance reports along with
monitored data to competent
authorities on regular basis.

The Information pertaining to Project Proponents
(Respondents 7 to 14)

15

Project Authorities are not
submitting Environmental
Statement in Form- to competent
authorities on regular basis.

The Information pertaining to Project Proponents
(Respondents 7 to 14)
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8, Regarding Quarry lease for Black Granite over an extent of 0.850 Hectares in Sy.No.99/4 & 7 of Kotamakunapalli Village, Gudupalli Mandal, -

Chittoor District held by M/s J.R.Granites Private Limited :- Respondent No.14

Sl.No.

Non-Compliance observed during
the Joint Committee

Action taken / Penalty Imposed

Remarks

Buffer zone of 7.5 meters all around
the mine lease area for green belt
development is not being
maintained. The Project Authorities
are conducting mining operations
even in buffer zone.

1) It is submitted that, this office Technical staff have
inspected the mine leased area on 26-11-2020 and noticed that the
lessee has transported 2593.098 Cbm of Black Granite excess to
the permitted quantity which is breach under Rule 12(5)(h)(iii) of
APMMC Rules, 1966 and the same was informed to the Director of
Mines and Geology, Ibrahimpatnam vide Lr.No.2114/Q1/2012,
Dt.05-02-2021.

2) The Director of Mines and Geology, Ibrahimpatnam has
issued Show Cause Notice vide No.1656/D13-2/2021, Dt.19-02-
2021 to the lease holder. In this regard, the lease holder has
submitted reply against the Show Cause Notice. But reply is not
satisfaction.

3) The Director of Mines and Geology, Ibrahimpatnam
vide Demand Notice No.1656/D13-2/2021, Dt.08-02-2022 has
issued Demand Notice to the lessee and directed to payment of
Rs.4,72,37,001/-. Meanwhile, the lessee has filed Revision
Application Dt.08-03-2022 before the Government and same was
disposed off vide Memo.No.954 /M.1(1)/2022,
Dt.28-03-2023 has allowed the revision application and directed to
pay the amount of Rs.78,72,833 /- towards Normal Seigniorage Fee
in six (06) equal instalments. The remaining demand amount of
Rs.3,93,64,167 /- towards Penalty is waived off. However, the lease
holder has not paid demand amount of Rs.78,72,833/- so far.
ANNEXURE-VIII

It is submitted that, the Director of Mines Safety
vide No. 302577/ SZ / Chennai Region /Perm
/2021/ 194878, Dt.24-09-2021 has accorded
permission under Regulation 111 (3) of
Metalliferous Mines Regulations, 1961 for grant of
relaxation to work within 7.5 m of the mines
boundary of Kotamakanapalli Granite Mine of 03
quarry leases held by M/s J.R.Granites Pvt Ltd.,
at Sy.No.89/P, 95/1, 95/2, 95/3, 95/4, 99/7,
136, 137 & 138 of over an extents of 1) 1.620
Hectares, 2) 0.820 Hectares & 3) 4.846 Hectares
respectively of Kotamakanapalli Village, Gudupalli
Mandal, Chittoor District.

Subsequently, since the date of
inspection i,e on 25.12.2017 there is no
excavations in the encroachment area, buffer zone
and also the Asst, Director of Mines and Geology,
Palamaner vide Lr. No 2114/TQL/BG/2012 Dt:
25.12.2022 has issued stop production order to
M/s J.R Granite until further orders received from
the APPCB Vijayawada on compliance under
section 33(A) of water (Prevention and Control of
Pollution) Amendment Act, 1974 and under
section 31(A) of Air (Prevention and Control of
Pollution) Amendment Act. Further at present the
mine is not in operation.
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Once the excess mining out of the lease area that is
mining also done in buffer zone was noticed and imposed fine and
subsequently, they did not do any mining in buffer zone.

Further, this office Technical Staff
accompanied with District Collector, Chittoor has
inspected the quarry lease on 11-07-2023 and
observed that the quarry lease was not in
operational stage since more than 01 year and the
District  Collector, Chittoor instructed the
Department officials to keep constant vigil
regularly on the quarry lease and not venture
anybody into the quarry until disposal of
0.A.No.271 of 2022.

Project Authorities were not provided
details/records regarding the SR
activities and year wise expenditure
incurred for each financial year.

The information pertaining to Andhra Pradesh
Pollution Control Board

Avenue plantation (tall plants) of at
least 1.5 m height for 1 km length of
the approach road on either side of
the road has not developed.

The information pertaining to Andhra Pradesh
Pollution Control Board

4. No water sprinklers and mobile
water  sprinkling tankers  are
available at the mine lease area.

The information pertaining to Andhra Pradesh
Pollution Control Board

Monitoring reports of Ambient Air
Quality (AAQ), Ground water level
and quality, Noise levels, are not
available.

The information pertaining to Andhra Pradesh
Pollution Control Board

Permission from Competent
Authority for withdrawing of ground
water from bore wells is not
available.

The information pertaining to Andhra Pradesh
Pollution Control Board

Garland drains and Siltation ponds

The information pertaining to Andhra Pradesh
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are not available.

Pollution Control Board

Measures for ground water recharge

The information pertaining to Andhra Pradesh

8 are not being taken. i Pollution Control Board
Over Burden is being dumped out of
9 the mine lease area. Approval ) The information pertaining to Andhra Pradesh
regarding dumping of OB out of the Pollution Control Board
mine lease area is not available.
It is submitted that this office has informed frequently to the lease
holder during the time of inspection maintain the retained walls
Retaining wall at the end of OB |around the over burden dumped area with big Granite waste
10 dump of appropriate size is not | blocks. Photos are enclosed
available.
In this connection, the lessee has stocked mine waste
Granite blocks for retain the over burden around the dumped area.
Detalls/l.'ecords regardm'tg the The Information pertaining to Project Proponents
11 Occupational Health Surveillance of B
‘ (Respondents 7 to 14)
workers are not available.
Details/records regarding
12 constitution of separate ) The Information pertaining to Project Proponents
Environmental Management Cell are (Respondents 7 to 14)
not available.
Details /records  regarding funds
13 earmarked for environmental i The Information pertaining to Project Proponents
protection  measures are  not (Respondents 7 to 14)
available.
Project Authorities are not
sibmattng Eix -monthly SORPAGHCE The Information pertaining to Project Proponents
14 | reports along with monitored data to -
o (Respondents 7 to 14)
competent authorities on regular
basis.
15 | Project Authorities are not - The Information pertaining to Project Proponents
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submitting Environmental Statement (Respondents 7 to 14)
in Form- to competent authorities on
regular basis.

In the above circumstances, it is humbly prayed that this Hon’ble Tribunal may be pleased to Pass appropriate direction in Original Application No

106 of 2023 and pass such further or other orders, as this Hon’ble Tribunal may deem fit and proper in the facts and circumstances of the case and thus

render justice.

Dated at Vijayawada on this the 4th day of October 2023

\.SLJL\J\J

Director of Mines and Geol y

Govt. of Andhra Pradesh

Ibrahimpatnam, Vijayaw
N.T.R. District
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ANNEXURE. 7

cm—

Kotamakanapalli Village, Gudupalli Mandal, Chittoor )
Sri M.Manjunatha partner: M/s. Rathna Mineral Enterprises -~ Granted ~
Orders ~ Issued - Regarding..

Refi- 1. Q.L application dated 16.08.2010 from Sri M.Manjunatha Partner M/s.
Ratna Mineral Enterprises.
2. ADM&G, Palamaneru File.No. 3045/Q/2010, dated 2.11.2010.
3. ZIDM&G,. Kadapa File.No. 3045/Q/2010, dated 4.11.2010.

* ¥ %

Through the teference 1* cited, Sri*M.Manjunstha Partner: MJ/s. Raina Mineral
Enterprises has applicd for grant of Quarry Lease for Black Granite over an extent of
4.810Hectares, in Sy.No. 132, 133, 134 & 135 of Kotamakanapalli Village, Gudupalli
Mandal, Chittoor District for a period of 20 years with relevant documents. The said
quarry.lease application was reccived by the Assistant Director of Mines and Geology,
Palzmancru on 16.8.2010. :

‘Through the reference 2" cited the Assistant Director of Mines and Geology,
Palamaneru reported that the applied arca has been inspected on 28.10.2010 it js situated
at an aerial distance of 500-600 Mts i ENE direction from Kotamalamapalli; 1:5-Kms-in
SE direction from Onnapanayanikothuru Village and 3.25 Kms in SE direction from
Vepanapalli Village, Krishnagiri District. The applicd arca is falling in Survey of India
Toposheet No.57L/2/C1. The area comprises of a dolerite dyke raised to a height of 100
mts with a width of 40 to 60 Mts trending EW occurring as inuunded body into the Grey
Granite hillock. The dolerite dyke consists boulders of 0.5 to 1.0 Mts dia. The dyke
occurring oa the hill portions the eastern part of the applied area, where as western part of
the applied area is at foot hills of the applied acea. The dolerite dyke is light black back
ground. The dolerite dyke miner logically comprises of Felspar, Olivine, biotit,
Muscovie, Quartz, Homblend & other mafic minerals. The occurring granite rock is
Black Granite. It is useful for cutting and polishing industry as decorative stone and may
have export value. Locally the mincral is called as “Regal Black Granite”,

Further the Assistant Director of Mines and Geology, Palamaneru has reported
thzt his office Surveyor has surveyed the arca on 28,10.2010 in presence of the applicaat.
After survey the area has comes to an extent of 4.810 hectares in S.No. 132, 133,134 &
135 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District. The surveyed area
is neither overlapping with any leascd arca and there ase no prior applications pending‘
over the area.

The District Collector through Lr.No.E8/11815/2010, dated 16.10.2010 has
reported that the R.D.O Madanapalle and Tahsildar Gudupalle reported that 11.89 acres
Sy.No. 132, 133, 134 & 135 of Kotamakanapalli Village as classified as Government
proramboke noted in Col.No.4 of the adangal but in the remarks column noted ds Adval
but the land is not under Forest Department, The F.R.O Kuppam vide Lr.No.4/2004,
dated 5.6.2006 has given opinion:stating that the-said land is not related to Forest
Department, Finally the District .(;oﬂécch has issped No Objection Certificate for grant
of Quarry Lease infavour of the applicant for a period of (10) years,
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‘extent of 11.218 hectares in Sy.no. 214 of Agaram Village of Chxttcor iy \\‘: [. \'f:\
applicant has submitted the Mineral Revenuc Clearance Cettificate issu )%4 3 ‘\\\
cf Mines and Geology, Kadapa which is valid upto 31.03.2011. ' RN
Finally the Assistant Director of Mines and Gcotog a 'z ,

recommended for grant of quarry lease for Bldtk Granite over an ext 4,
in Sy.No. 132, 133, 134 & 135 of Kotanvakanapalli Village, Gudupay} RAnd JALO
District in favour of Sri M. Mm;unadm parter:M/s. Ratna Mineral EnteYyrisd FoNpest
of 20 yeats. , \

Further tﬁmugh the reference 3™ cited the Zonal Joint Director of

by the Assistant Dircetor of Mines and Geology Palamaner infavour of Sri M. Mm)m th
Partner : M/s. Ratna Mineral Enterprises.

Since, the Collector, Chittoor District proposed for grant of Quarry Lease for a )
criod of (10) years only. Therefore, the applicant shall furnish No Objection Certificate :
.rom the Revenue Department for a further period of (10) years. P

In view of the above circumstances a quarry lease for Black Granite over an
extent of 4.810 hectares in Sy.No. 132, 133, 134 & 135 of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor District is hercby granted in favour of Sti M. Man;umtha 3
partner: M/s, Ratna Mineral Enterprises for a pericd of 20 years under rule 12(5)(a)(i) of
Andhra Pradesh Minor Mineral Concession Rules 1966. Subject to satisfaction of terms
and conditions of Andhra Pradesh Minor Mineral Concession Rules 1966 and Granite

Conservation and Development Rules 1999 and subscquent Govemment order and "
executive instructions ﬁsucd thereupon from time to time subject to the condition that the
grantee shall suBmxt Approved Mining Plan on or before 31.03.2011. If the grantce D
failed to adbers to the time schedule, the Assistant Director of Mines and Geology,
Palamaner shall submit proposals for cancellation of the quarry lease. The grantee shall 5
execute the lease deed within sixty days from the date of this order in accordance with
rle 12(5)(e) of Andhra Pradesh Minor Mineral Concession Rules, 1966. 5
1. The grantee shall pay the following amounts before execution of the lease deed:- o
(i), - Decad Rent ' - Rs:55,000/- per hectare per annum. 9
(ii). Land Asscssment : As per the rates fixed by ,
the Revenue Departrment. @
(iif). CessonLand Assessment: At the rate of Rs: 0.37 paisc -
per rupee ou Land Assessment. -
(iv).  Security Deposit 3 A sum equivalent to one year dead rent.
(v).  Cess onland hold arca: Rs: 25/- per Cbm, as per the 2
AP, Mineral Bearing
Lands (Infracture) cess Act and Rules, 2005. D

r

The grantee shall exccute the lease deed in Form “G™ within (60) days from
the’ dm, of grant as per Rule 12(5)(e) of APMMC Rules, 1966.

()

)
-

The grmtcc shall pay Scigniorage Fee in advance as dctaxlcd below and
dispatch the granite under a valid dispatch permit and transit form issued by
Assistant Dircctor of Mines and Geology concemned.

® ©

3

Super Gang Saw Mini Gang Saw Below 270 Cm. X Below 75 Cin Size
above 300 CM X | above 270 Cm X 150 150 Cm. size

180 CM Size CM. & less than 300
CM X 180 CM Size
Rs: 2475/ R§:2000/-« Rs:1925/ Rs:825/-

?» 9 9 0 9 &
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The grantee shall pay the dead rent, Land Asse
Assessment onc month in advance, i.e., before 1%
the subsistence of the lease period regularly wheth
called for or not.

The grantee shall pay Scigniorage fee & Cess on 877
prescribed from time 10 time under Schedule-l in advahee foCieImdP
intended to the dispatched and then only dispaich the matcriFusCHESHE
dispatch permit and transit forms obtained from the Asst. Direcior concermed.
The grantee shall furnish details of dispatches immediately soon after the
dispatches of material as per Rules 12(5)(h)(iii) of APMMC Rules, 1966.

The grantee should pay Seigniorage fee or dead rent which everis higher
on the mineral dispatched or consumed form the land at the rates specified
under Schedule ~ I and 11 as the case may be in accordance with Rules
10(1) of APMMC Rules, 1966:

The Govt. may, during the currency of the lease, vary the rate of Dead
Rent and Scigniorage fee and the grantee is lable to bear pay and
discharge all existing and future rates, taxes, assessments, etc.,, what so
everimposed or charged as per orders of the Government.

The grantee should submit scheme of Prospecting in the 1¥ year and

Mining Plan within two years from the date of exceution of the Quarry Lease
deed failing which the lease will be cancelled without giving any opportunity.
He should submit an under taking to that effect to the Asst. Director of

Mines and Geology, Chittoor before exccuting the lease deed.

Note: The graot is liable for cancellation should it be found that it was grossly

inequitable or was made under & mistake of fact or owing to mis-
representation or fraud or in excess of authority.

Sd/- BR.Y.SUSHEEL KUMAR,

Encl: Appendix. : DIRECTOR OF MINES AND GEQLOGY (FAC)

To

UATTESTED/ ~

‘%{’\—-’/

_ for DIRECTOR OF MINES AND GEOLOGY

M. Man e
orh {.Manjunatha

Partner

of M/s. Rathna Mineral Enterprises,

H.no.46/1&4, Gundlasagaram Road,

Gudupalli Mandal,

Kuppam - 517 4235. »
Chittoor District Andhra Pradesh, Chizoor Diszrjcn (BYRPAD)

Copy to the Zonal Joint Director of Mines and Geology, Kadupa. .
Copy (o the Assistant Dixector of Mines and Geology, Palamaner along with File No.
3045/Q/2010.

Copy to stock file.

Fu7.8

.12.2010.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY
Proceedings of the Asst. Director of Mines and Geology, Palamaner.
(Present Sri T.Raj asekhar M.Sc., Asst. Drrector of Mines & Geology, Palamaner. )
B * *

Proc.No.3045/O/20 10, Dt: 17-01-2011,

.W.0:10/11.36

Sub:- Mines and Quarries — Quarry Lease for Black Grahite over an extent: 0f4.810
* Hectin S.No: 132,133,134 & 135 of Kotamakanapalli (V), Gudupalli (M), Chittoor
. -Dist. fora period of 20 years - Granted in favour of M/s Rathna Mineral Enterprises,
- Ptr: Sri M. Manjunatha - Lease dee'd executed and work orders Issued.

Ref:- 1) Proc.No: 36968/R5-1/2010, Dt : 08 01-2011 of the Dxrector of Mines & Geology,
" Hyderabadreceived by this office on 14.12.10.

. 2) This office Lr.N0.3045/Q/2010, Dt : 16-12-2010.

~ 3)Lr.Dt:17-01-2011 from the Grantee.

: *?'* * i :
oRDERS; | | et ST

‘, The Director of Mines & Geology, Hyderabad vide reference 1% cited has granted a
Quarry Lease for Black Granite over an extent 0f4.810 hect in S No: 132, 133, 134 & 135 of
Kotamakanapalh (V), Gudupalli (M), Chittoor - Dist. for a period of 20 years in favour of M/s
Rathna Mineral Enterprises, Ptr: Sri M. Manj unatha and mstructed this office for taking necessary action

in the matter. Accordingly this office vide reference 2" cited has requested the grantee | to submit the
o required documents for the execution of Quarry lease deed within the strpulated perlod Further the

grantee vide reference 3" ? cited has submitted all the required documents and requested : this office to
execute the Quarry Lease deed. i

In the light of the circumstances stated:above, the lease deed is executed in favour of
M/s Rathna Mmeral Enterprises, Ptr: Sri M. Manjunatha on 17.01.2011 and hereby permitted to commence
the quarrymg operations for Black Granite over an extent of 4.8 10 hect in 8.No: 132,133,134 &
135 of Kotamakanapalh (V), Gudupalli (M), Chittoor - Dist. for a period of 20 years’ w.e.f. 17-01-
2011 to 16- 01-2031 Subject to the satisfaction of A.P.M.M.C. Rules, 1966 and subject to the satisfaction
of condition’s laid down in the grant orders of the Director of Mines & Geology, Hydera’oad (1t020)
appendix enclosed to the lease deed. Subj ecttothe Satrsfactron of Government Orders issued from time
to time. ;

B
a
i
il

4

i
i
i

‘

The lessee should maintain all the r‘__‘ecords and accounts in the forms prescribed by the
Government. The lessee should submit necessary returns to the Director of Mines and Gealogy, Hyderabad
and the Dy. Director of Mines & Geology, Kadapa the Asst. Director of Mines and Geolo gy, Palamaner
for each and every quarter as per Rules. The lease deed is executed subJect to the condition that

~ the securrtyl deposrt should renew by the lessee trll the expiry of the 1eas erjod.

TO o 5 l I‘ ol e
M/s Rathna:Mineral Enterprises., | = Asst. D1rector of Mignes and Geology,
tr: Sri M. Manjunatha, . PALA ANER.
Q<l; No. 46/1.& 4, Gundlasagaram Road, o s :
Gudupalli (M), Kuppam - 517 425,Chittoor (Dt) {3 _' v
Andhra Pradesh State. b

) [ R

Copy along'with lease deed submitted to :

* The Director of Mines and Geology, Hyderabad for favour of information.
* The Zonal'Joint Director of Mines & Geology, Kadapa zone, Kadapa for favour of information.
* The Dy. Drrector of Mines & Geolo gy, Kadapa for favour of information.

Copyto: The Tahsildar, Gudupalli (M), Chittoor - Drst for information.
Copy to: The Chief Inspector, Mines Safety, Dhanbad along W1th sketch for
1nformat10n
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GOVERNMENT OF ANDHRA PRADESH '3
DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATNAR]

e

Show Cause Notice:4320969/D13-2/2021 Dated:15-03-2021

Sub: "Mines & Minerals - Quarry Lease for Black Granite an extent of 4.809
Hectares in Sy.Nos.132, 133, 134 & 135 of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor District - Lease held by M/s Rathna Mineral
Enterprises, Partner: Sri M.Manjunatha - Inspected quarry lease by the
Special Team No.III - Certain breaches noticed - Proposed for
determination - Show Cause Notice - Issued - Regarding.

Ref: 1. DM&G Proceedings No0.36968/R5-1/2010, dt.08.12.2010.
2. ADM&G, Palamaneru Letter No.3045/Q/2010, dt.12.02.2021.

KK KK XK

Through the reference 1 cited, the Director of Mines & Geology has granted

134 & 135 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District for a period

§2 a Quarry Lease for Black Granite an extent of 4.809 Hectares in Sy.Nos.132, 133,

\/\& of 20 vyears granted in favour of M/s Rathna Mineral Enterprises, Partner:
: Sri M.Manjunatha. The grantee executed the lease deed before the Asst. Director of

16.01.2031.

&YJ\/\( Mines and ‘Geology, Palamaneru on 17.01.2011 and the lease is in force upto

Through the above reference 2™ cited, the Asst. Director of Mines and

maha check in respect of quarry leases held in Kuppam, Gudupalli; Ramakuppam
and Santhipuram Mandals, Chittoor District. Further, the Asst. Director of Mines &
1 Geology, Palamaneru reported that the special team conducted inspection of the -
quarry lease held by M/s Rathna Mineral Enterprises, Partner: Sri M.Manjunatha in

1 rvi Geology, Palamaneru reported that as per the instructions of the DM&G conducted

the subject area, as the lessee / company is committed the following bredches:-

1.

On calculation with percentage of recovery mention in Approved Mining Plan
i.e. 20% as per the AMP/AMS, the yield of useful Granite in the quarry lease is
8813.221 Cbm. As per the records of ADM&G, Palamaneru, the lease holder
has obtained permits-for a quantity of 8603.407 Cbm. There is a stock of
blocks of covered a quantity of 347.735 Cbm within the leased area. Hence,
the total quantity comes to 8951.142 Cbm. There is a variation for a quantity
of 137.921 Cbm between yielded quantity and permitted quantity i.e. excess
to the limit approved in mining plan and EC without obtaining approved
modified Mining Plan. Hence, the lease holder transported 137.921 Cbm of
Black Granite more than the approved mining plan quantity which is a breach
of Clause(h)(iii) of Sub Rule 5 of Rule 12 of APMMC Rules, 1966. '

." The lease holder has been operating the quarry without leavihg 7.5 Mts

peripheral buffer from the lease boundary which is breach to regulations 111
of Matalliferrious Mines Regulations 1961.

The lessee not appointed Mines Manager to Supervise Mining operations in
accordance with Rules and regulations. ' ;

As per rule 30 (i) of APMMC Rules, 1966 whenever the depth of the quarry
measured from its highest to its lowest point reaches six meters, the lessee or .
his agent or the manager of the quarry shall forward to the Chief Inspector of -
Mines, Dhanbad, India and the Assistant Director concerned a report in form
F1. But the lessee firm not adopted the said rule. » '

The lessee is not operating quarry as per Approved Mining Scheme which is
violation of rule 19(1) of GCDR, 1999 and rule 7 A (i) of APMMC Rules, 1966
failing which the lease shall be liable for suspension of quarry operations and
under rule 7 A (vi) of APMMC Rules, 1966 as well as under rule 19(2) of
GCDR, 1999 by the Dy. Director of Mines & Geology. :

Not maintaining the safety measures duly observing the relevant stipulations:
made under Metalliferous Mines Regulations, 1961 which is violation of
condition 21 (b) of covenant 8 of Form-G lease deed executed under Rule 8 of

APMMC Rules, 1966.
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7. The working pit is more than 6 mts and. you are doing quarry operatmnsl :

without forming benches as such your workings are dangerous conditions.

Which is breach to Regulation 106(3). Metalliferrous Mines Requlations 1961

and violated Rule 21 of Granlte conservation and Development Rules 1999.

8. The Quarry lease holder has not maintamed benches in accordance with the
approved mining plan/ approved scheme of Mining and hence violated Rule 21
- of Granite conservation and Development Rules 1989;

"9, The lessee stocked 25 undress’ed Granite Blocks outside the leased area.

"10.The lease holder is stored dump yard outside the leased area. As such the. -,

lessee is violated Rule 22(3) &(4) of APMMC Rules 1966 and 31 6f GCDR 1999

11.As proposed in the Plan of Mlnlng the lessee not taken up- afforestatlon”
programme, site services are not in accordance WIth AMS ive., . they are.

located outside the. lease area.

Finally, the Assistant Director of Mines & Geology,. Palamaneru requested to
take necessary action and for violations of lease deed conditions.

In view of the above cnrcumstances, M/s Rathna Mineral Enterpnses Partner:

Sri M.Manjunatha is hereby directed to show cause within (15) days from the date of:

receipt of this notice, as to why action should not be taken against the lease in

b;- accordance with Rule 12(5)(h)(xii) of APMMC Rules 1966 for the afore said violations

committed by lessee. In case, no reply is received within the stipulated time of (15)

days, from the date of receipt of this notlce, it will be construed that the lessee /.

company has no reply to be offered“and necessary action WI” be taken as per APMMC
Rules 1966 based on the material avallable on record.

Sd/- V.G.VENKATA REDDY

To

M/s Rathna Mineral Enterprises,
Partner: Sri'M.Manjunatha,
#6/6/11, 2" Floor,

T Maln Road, Sreekantan Layout

ygh Grounds, Bangalore - 560 001 --------- [BY: RF?AD].

Copy to the Asst. Director of Mines and Geology, Palamaneru.
Copy to the Deputy Director of Mines and Geology, Chittoor.

// ATTESTED //
R

for DIRECTOR OF MINES & GECLOGY
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GOVERNMENT OF ANDHRA PRADESH _ .
DEPARTMENT OF MINES & GEOLOGY . IBRAHIMPATNAM P

: : Demand Notice No.4320969/D13-2/2021 Dated.08-0'2-2022

Mines & Quarries — Quarry Lease for Black Granite over an extent of 4. 809
Hectare in Sy.No.132, 133, 134 & 135 of Kotamakanapallu Village, Gudupalli
Mandal, Chittoor District - Lease: held by" M/s Rathna Mineral Enterprises,
Partner: Sri M.Manjunatha - Certain breachés noticed - Show Cause Notice
issued - Demand Notice - Issued - Regardlng

' ' ' Sub:

1. ADM&G, Palamaneru Letter No. 3045/Q1/2010 ‘dt.12. 02 2021.
A 2. This Office Show Cause Notice No.4320969/D13-2/2021, dt.15.03.2021.
3 ' ' 3. ADM&G, Palamaneru remarks statement dt.08.02.2022.

i : , | - ok ok Kk

- oo & Refy

o Through the reference 1% cited, the ADM&G, Palamaneru has informed that a Quarry'
" ; Lease for Black Granite over an extent of 4.809 Hectare in Sy.No.132, 133, 134 & 135 of
: Kotamakanapalli Village, Gudupalli Mandal, Chittoor District held by M/s Rathna Mineral
: Enterprises, Partner: Sri M.Manjunatha was inspected on 16.11.2020 & 26.11.2020. The
ADM&G, Palamaneru has reported certain violations committed by the lease holder.

Through the reference 2" cited, this office has issued show cause notice to the lease
g ' holder. Out of some violations committed by the lease holder, one violation pertalns o S
‘ evasion of seigniorage fee. The details of revenue evasion are,

- 1.” On calculation with percentage of recovery mention in Approved Mining Plan i.e.
20% as per the AMP/AMS, the yield of useful Granite in-the quarry lease is
8813.221 Cbm. As per the records of ADM&G, Palamaneru, the lease holder has

i obtained permits for a quantity*of 8603.407 Cbm. There is a stock of blocks of

; NCGV covered a quantity of 347.735 Cbm within the leased area. Hence, the total

quantity comes to 8951.142 Cbm. There is a variation for a quantity of 137.921

‘wW Cbm between yielded quantity and permitted. quantity i.e. excess to -the limit

; \ approved in mining plan-and EC without obtaining approved modified Mining Plan.

Hence, the lease holder transported 137.921 Cbm of Black Granite more than the

approved mining plan quantity which is a breach of Clause (h)(iii) of Sub Rule

5 of Rule 12 .of APMMC Rules, 1966.

LG

Through the reference 3™ cited, M/s Rathna Mineral Enterprises, Partner:
Sri M.Manjunatha has submitted reply to this office show cause notice. Through the
L reference 4" cited, the ADM&G, Palamaneru furnished further report stated that the lease
U ~ holder has violated Rule 12(5)(h)(iii) and Rule 26(1) of APMMC Rules 1966 and they are .
3 - liable for taking penal action under the said rules and requested to issue demand notice.

Total (in
r BB

L L Sl. Rule Violations ; _Penalty
- | No. . ~ Normal -
(in Rs.)

Penalty
(in Rs.)

1 .

12(5)(h)(iii)
of ~APMMC

Rules, 1966.

leased area).

The lease holder dispatched
137.921 Cbm of . Black
Granite without paying
advance seigniorage fee and
without dispatch permit.. Out
of 137.921 Cbm, 57,541 Cbm
is Super Gang . Saw(SG),
17,668 Cbm is mini gang
saw(MG) and 62.727 Cbm is
cutter size -(CS).- (Within the

438675/-
@Rs.2700
per SG,
@Rs.2470

per MG and
@Rs.2300

per CS.

-2093374/-

2512049/~
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. Therefore, the lease holder i.e. M/s Rathna ‘Mineral Enterprises, - Partner:.
Sri M.Manjunatha is hereby requested to pay an amount of Rs.25,12,049/- (Rupees Twenty
Five Lakhs Twelve Thousand Forty Nine only) which includes Rs.438675/- (Rupees Four
Lakhs Thirty Eight Thousand Six Hundred and Seventy Five only) towards Normal
seigniorage fee and Rs.2093374/-(Rupees Twenty Lakhs Ninety Three Thousand Three
Hundred and Seventy Four only) towards (5) times penalty through challans under the
following Head of Account and sent the original challan to ADM&G, Palamaneru within
15 days from the date of recelpt of thls notice. falllng which action will be lmtrated as per the

rules in force.

Head of Account for Normal Seigniorage fee Head of Account for Penalty & Market value.

085‘_3 - N.F.M & M Industries 0853 - N.F.M & M Industries .
102 - M.C. Fee, Rents & Royalties 102 - M.C. Fee Rents & Royaltles
02 - Royalty on Minor Minerals. ' 81 - Other recelpts

Sd/- V.G.VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

To
M/s Rathna Mineral Enterprises, .
Partner: Sri M.Manjunatha, ' LR o
#6/6/11, 2™ Floor, 1% Main Road, ’ :
- Sreekantan Layout, High Grounds,
Bangalore, Karnataka State - 560001 -------- [BY RPAD]

/C{yto the Asst. Director of Mines and Geology, 'Palamaneru.
Copy to the Deputy Director of Mines and Geology, Chittoor.

/ ESTED //

for DIRECTOR OF MINES & GEOLOGY
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GOVERNMENT OF ANDHRA PRADESH
INDUSTRIES & COMMERCE (MINES.I) DEPARTMENT

Memo.No0.839/M.1(1)/2022 : : Dated:07.02.2023

Sub:- Revisions - Revision Application filed by M/s. Rathna Mineral
Enterprises, Partner:Sri M.Manjunatha, Chittoor District, against the
Demand Notice N0.4320969/D13-2/2021, Dt.08.02.2022 of the DM&G,
Ibrahimpatnam - Hearing held on 16.11.2022 - Revision Disposed off
- Orders - Issued.

Ref:- 1. From M/s. Rathna Mineal Enterprises, Partner:Sri M.Manjunatha,
Chittoor District, Revision Application dt:21.02.2022, received
erit03.03.2022.

Govt. Memo No. 1660718/M.1(1)/2022, dt.07.03.2022.

From the ADM&G, Palamaneru, Letter No0.3045/Q/2010,
Dt.15.11.2022.

w N

>><<

The Director of Mines & Geology, Ibrahimpatnam issued Demand Notice
No0.4320969/D13-2/2021, Dated:08.02.2022 to the revision applicant M/s.Ratna
Mineral Enterprises, Partner:Sri. Manjnatha to pay an amount of Rs.25,12,049/- for
dispatching 137.921 Cbm of Black Granite excess than permitted within leased
area. : .

ﬁd{g@h—- 2. Aggrieved by the above said demand notice, M/s. Rathna Mineral
= Enterprises, Partner:Sri M.Manjunatha, Chittoor District in the reference 1% cited
has filed revision application under Rule 35-A of APMMC Rules-1966, before the
%Ua Government mainly contesting in their grounds that they have not transported any
mineral without any transit forms and not evaded seig.fee to the Government the
' L. quantity noticed excess to the permitted quantity approved in AMP have been
VE\ )w}extracted from the surface boulders as well as sheet rocks within the quarry lease
which was not recorded by the inspection authority due to back filling of generated
waste. The inspection authority also clearly mentioned in their reports that the area
consisting huge boulders followed by sheet rock for which clearly shows the
availability of boulders in the area. Hence the quantity was not tallied with the pit
volume. They have removed the top boulders to start workings in the sheet rocks
and dispatched the material duly paying the advance royalty along with other
applicable taxes to the Government. Hence the dispatched quantity is higher than

the actual estimated assessed quantity in the mining plan.

3. Finally, they requested the Revisional Authority to consider their case
sympathetically and set-a-side the Demand notice issued by Director of Mines &
Geology Ibrahimpatnam.

4. In the reference 2" cited, the remarks of the DM&G has been called for on
the grounds ' of revision and the ADM&G, Palamaneru submitted remarks vide
reference 3" cited to the Director of Mines and Geology.

5. In order to dispose off the Revision Application duly giving reasonable
opportunity to the Revision Petitioner, a personal hearing was conducted on
16.11.2022. The Revision Applicant and the officials of the Mines and Geology
Department were present.

6. During the hearing, the Revisional Authority has observed that the there is
variation for a quantity of 137.921 Cbm between yielded quantity and permitted
quantity i.e., excess to the limit approved in mining plan without obtaining
approved modified Mining Plan. Further, the demand raising authority has raised
the demand on presumed recovery percentage to arrive at the recovered blocks.
The production volume calculations are fraught with infirmities as there is no
uniformity in arriving at the overburden, the dump volumes as well as the recovery

percentage for this lease.
(P.T.0.)
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7. After taking.into consideration of the material available on record, the
grounds of the revision petitioner, the arguments put forth by the petitioner and
Department officials, the Revisional Authority has decided to reduce the penalty
amount considering their financial positions on sympathetic grounds and also to
save the industry as this is the first mistake of the petitioner and difficult to

estimate the actual recovery percentage.

8. After hearing the arguments on both sides, the revisional authority has
decided to allowed the revision application of M/s.Ratna Mineral Enterprises,
Partner:Sri. Manjunatha subject to payment of Rs.4,38,675/- towards Normal
Seig.fee. The remaining demanded amount of Rs.20,93,374/- towards Penalty is
waived off.

9. Accordingly, the Revision Application is disposed off under Rule 35-A of
Andhra Pradesh Minor Mineral Concession Rules, 1966 and the Director of
Mines & Geology, Government of Andhra Pradesh, Ibrahumpatnam shall take
further necessary action in the matter.

D. RAMADEVI
JOINT SECRETARY TO GOVERNMENT

To

M/s. Rathna Mineal Enterprises, Partner:Sri M.Manjunatha,
46/1, Gundlasagaram Road, Kuppam,
Chittoor District - 517425 - (RPAD)

The Director of Mines & Geology, Ibramhimpatnam.

Copy to:
The Divisional Mines & Geology Officer, Palamaneru, Chittoor District.

The PS to Hon’ble Minister (M&G), 3™ Block, AP Secretariat.
SF/SC

//FORWARDED :: BY ORDER//

_@EfTION OFFICER
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APTC FORM-10
GOVERNMENT OF ANDHRA PRADESH

Challan No: 71027298412023 Challan Creation Date & Time: 15/04/2023 12:11:50 PM

Treasury/PAO Code:8506
CFMS Transaction ID:
Service:

Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:
Sub-Head:

Detailed Head:
Sub-Detailed Head:

Charged/Voted:

Non-Contingency/Contingency:

Amount Rs:

Amount In words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mobile Number

" DDO Code:.

Stlatus:

Bank Reference Number:

Payment Date:

Received.Rs: 438675.00

STO:STO-Palamaner*
70012709222023

4008-Minor Minerals - Seigniorage Fee/Dead Rent

0853 Non-Ferrous Mining and Metallurgical Industries
00 Not Applicable

102 Mineral Concession Fees, Rents and royalties
00 Not Applicable

02 Royalty on Minor Minerals

000 Not Applicable

000 Not Applicable

\'

N

438675.00

Four lakh thirty eight thousand six hundred seventy five only

PAY TOWORDS ONE TIME SEIGNIORAGE FEES AS PER REVISION
ORDER MEMO No 839/M.l/1/2022 Dt. 07.02.2023 of The IND.& COM-
M.I- DEPT

RATHNA MINERAL ENTERPRISES

QUARRY ID . 1021110123- SY NO. 132,133,134 & 135 of
KOTAMAKANAPALLI Vill, GUDUPALLI Man, CHITTOOR Dt ,A.P.

9440737996

11091307001
Ol/o AD MINES & GEOLOGY PALMANER

Transaction Successful and payment posted

CKWE557602

15/04/2023

Note:This Challan does not need enfacement of the treasury
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ANNEXURE-TL

A1 .
. GOVERNMENT OF ANDHRA PRADESH Lo\ patey
SROCEEDINGS OF THE DIRECTOR OF MINES & GEOLOGY :: IBRAHIMPATBAN:
[PRESENT: SRI V.G.VENKATA REDDY, DIRECTOR] g
PROCEEDINGS N0.30145/D13-2/2017 Date:21-07-2020.

Sub:- Mines & Quarries - Quarry Lease for Black Granite an extent of
0.611 Hectares in Sy.No.100 of Kotamakanapalli Village, Guddupalli
Mandal, Chittoor District infavour of M/s Sri Sai Krupa Granites,
Proprietor: Sri M.Chandrasekhar - Granted - Orders - Issued.

Ref:- 1. Quarry Lease application dt.25.09.2009 from M/s Sri Sai Krupa
Granites, Prop: Sri M.Chandrasekhar.
2. ADMR&G, Palamaneru File.N0.3047/Q/2009, Dt.28.10.2017.
3. DM&G Notice No0.30145/R5-1/2017, dated:14.02.2018.
4

\‘,‘/‘ Letter dated.09.09.2019 from M/s Sri Sai Krupa Granites, Prop:
X Sri M.Chandrasekhar
) Q\’ 5. Representation dated.16.12.2019 from M/s Sri Sai Krupa
X Granites, Prop: Sri M.Chandrasekhar.

XK K XK

\ S

ORDER

A /\\“ 1 o . .
Y ,\\ﬁ‘ Through the reference 1% cited, M/s Sri Sai Krupa Granites, Proprietor:
/ b Sri M. Chandrasekhar has filed an application for grant of Quarry Lease for
¥ Black Granite an extent of 1.000 Hectare in Sy.No.98/2 & 100 of
. Kotamakanapalli Village, Guddupalli Mandal, Chittoor District for period of 20
ﬁ years with the documents required as per Rules. The said Quarry lease
A application was received by the Assistant Director of Mines and Geology,

58 ‘Ralamaneru on 25.09.2009.

V&g\/ - Through the reference 2™ cited, the Asst. Director of Mines and

NJ> ‘}M\ Geology, Palamaneru submitted proposals for grant of quarry lease for Black
bl v Granite an extent of 0.611 Hectares in Sy.No.100 of Kotamakanapalli Village,
Guddupalli Mandal, Chittoor District for period of 20 years in favour of
M/s Sri Sai Krupa Granites, Proprietor: Sri M. Chandrasekhar.

After careful examination of the proposals of the ADM&G, Palamaneru,
notice was issued to M/s Sri Sai Krupa Granites, Prop: Sri M. Chandrasekhar
vide reference 3™ cited to submit Approved Mining Plan along with Consent
for Establishment (CFE) from APPCB and Environmental Clearance from
MoEF, Government of India as per 0S No.1533, Dated:14.09.2006 within
(6) months for grant of quarry lease.

Through the reference 4% cited, M/s Sri Sai Krupa Granites, Proprietor:
Sri M. Chandrasekhar has submitted Mining Plan approved by the Deputy
Director of Mines & Geology, Kadapa, vide Letter No.59/MMP/PLMR/2019,
dt.03.05.2019, Environmental Clearance issued by SEIAA, Vijayawada Order
No.SEIAA/AP/ CTR/MIN/05/2019/982-673, dated:06.08.2019 and copy of
Consent for Establishment (CFE) issued by the Joint Chief Environmental
Engineer, Kurnool vide Order No.CTR-1562/PCB/Z0-KNL/CFE/2019, dated
05.09.2019 and requested to grant of lease in his favour over the subject
area.

As per the Approved Mining Plan the Mineable Reserves are
14,024 M? of Granite and the life of the mine is 9 years @ 1,617 M’
productions per annum.

The Environment Clearance was issued for average production of
1617 M3 / per year with validity of 7.54 years or the expiry date of mine
lease period issued by the Government whichever is earlier.

The Consent for Establishment was issued on 05.09.20219 the
production of 1617 M3 per annum and the same is valid (7) years from the
date of issue of order.
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Through the reference 5™ cited, M/s Sri Sai Krupa Granites, Proprietor:
Sri M. Chandrasekhar have furnished Income Tax Returns for last (3) three
years.

In view of the above circumstances and in exercise of the powers
conferred under Rule 12(5)(a)(i) of APMMC Rules, 1966, a quarry lease for
Black Granite an extent of 0.611 Hectares in Sy.No.100 of Kotamakanapalli
Village, Guddupalli Mandal, Chittoor District is hereby granted in favour of
M/s Sri Sai Krupa Granites, Prop: Sri M. Chandrasekhar for a period of
20 years, subject to the following conditions and the conditions mentioned in
the appendix enclosed to this order, other terms and conditions under
Granite Conservation and Development Rules, 1999 and subsequent
amendments, executive instructions issued there on from time to time.

1. The grantee shall pay the following amounts before execution of the
lease deed:-

(i) Dead Rent :: Rs.1,30,000/- per hectare per annum.

(i) Land .. As per rates fixed by the Revenue Department
Assessment

(iii) Cess on Land :: At the rate of Rs.0.37 paise per rupee on Land
Assessment Assessment. .

(iv) Security 1 A sum equivalent to one year dead rent.
Deposit

2. Levy & Collection of Cess on MBL @Rs.25 Per Cum as per A.P.M.B.L
(Infrastructure) Cess act and Rules 2005 shall be subject to the final outcome
of W.P.N0.33388/17 & Batch.

3. The grantee shall execute the lease deed in Form “G” within (60) days
from the date of grant as per Rule 12 (5) (e) of A.P.M.M.C. Rules,
1966.

4. The grantee shall pay Seigniorage Fee in advance along with DMF and
MERIT as detailed below and dispatch the Granite under a valid
dispatch permit and transit form issued by Asst. Director of Mines and
Geology concerned.

(Rate per cubic meter)

Super Gang Saw Mini Gang Saw above Below 270 Cm. X Below
above 300 Cm X 270 Cm X 150 Cm Size 150 Cm and 75 Cm Size.
180 Cm Size below size
Rs:3450/- Rs:2875/- Rs:2700/- Rs:1150/-
MERIT 2% of Seigniorage fee
DMF 12.5% of Seigniorage Fee
*Note: 25% of Seigniorage fee reduction is allowed as per G.0.Ms.No.28,
Industries & Commerce (M-II) Dept., Dt:15-02-2018.

5. The grantee shall pay the dead rent, Land Assessment and Cess on
Land Assessment one month in advance i.e., before 1% March of
every year during the subsistence of the lease period regularly
whether formally demanded and called for or not.

6. The grantee shall pay Seigniorage fee as per the rates prescribed from
time to time under item no.17 (4) Schedule-I in advance for quantity
intended to be dispatched and then only of dispatch the material under
the dispatch permit and transit forms obtained from the Assistant
Director concerned. The Grantee shall furnish details of dispatches
immediately soon after the dispatches of material as per Rules
12(5)(h)(iii) of A.P.M.M.C. Rules, 1966.
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7 The grantee should pay Seigniorage fee or dead rent whichever is
higher on the mineral dispatched or consumed from the land at the
rates specified under Schedule-I and II asthe case may be in
accordance with Rule 10(1) of A.P.M.M.C. Rules, 1966.

8. The grantee should submit Consent for Operation (CFO) after
execution of the lease deed and before starting Quarrying Operations
to the concerned ADM&G, DDM&G and DM&G.

9. Before completion of the validity of (7.54) years or the expiry
date of mine lease period issued by the Government of A.P.
whichever is earlier of Environmental Clearance, the grantee
should submit E.C afresh for further continuation of quarry
operations.

Note: The grant is liable for cancellation should it be found that it was
grossly inequitable or was made under a mistake of fact or
owing to mis-representation or fraud or in excess of authority.

Sd/- V.G.VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

To

M/s Sri Sai Krupa Granites,

Prop: Sri M. Chandrasekhar, .
D.No.18-102, Venkateswara Nilayam,
Vinayaka Street, New Pet,

Kuppam -517425, Chittoor District ------- [BY RPAD].
\/eoﬁ) the Asst. Director of Mines and Geology, Palamaneru along with
File N0.3047/Q/2009 .....vvvvvvn [BY RPAD].

Copy to the Deputy Director of Mines and Geology, Chittoor.
// ATTESTED //

b
b
for DIRECTOR OF MINES & GEOLOGY
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PROCEEDINGS OF THE ASST. DIRECTOR OF MINES AND GEOLOGY ::PALAMANER
(Present: Sri B. RAMACHANDRA, M.Sc, Asst. Director (FAC))

Sub: Mines and Quarries = Minor Minerals — Quarry Lease for Black Granite over an extent
of 0.611 Hectares at Sy. No. 100 of Kotamakanapalli (V), Gudupalli (M) in Chittoor
District for a period of 20 years in favour of M/s Sri Sai Krupa Granites, Prop: Sri
M.Chandrasekhar —Quarry Lease Deed executed - Work Orders - Issued.

Ref: 1) Proceedings No: 30145/D13-2/2017, Dt:21-07-2020 of the Director of Mines and
Geology, Ibrahimpatnam.

2) Letter No: 3047/Q2/BG/2009, Dt:23-07-2020 of the Assistant Director of Mines
and Geology, Palamaner.
3) Letter Dt: 06-08-2020 of the grantee M/s Sri Sai Krupa Granites, Prop: Sri M.

Chandrasekhar.

EE 2 3

QRDER:

Through the reference 1% (-:ited, the Director of Mines and Geology,
Ibrahimpatnam has granted a Quarry Lease for Colour Granite over an extent of 0.611
Hectares at Sy. No: 100 of Kotamakanapalli (V), Gudupalli (M) in Chittoor District for a
period of 20 (twenty) years in favour of M/s Sri Sai Krupa Granites, Prop: Sri
M.Chandrasekhar under Rule 12 (5) (a) (i) of APMMC Rules, 1966 subject to condition that
the grantee shall furnish the Consent for Operations (CFO) from APPCB after execution of

lease deed and before starting of quarrying operations at the subject area.

Through the reference 2™ cited, the ADM&G, Palamaner has requested the
grantee to pay necessary advance rental and submit required documents within the
stipulated period and to attend for execution of Quarry Lease Deed on or before 18-09-
2020.

Further, the grantee through the reference 3™ cited, has submitted the
required documents and paid the necessary advance rentals, Security Deposit amounts

within the stipulated time.

Hence, the Quarry Lease Deed is executed today i.e. on 07-08-2020 in favour
of M/s Sri Sai Krupa Granites, Prop: Sri M. Chandrasekhar for BLACK GRANITE over an
extent of 0.611 Hectares at Sy.No: 100 of Kotamakanapalli (V), Gudupalli (M) in Chittoor
District for a period of 20 Years with effect from 07-08-2020to 06 -08-2040.

The lessee M/s Sri Sai Krupa Granites, Prop: Sri M. Chandrasekhar is hereby
permitted to commence the Quarrying operations for Black Granite over an extent of 0.611
Hectares ét Sy.No: 100 of Kotamakanapalli (V), Gudupalli (M) in Chittoor District for as per
G.C.D.R.1999 & APMMC Rules 1966 and the rules to be amended from time to time. The
lessee should have to produce all the accounts, registers, documents, records etc., in
connection with the lease by 5" April of every year before the Asst. Director of Mines and

Geology, Palamaner, Chittoor (Dt).
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The lessee should submit the Quarterly returns in Form ‘F’, and Annual return als
Form “G” to the Director of Mines and Geology, Ibrahimpatnam, Vijayawada, under copy
marked to the Deputy Director of Mines and Geology, Chittoor and to the Assistant Director
of Mines and Geology, Palamaner as required under Rule 41 of G.C.D.R.1999. The lessee
should send a report in Form ‘F’ to the Chief Inspector of Mines Safety, Dhanbad and to the
Asst., Director of Mines and Geology, Palamaner as required under Rule 30 of APMMC Rules,
1966.
Further, the lessee is hereby directed to submit
i.Before completion of validity of (07) years of Period of EC, the grantee should
B4 :’s‘ubmit the EC afresh for further continuation of Quarry Operations. | _
2.Befora completion of validity of (07) years of Period of CFE, the grantee should
submit the CFE afresh for further continuation of Quarry Operations. .
3.Consent for Operations (CFO) from APPCB after execution of Quarry Lease Deed
and before starting quarrying operations.

The lessee has fufnished an undertaking to that effect as directed in the grant
order. The lessee shall submit the Scheme of Mining and renewals of statutory permissions
from time to time.

Further, the lessee should obtain the dispatch permits from the Assistant Director of
Mines and Geology, Palamaner before transporting the material from the leased area. The
lessee should abide all the conditions as per the Annexure appended to the Grant order

scrupulously. |

NOTE: This order will become null and void if it will be found that it was grossly
inequitable or was made under a mistake of fact or owing to misrepresentation of

fraud or in excess of the authority.

Encl: Lease Deed Form-G

7,

Palamaner
To

M/s Sri Sai Krupa Granites, Prop: Sri M. Chandrasekhar, D.No.18-102, Venkateswara
Nilayam, Vinayaka Street, New Pet, Kuppam, Chittoor District-517425.

Copy submitted to:

The Director of Mines and Geology, Ibrahimpatnam, Vijayawada along with Quarry Lease
deed for favour of information. (02 sets)

The Dy. Director of Mines & Geology, Chittoor along with Quarry Lease deed for favour of
information.

The Dy. Director of Mines & Safety, Chennai for favour of information.

The District Collector, Chittoor for favour of information.

The Controller General, IBM, Nagpur for favour of information.

The A.P. Pollution Control Board, Krishna Nagar, Kurnool for favour of information.

Cony to:

The Labour Enforcement Officer (Central), D. No 7/207, Mettapalem, Gudur-524101,
Nellore Distt. (AP). for information. -

The Tahsildar, Gudupalli (M) for information and safeguard / prevent the surrounding land
for any encroachment of excavation / dumping / stocking, etc.
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g[ | | GOVERNMENT OF ANDHRA PRADESH A
S DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATNAM. % s . ;V\ 4

L Demand Notice No.1653/D13-2/2021 Dated. 104022622

i Sub: Mines & Quarries - Quarry Lease for Black Granite an extent of 0.611
3??7 Hectares in -Sy.No.100 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor
e District’ - Lease held by M/s Sri Sai Krupa Granites, Prop: Sri M.Chandra
l Sekhar - Inspected quarry lease by the Special Team No.III - Certain
I breaches noticed - Show Cause Notice issued - Demand Notice - Issued -
L , Regarding. _

Ref: 1. ADM&G, Palamaneru Letter No.3047/Q2/BG/2009, dt.04.02.2021.

2. This Office Show Cause Notice No.1653/D13-2/2021, dt.19.02.2021
3. ADM&G, Palamaneru remarks statement dt.08.02.2022.
; 3K K ¥ 3K K ‘

Through the reference 1* cited, the ADM&G, Palamaneru has informed that a Quarry
Lease for Black Granite an extent of 0.611 Hectares in Sy.No.10C of Kotamakanapalli
- Village, Gudupalli Mandal, Chittoor District held by M/s Sri Sai Krupa Granites, Proprietor:
' Sri M.Chandra Sekhar was inspected on 26.11.2020. The ADM&G, Palamaneru has reported
W certain violations committed by the lease holder. : ’

Through the reference 2" cited, this office has issued show cause notice to the lease
' holder. Out of some violations committed by the lease holder, one violation pertains to
evasion of seigniorage fee. The details of revenue evasion are;

1. The lessee transported 25.99 Cbm of Black Granite‘ from their leased area
without payment of seigniorage fee which is breach under Rule
12(5)(h)(iii) of APMMC Rules, 1966. '

‘1 ,d{d = Through the reference 3™ cited, the ADM&G, Palamaneru furnished further reported
; 5 “* that the lease holder has violated Rule 12(5)(h)(iii) and Rule 26(1) of APMMC Rules 1966

iy AV and they are liable for taking penal action under the said rules and requested to issue
\k\d demand notice. " .
sl Rule Violations . Penalty Total
' y)_\u)”N‘o. Normal Penalty (in Rs.)
v (in Rs.) (in Rs.)
1 | 12(5)(h)(iii)) | The lease holder 70173/-. | 3,50,865/- 4,21,038/-
of ~ APMMC | transported 25.99 Cbm | @Rs.2300 per
Rules, 1966. | of Black Granite without CS.
paying advance
seigniorage  fee and

without dispatch permit.
Out of which, 25.99 Cbm
is cutter size (CS)(within
the leased area).

Therefore, the lease holder i.e. M/s Sri Sai Krupa Granites, Proprietor: Sri M.Chandra
Sekhar is hereby requested to pay an amount of Rs.4,21,038/- (Rupees Four Lakhs Twenty
One Thousand and Thirty Eight only) which includes Rs.70,173/- (Rupees Seventy Thousand
One Hundred and Seventy Three only) towards Normal seigniorage fee and Rs.3,50,865/-
(Rupees Three Lakhs Fifty Thousand Eight Hundred and Sixty Five only) towards 5 times
penalty through challans under the following Head of Account and sent the original challan
to ADM&G, Palamaneru within (15) days from the date of receipt of this notice failing which’
action will be initiated as per the rules in force.

Head of Account for Normal Seigniorage fee

0853 - N.F.M & M Industries
102 - M.C. Fee, Rents & Royalties
02 - Royalty on Miner Minerals.

Head of Account for Penalty & Market value. 1

0853 - N.F.M & M Industries , '
102 - M.C. Fee, Rents & Royalties
81 - Other receipts. '

Sd/- V.G.VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

To
M/s Sri Sai Krupa Granites, Prop: Sri M.Chandra Sekhar,
Boggupalli Village, Dasegawnur Post,
Kuppam Mandal, Chittoor District --------- [BY RPAD].

\LEOpy to the Asst. Director of Mines and Geology, Palamaneru.
Copy to the Deputy Director of Mines and Geology, Chittoor.

STED //

T /’_’.-\
for DIRECTOR OF-MINES & GEOLOGY
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APTC FORM-10

GOVERNMENT OF ANDHRA PRADESH

Challan No: 61020875972022
Treasury/PAO Code:1109
CFMS Transaction ID:
Service:

Major Head:

Sub-Major Head:

Minor Head:

Graup Sub-Head:
Sub-Head:

Detailed Head:
Sub-Detailed Head:

Charged/Voted:

Non-Contingency/Contingency:

Amount Rs:

Amount In words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mabile Number

DDO Code:

Status:
Bank Reference Number:

Payment Date:

70173.00

Received Rs:........... 04—

Challan Creation Date & Time: 18/04/2022 8:51:17 PM
STO:STO-Palamaner
60010030062022

4008-Minor Minerals - Seigniorage Fee/Dead Rent

0853 Non-Ferrous Mining and Metallurgical Industries
00 Not Applicable

102 Mineral Concession Fees, Rents and royalties
00 Not Applicable

02 Royalty on Minor Minerals

000 Not Applicable

000 Not Applicable

\'

N

70173.00

Seventy thousand one hundred seventy three only

TOWARDS ROYALTY PAYMENT OF Demand Notice No 1953/
D13-3/2021 By SRI SAl KRUPA GRANITES of SY NO 100,
KOTAMAKANAPALLI vill, KUDUPALLI mandal, CHITTOOR dist,
ANDHRA PRADESH.

SRI SAI KRUPA GRANITES

GUDUPALLI Mandal, CHITTOOR

9908613111

11091307001
Ol/o AD MINES & GEOLOGY PALMANER

Transaction Successful and payment posted

CPABOUKZM2

18/04/2022

Note:This Challan does not need enfacement of the treasury
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APTC FORM-10

2}

GOVERNMENT OF ANDHRA PRADESH

Challan No: 61020903502022
Treasury/PAO Code:1109
CFMS Transaction ID:
Service:

Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:
Sub-Head:

Detailed Head:
Sub-Detailed Head:

Charged/Voted:

Non-Contingency/Contingency:

Amount Rs:

Amount In words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mobile Number

DDO Code:

Status:
Bank Reference Number:

Payment Date:

Received Rs:.....7.

350865.00

Challan Creation Date & Time: 18/04/2022 9:07:48 PM
STO:STO-Palamaner
60009966182022

4015-Minor Minerals - Penalty

0853 Non-Ferrous Mining and Metallurgical Industries
00 Not Applicable

102 Mineral Concession Fees, Rents and royalties
00 Not Applicable

81 Other Receipts

000 Not Applicable

000 Not Applicable

Vv

N

350865.00

Three lakh fifty thousand eight hundred sixty five only

TOWARDS PENALTY OF DEMAND NOTICE NO 1653/D13-2/2021 by
SRI SAI KRUPA GRANITES of SY NO 100, KOTAMAKANAPALLI vill,
GUDUPALLI mandal, CHITTOOR dist, ANDHRA PRADESH.

SRI SAI KRUPA GRANITES

GUDUPALLI Mandal, CHITTOOR

9908613111

11091307001
O/o AD MINES & GEOLOGY PALMANER

Transaction Successful and payment posted

CPABOULRLS

18/04/2022

Note:This Challan does not need enfacement of the treasury
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T - ANNEXURE-TIT__

((Present : Sri D. Subramanyam, B.Sc., Assistant Director).
-00o0- 2
PROCEEDINGS NO.1348/Q/2007. e .. DATED: 29" May, 2008;. " -
. Sub: - Mines & Quarries — Quarry Lease for Black Granite over an extent of
0.607 hectors in S.No.98/3 of Kotamakanapalli -V, Gudupalli -,-M,
Chittoor district — Granted in favor of Sri S. Sunil Kumar, Prot: M s Sai -
Raghavendra Granites - Quarry Lease deed executed — Work order -
Issued. ' 1" 4 - :
Ref : - 1.Progs.No.24863/R5(1)/07, Dt. 28.01.2008 of the Director of
Mines & Geology, Hyderabad. - _
v  2.This office Lr.No.1348/Q /2007, dated:05.02.2008. :
5 - : , 3.Progs.No. 24863 /R5 - 1/07, dt.24.05.2008 of the Director of ‘
q - Mines & Geology, Hyd. _ _ :
’ 4 Letter dated. 29.05.2008 from the grantee
-00o-

ORDER:

Hyderabad has granted a Quarry lease for Black Granite, over an extent of 0.607

¥.)

i for a period of Twénty years in favor of Sri S. Sunil Kumar, Prot: M/s. Sai
Raghavendra Granites.

" In view of the above grant order, this office through the ref. 2nd cited, this
office has requested the grantee to attend this office for execution of Quarry lease deed
along with necessary documents. Further the grantee has not attend for execution of -
the quarry lease deed within the time. Vide reference 3 cited, the Director of Mines
and Geology, Hyderabad has granted extension of time for ‘execution of the quarry -

" lease deed with in 30 days from the date of receipt of orders. Accordingly, the grantee
has attended this office on 29.05.2008 for execution of Quarry lease deed within
stipulated period vide reference 3t cited. . o

, Hence, the Quarry lease deed is executed on 19.03.2008 for a period of
twenty years(20) i.e., from 29.05.2008 to 28.05.2028. The quarry lease  hereby -
permitted to commence the quarry lease operations for Black Granite in the subject
i area and subject to the conditions mentioned in the Proceedings 1st cited, conditions
K| : and appendix enclosed to the Proceedings 1 cited and other terms and conditions of
APMMC Rules, 1966 and subsequent Government orders and Executive instructions
issued from time to time and subject to the satisfaction of Quarry lease deed Form-Q@.

o _Thé Lessee should - pfoguce ini/ariably all the accounts, registei'é,
documents, records, books etc., connected. with the subject lease held by 5% April: of

t ' every year before the Asst., Director of Mines and Geology, Palamaner. Thé lessee
; should submit the Quarterly retui*_n‘s, and Annual réturns to the Director,” Deputy
¢ : Director and Assistant Director of Mines and Geology, Hyderabad, Kadapa and ..

" Palamaner as required under A.P.M.M.C. Rules, 1966 and G.C.D. Rules, 1999:

The Lessee should obtain the dispatch permits and get the-,trans_it f_érms
from the Asst., Director of Mines and Geology, Palamaper before transporting the -
material from the leased area. : aﬁ e e

e
..

@xomow ;M“/M‘“/ . j A
| f«\f\m ‘

 ASST.DIRECTOR OF MINES & GEOLOGY,
© PALAMANER.  ‘y -

?2&3105/ ’, ),4{{[>%/ Contefl._Page No.2
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Through the reference lst cited, the Director of Minés and ’Gedlgr)g‘}{_‘,_"—i'..”.-

hectors in S.No. 98/3 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor district e



&

To

Sri S. Suml Kimar, Prot: M/s. Sai Rachavendra Gramtes D; No 13-265, DRS
Buﬂdm "Ramachandra Raod, Kuppam (Post) Chittoor -Dt.

Copy subrmtted to the Director of Mmes cmd Geology, Hyderabad along with Q..L.
dced for favor of mforma‘aon :

\,opy subrmtted to the Zonal Joint Director of Mmes and Geology, Kédapa along with
Q..L. decd for favor of information. :

Copy submitted to the Dy.Director of Mines 'md Geology, Ka‘dapa along with Q..L.
deed for favor of information. ' :

Copy to the Tahsildar, Gudupalh along with sketch for. 1nformat1on

Copy to the Chief Inspector Mines Safety, Dhanbad along with sketch for
~information.

P Sl o




' GOVERNMENT OF ANDHRAPRADESH g Mo Teu
¥ DEPARTMENT OF MINES AND GEOLOGY o ey . , e

Oﬁlce of lhe L S

Asst Director of Mings end Geolo"gy, ; o
Palamaneru -
DEMAND LETTER R
No. 1346 /Q / 2007 | ' Da e'd 02'-:01-201.0‘ !
Sub:- Mings and Quarries - Quarry Lease for Black Granite over an ext ent of 0. 607 hec or i - |

S.No. 98/3p of Kotamakanapalli (V), Gudupalli (M), Chittoor District held by-Sii S. Suml,;
Kumar, Prop: M/s Sai Raghavendra Granites - Encroachment outSlde lhe leased area :
Notice issued — Regarding. ATy -

Ref - 1. This office Show Cause Letter No. 1348/Q/07, Dt. 16.12. 9009
2. Your letter dated. 29.12.2009. -

AKKKK

Sri 8. Sunil Kumar, Prop: M/s Sai Raghavendra Granites is hereby informed that'you have =
been issued a Show Cause Letler, seeking your explanation for encroachment outside the leased, area .
through ref. 1% cited. You have replied through ref. 2nd cited stating that you are quarrylng within'the leased o
area and there is no encroachment other than executed area. But this office -has not: ‘satisfied- with your
explanation. Hence, it is presumed that you have encroached outside the leased areéa for. mlneral and .. -
extracted the same upto the quantity of 230.880 Cbm illegally. It is calculated based on the recoveryf
percentage of mineral from your quarry lease. Extraction of mineral from outside of quarry lease areais
violation under APMMC Rules, 1966. Hence, Normal Seigniorage Fee along with 02 llmes penal y shall be 7
collectable from you, under Rule 26 of APMMC Rules, 1966 as shown below. .

Normal
Black Granite assessed Si;grneli?fﬁ;ee o ‘ 1 sk
SLNo. Mineral - from the encroached o 02 times penalty: | Total'amount .
S Black Granite : S
area in CBM : g :
- from encroached
area R T IO
1 | Black Granite 230.880 4,44,444/- 8,88,888/-.- - 1333 332/--

“Hence, you are hereby dlrected to pay an amount of Rs. 4,44,444/- t owards normal =
Seigniorage Fee and Rs. 8,88,888/- towards penalty through challans under the following ‘héad'of acooun
and submit the same to the undersigned within 15 days from the date of receipt of this nollce whlch has =~
imposed under Rule 26 (2) of APMMC Rules; 1966. Failing which, action will be. lnmated agams you for
collection of said penalty under RR Act, o

HEAD OF ACCOUNT FOR S F. | - HEAD OF ACCOUNT FOR PENALTY

0853 - N.F. M & M Industries | 0853~ N.F.M & M lndusmes ,' N
102 - M.C. Fee, Rents & Royalties 102 - M. C Fee, Rents & Royaltles :
02 - Royalty on minor mineral ‘ 81 - Other Rece ms

.

Asst. Director of Mings and Geology, U

P PALAMANERU

To

S S. Sunil Kumar,

Prop: M/s Sai Raghavendra Granites,

D.No. 13-365, D.R.S. Building,

Ramachandra Road, Kuppam, Chittoor (Dt) - 517 425.

Copy submitted o the Director of Mings and Geology, Hyderabad for favour of information. .- -
Copy submitted to the Joint Collector, Chittoor District for favour of information. ? -
Copy submitted to the Zonal Joint Director of Mines and Geology, Kadapa for favour of mformatlon
Copy submitied to the Deputy Director of Mines and Geology, Kadapa for favour of informatjon.
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ector of Mings & Geology,'.

dra, Granites h ‘
yderabad under Rule 35 of“APMM .
f 0.607 Hectares in oy. No. 9B/3P “of
alamanert. Accorclmgly the Difector of Mines
~personal hearlng on 23-01-2010- and the
g Within the leased area ‘and they have not
g 'the appellant authority directed- the’
'to nspect. the area with regard to:
as well as the Assistant Dlrector of Mlnes &
C rtwrthln one month. -

“pefore.the Directar 0
1966 for "‘Bla;k Granl
'Kotam'akanapalll (V), Gudi

& Geology,‘_ ad, ¢

'gcont on
.‘Geolpgy, Palamaneru antl su ML T

ty D ector of Mlnes & Geology, Kadapa vrde Letter

> ~2011 ‘has reparted that the Assistant:

r rvisor. Office of Depu(,f’ Direg

: ‘of"the Asslstant Diregtor of Mmes &

the rquarry lease area in the pr erce of the
itis: Hoticed that the’ appellant ‘has ‘erected the,
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oy boundary plllars aroun gdsed ar é and the same was venf‘ ed by the Suv rvisors |
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' No. 113/PtNR/Appeal/2
ire f Mines & G

2010 to'M/s. Sai - o




Office. of Deputy Director of Min_‘e::s'l&',GeOIo‘gy;" '(édép,a."iénd S'Uur\_'/e‘yzo'rviO'fﬁ'c"
. Director of Mines. & Geology, Palamaneru.. . !

. “transported illegally. - Hence' the Directorof Mines-& Geolo .
~ Proceedings No.2500/PLR/AH/2010; dated:21-10-2011, issued ‘orderstdismissing - ol

- “advance-dead rent, the Director .of Mines & Geology, - has ‘determined:-the'c
- - leass held by M/s. Sal. Raghavendra Grenites.” Further-the Government sliowe
ey __peti‘tio:n_' filed by them v_ide,M_ém’o.No,QQ/M:III‘(l)/Z'Q'_IO-Z, dated:02-0 3-201 .

6. s S Raghvenra G

_ “As -per ‘Survey.report aft'e__r";c,avicﬁlat'io'h

- “from the encroachment area; based on-the recovery percentage -of 30%: Mineral- -

" from the quarry, the extracted block grarite came to the quantity of 230.976 Cbm. " -

" Further the appellant has dumped. certain ‘wastage ‘in ‘the area adjacent to. the

|eased area. . The léased area is undulated hill flark. :Since the-Jease :area is small- - o

one and due to dévelopment. of, quarry the appellant uséd'the a djoining “area to

dumped -quarry ‘wastage, and: it.is ‘fact that the appéllant.quarrying. outside-the. ”

leased area and transported Black. Granite .of 23.0976 Cbr Jllegally.. ;Hence, the -

charge of the penalty is torrect since .certaln “quantity:

" wherein. the appeal filed by: M/s. Sai Raghavendra Granites by confirming the AL

- Demand Notice issued by the Assistant Director of Mines & Geology, Palamaneru. .

5. Aggrieved -by the above Proceedings issued by ‘the Director of. Mines &
~Geology, Hyderabad, the -present ‘Révision - Application ‘has been filed: by tHe .
“petitioner, under Rulé 35-A of APMMC Rules, 1966. In the grounds of Revision, the«

petitioner has stated that earlier the Director: o_f'Mih,efs,-"&"}G‘eio_]OQV,'.'Hydé’ra‘jb_ad has ..

' determined” the quarry lease held by M/s, Sai Raghavendra. Grefiites vide: . i
Proceedings No.28885/R5-1/2009, dated:24-01-2009 onthe ground that'the lessee . -

~ company ‘has not paid the advance dead rent for the.year 2008-2009. /Against-the - . " PR
“action of the Director of Mines & Ge_c!ogy’,.-H_yde',ra'_ba.d,ﬁ't:hé.‘y-.:’h',é‘\f\;é_.z»ﬁl'e‘q ‘a’Revision. - i

. Petition before the Government with a request to ‘set aside the orders issued by the.. - - :
“Diréctor of Mines & Geology, -stating that though. they have. already ‘paid the . .

" mention that before: grant-of:quarry lease in favour ‘of ‘Sai Raghavendra Granites; = . .
© the surveyor has surveyed the area on.24-10-2007 and-reported that there'areno -
- permanent, structures like' Buildings, Roads etc., and-does not. overlap ‘with the: = =
- existing leases. But there s an old.pit with-a_ measurerent of 34%20x4mt which . ¢ .o L

" falls.in south-east of the applied aréa and also stated that as.per-the local-enquiry
- the.present surveyed area ‘was under enjoyment of Sri:Murugeswaran and-his wife:

_“Smit M. Venkatamma. In addition to 'the*qb‘ove._in,'fthe"i'hsp_e_c’tiOn?'repb"“rtfthe_.TA'_Of;f”

~ Assistant Director of Mines & Geology, “palamaneru has reported that he-inspected, -
- the area on 25-10-2007 and found that the applied area is small elevated Dolerite.
‘Dyke in.the form -of medium-bounders and as well as sheet rock thé dyke:trending

~in. the -East-West Direction .and dlso stated: that  there: is: an. old" pit with a = £

. measurenient of 34x20x4mt which falls in thé south-east of the applied area. -

7. Furthei‘ M/s. :Saiv_Rag‘hnavvl_e'n,dra_Granv?.tés_ have stated that _iti'ié 'e‘videﬁ‘t‘_}_tﬁat'the; o

" allegation made against them is not correct, and the same. was.quarried by others, - "
before grant of quarry lease in favour of them, but the authorities. without any valid .-
" reasons, determined thie quarry lease on 2411:2000 and the safme was restored by ..
" tha Government an 02-03-2010 and again now the Assistant Director of Mines & "~ -

Geology, "has raised- Demand. Notice -and" the - Director of "Mines ‘& Geology, - '

: “Hyderabad has dismissed the.appeal petition . without observing the merits. - The = " -
“Petitioner has requiested  the' Government to drop ‘the “action proposed by the

~ Assistant  Director of " Mines - & _Geology, -Palamaneru vide Demand “Notice
© No.1348/Q/2007, dated:02-01-2010 and set aside the dismissal. orders issued by

the Director of = Mines. & ‘Geology, - .Hydeérabad " vide ‘Proceedings”

‘No.2500/PLR/AH/2010, dated:21-10-2011 as the: allegation made -against them s

. “baseless and false and has also requested to direct the Assistant Director of Mines & -
‘Geology,Palamaneru to issue permiﬂts'Under‘pending disposal-of the Revision and.. .-
also stay the o’rdecs-iss’ued__‘by_the_'authgr'i’ties._ IR T FIIE TR ILP

' Conitd..Pg.:3

F:the Black Granite was.. . -
Geology, Hyderabad vide " ~»"

ranites have furiher stated that it is pertinent to .~ -
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GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

From ’ To

Sri. B.Ramachandra, M.Sc., The Director of Mines & Geology, -
Asst. Director of Mines & Geology(FAC), IBRAHIMPATNAM,

PALAMANER ‘ VIAYAWADA.

Sir,
Sub: Mines and Quarries ~ Quarry Lease for Black Granite over an extent of 0.607

' Hectares in Sy.N0.98/3 of Kotamakanapalli(Vg), Gudupalli (M), Chittoor Dist. -

Lease held by M/s Sai Raghavendra Granites, Prop: Sri. S. Sunil Kumar (ID-

1021080148 ) - lease period from 29-05-2008 to 28-05-2028 ~ Inspected quarry

lease by the Specxal Team No. III — certain breaches noticed — Proposed for.

further action — Requested- Rega

Ref:- 1). Memo No0.4210827/D13- 2/2021 Dt 20.01.2021 from the Director of Mines &
Geology, Ibrahimpatnam. ... .
2). Progs.24863/R5(1)/07, DT. 28. 01 08 of DMGof the Director of Mlnes and
Geology. ,
~ 3). This office Progs. No.1348/Q/07, Dt. 29 05.08 of ADM&G. '
4). Inspectlon and Survey reports Dated: 17 12 2020 submltted by the Team III r
=000~ i
I invite kind attentlon to the subject and references c1ted ‘Through the reference it
cited, The director of Mines & Geology, Ibrahlmpatnam directed this office to furnish the
detailed report along with specific recommendation in each quarry wise in respect of quarries
inspected by the technical teams deputed vnde‘»’-fMemo No.24438/E1/2017, ‘Dt.16.11. 2020 &
26.11.2020 in Kuppam, Gudupalln, ‘aku pam ,fnd Santhlpuram Mandals, Chlttoor dlst

In this connection‘it is submltted that through the reference 20 crted the Director
of Mines and" Geology has granted a quarry lease for Black Granite over an extent of
0.607Hectares in*Sy.No: 98/3 of Ko amak apalli’ (Vg), Gudupalll(M),Chlttoor District for a
period of 20 years.in favor of M/s Sai- Raghavendra: Granites, Prop:-Sri. S. Sunil Kumar.
The same was executed: before the‘Asst Director of Mines and Geology, Palamaner
and issued work orders -vide- refe o 3% cnted and the lease period in force up to
28-05-2028. :

~In the reference’ 4”‘c|ted the" technlcal team deputed by the Dlrector of. Mlnes &
,Geology, have surveyed and lnspected subj ct leased area in presence “of lease holder
representatlve on 17-12- 2020and verified th lease bo,undarles as per the lease deed sketch
and Pit measurements’ W|th El' g (Ele troni T at n) lnstrument and reported that they
have excavated a quantlty of . { ted volumes
have been amved ln Cross Se

S el ) A "Excavated quantity
) o Descn'p_tion P e , . Within the leased
No.: dt LI L e N
e area m cbm
1 ‘Net Rock Volume in cbm (Excludm:“OB)“,Z‘_f'k" 11194 232 |
5| Yielded, quant1ty by. cons1der1ng Recovery 12% as per t. thc ,.";_“,’y G
d AMP/AMS, i e s 8o o i v v | v,};;1§4f3’3’:o'8~
[ Pemitsobned | 86 MG €6 | 1983n|
3 | since inceptionof [ g ¢ 326,827 9,15.607 | |
- | the quarry lease S i 2 R
-4 | Stock available at- Within the leased area TTHE PReei 5.8 L
‘| ] Quantity covered in earlier ‘Démand, notlces/Old Pty =) Freeebias il
5 | recorded at the tinie of quarry lease apphcatlon Uit Al e 8 plQTAT8 Wi
Mprocessmglfany S AT R L gt e G Al o
6| Total Quantity((3+4)- 5) ,""' G e Bt s e S2TARAST 4
il -Stock avallable at Outs1de the leased area . i ‘ e
' : Wlthln the. leased area : ' ' '
Evadedquantityin _ SG : MG ,CG
8 ~ cbm(2-6) . 254,114 111,34 311,92 | 6773727
| ousidetheleasedarea |



On calculation with percentage of recovery mertion in Approved Mining Plan i.e., 12% — 2% -
as per AMP/AMS, the yield of useful Granite in the quarry lease is 1343.308 cbm. As per this
office records the lease holder have obtained permits for a quantity of 1988.353 cbm. There
is a stock of 159.8 cbm within the leased area and earlier this office has issued demand notice, =
for Misusing blocks for a quantity of 127.473 cbm. Hence the Total quantity comes to .
2148.153 cbm. There is a variation for a quantity of 677.372 cbm between yielded quantity...;»
and permitted quantity i.e excess to the limit approved in mining plan without obteining 4
approved modified Mining Plan. Hence, the lease holder transported 677.372 Cbm of Black
Granite excess to the permitted quantities in AMP/EC which is a breach of Clause (h) (iii) of
Sub-Rule 5 of Rule 12 of APMMC Rules, 1966. As per Rule 27 of APMMC Rules, 1966, the lessee
is responsible for proper workings of the quarry and shall be liable to the Government for his

wrongful act or default.

The inspecting officials have also noticed the following violations:-
= The lease holder has been operating the quarry without leaving 7.5 Mts peripheral buffer from
_ the lease boundary which is breach to regulations 111 of Matalliferrious Mines Regulations 1961.
= The lessee transported 10.267 cbm of Black Granite Block without permits from the leased area
- which is violated under Rule 34(1) of APMMC Rules 1966.

= The lessee obtained more permits i.e. 677.372 cbm in excess than the excavated quantity. Hence
initiate necessary action for the misuse of 677.372 cbm of the permits of the Black Granite from
the leased area. ' TN :

=  Previously the ADM&G issued Demand notice to.the lessee for the encroached the adjacent area
for the quantity of 230.880 cbm and presently the surveyor reported that there is no
encroachment. Hence initiate necessary action subject to verification of previous records of the
subject lease. : 2% ‘

= The lessee is not operated quarry workings as per Approved Mining Scheme which is violation of
rule 19(1) of GCDR, 1999 and rule 7 A (i), 31(xxi) of APMMC Rules, 1966.

=  The lease holder is stored dump yard outside the leased area. As such the lessee is violated Rule
19(1) of GCDR, 1999 and Rule 7A(i), 31(xxi) of GCDR 1999.

» The lease holder is stored dump yard outside the leased area. As such the lessee is violated Rule
22(3) & (4) also violated Rule 31of GCDR-1999.

= The Quarry lease holder has not maintained benches in accordance with the-approved mining
plan/ approved scheme of Mining and hence violated Rule 21 of Granite conservation and
Development Rules 1999. ;

= The lessee not appointed Mines Manager to Supervise Mining operations in accordance with

~Rules and regulations under Rule 42 of GCDR 1999.

= As per rule 30 (i) of APMMC Rules, 1966 whenever the depth of the quarry measured from its
highest to. its lowest point reaches six meters, the lessee or his agent or the manager of the
quarry shall forward to the Chief Inspectcr of Mines, Dhanbad, India and the Assistant Director
concerned a report in form F1. But the lessee firm not adopted the said rule.

= As proposed in the Plan of Mining the lessee not taken up afforestation programme, site services
are not in accordance with AMS i.e., they are located outside the lease area.

Further, on verification of the office records, the lessee / company is committed the following
breaches: - . - ; :

» The lessee has not submitted any statutory returns like Half Yearly Return in Form-'F” and
Annual Returns in Form “G” under rule 41 1 (a) and (b) of GCDR, 1999.

= As per this office records the lessee encroached into outside Tahsildar leased area, extracted and
transported 230.880 cbm of Black Granite and issued Demand notice No. 1348/Q/2007, dt. 02-
01-2020 by the ADM&G, Palamaner for Rs. 13,33,332/- for which the Government vide memo
No. 311/M.II(1)/2012-2, dt. 16-02-2012 stayed the demand notice and permitted the petitioner
to run Quarry Lease and ordered to re-enquire the matter and submit final report for taking
further necessary action. Then accordingly the Assistant Director of Mines & Geology submitted
detailed report vide Lr.No.1348/Q/2007, ct. 08-01-2015. The orders are awaited from the higher
authorities. , ,

In view of the above circumstances, the Director of Mines and Geology, Ibrahimpatnam
may kindly be requested to take further necessary action against the lease holder M/s Sai
Raghavendra Granites, Prop: Sri. S. Sunil Kumar for transportation of 677.372 Cbm of Black
Granite excess to the permitted quantities in AMP/EC which is breach to Rule 12(5)(h)(iii) of
APMMC Rules, 1966 which is breach under Rule 26(1) of APMMC Rules, 1966 and issue
suspension of quarrying operations till realization of the Penalty in addition to the Normal
seigniorage fee along with DMF and MERIT and for violation of other lease deed conditions.

~This is submitted for favour of information and taking further action in the matter.

Yours faithfully,

Asst. Director of Mines and Geology(FAC),
PALAMANER.
Address of the Lessee :
M/s Sai Raghavendra Granites, Prop: Sri. S. Sunil Kumar, S/o G. Subramanyam, D.No. 13-265,

DRS Building, Ramachandra Road, Kuppam, Chittoor District
Copy submitted to the Dy. Director of Mines and Geology,Chittoor for favour of information.

Y
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GOVERNMENT OF ANDHRA PRADESH
PROCEEDINGS OF THE DIRECTOR OF MINES & GEOLOGY: IBRAHIP’TPATNA
[PRESENT: SRI V.G.VENKATA REDDY, DIRECTOR]

Proceedings No.5410/D13-2/2021 o ~ Dated:12-10-2021

Sub Mines & Quarries - Transfer of Quarry Lease for Black Gramte an
_extent of 0.772 Hectares in' Sy.No.101/2 of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor® District held by M/s Sri Venkata Sai
Granites, Prop: Sri J. Venkatesh Babu to Sri K.Siva Prakash - Orders -

‘Issued.

Ref: 1. Transfer of Quarry Lease appllcatlon dated 20.07.2020 ﬂled by
M/s Sri Venkata Sai Granites, Prop: Sri J.Venkatesh Babu.
2. ADM&G, Palamaneru File'No.1803/TQL/2020, dt:09.06. 2021.
3. This Office Letter No.5410/D13-2/2021, dated.07.09.2021.
4. ADM&G, Palamaneru Letter No.1803/TQL/2021, dt:17.09. 2021

KK KKK
ORDER:

Through the reference 1% cited, M/s Sri Venkata Sai Granites, Prop:
Sri J.Venkatesh Babu has filed an application for transfer of quarry lease held
by them for Black Granite an extent of 0.772 Hectares in Sy.No.101/2 of
Kotamakanapalli Village, Gudupalli‘ Mandal, Chittoor in favour of Sri K.Siva

- Prakash for the un- explred portlon ;of the lease period up to 02.06.2030. The

said application was received by the Asst. Dxrector of Mmes & Geology,
Palamaneru on 20.07.2020. "

Through the reference 2nd «c:ted the “Asst. Dlrector of Mlnes and
Geology, Palamaneru has submitted proposals duly recommending for

* transfer of -quarry lease held by M/s Sri Venkata Sai Granites, Prop: Sri J.

Venkatesh Babu to Sri K.Siva Prakash in the subject area for the unexpired '
period up to 02.06.2030, subject to satlsfactlon of terms and conditions laid .

down in APMMC Rules, 1966.

Through the reference 3rd clted -M/s Sri Venkata Sai Granltes, Prop:
Sri J.Venkatesh Babu is requested ‘to pay three (3) times of Dead Rent per ’
Hectare as Charges for transfer and the charges shall be remitted in Head of
Account No0.0853-102-81 keeping in view of G.0.Ms.No.58, dt:08.03.2019
and submit originals before "the Assistant Director of Mines' & Geology,
Palamaneru within 30 (thlrty days) from the date of recelpt of. thlS letter

Through the reference 4™ cnted the Asst. Director of Mines & Geology,

Palamaneru has submitted further report in response to this office letter

dt:07.09.2021 and reported that the transferor i.e. M/s- Sri Venkata Sai

' Granites, Prop: Sri J.Venkatesh Babu has paid equivalent to three (3) times
Dead Rent per Hectare and submitted the original challan to his office and

requested to consider the transfer of quarry lease ln favour of Sri K.Siva
Prakash in the.subject area. : ‘
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. In view of the above cnrcumstances stated above and in exercnse of the
powers conferred under Rule 12(5)(h)(vm)(a) of APMMC Rules, 1966, the
permission is hereby accorded for transfer of quarry lease ‘held by M/s. Sri
Venkata Sai Granites, Prop: Sri J. Venkatesh Babu for Black Gramte an extent

- of 0.772 Hectares in Sy No. 101/2 of Kotamakanapalh Village, Gudupalh
Mandal, Chittoor District transferred in favour.of Sri K.Siva Prakash for the
un- explred portion of the lease period up to 27.01.2030, subject  to

. satisfaction of APMMC Rules, 1966, other terms and condltlons mentioned in
the Appendix and subsequent Government orders and executive instructions
issued there on from time to time.. _Further, the Assistant Director of* Mlnes & -
Geology, Palamaneru to take further necessary actlon as per rules in force

I '~ Sdy/- V,G.VEN-KATA REDDY .
Encl:(RoE) .. DIRECTOR OF-MINES & GEOLOGY-

To

"M/s Sri Venkata Sai Gramtes

Prop: Sri J. Venkatesh Babu,

D.No.19-154, Ganuga Street o B
Kuppam Chlttoor District - 517 425 S [BY RPAD]

Sri K.Siva Prakash,

" S/o0.Krishnan, D.No.2/285, .
Mangai Nagar, Thattiganipallj Village, -
Krishnagiri - 635 203, Tamllnadu State -------- [BY RPAD]

: y to the Assustant Director of Mlnes and Geology, PaIamaneru. 3
Copy to the Deputy Director of Mines & Geology, Chlttoor IS

//AJFF STED e

for DIRECTOR OE‘MINE’-S\. GEOLOGY -
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PROCEEDINGS OF THE ASST. DIRECTOR OF MINES AND GEOLOGY ::PALAMANER
(Present: Sri P. Venugopal M.Sc., Assistant Director)

PROCEEDINGS NO: 1803/TQL/BG/2020 DATE: 10 -12-2021

Sub: Mines and Quarries — Minor Minerals — Transfer of Quarry Lease in favour
of Sri K. Siva Prakash for Black Granite over an extent of 0.772 Hectare in
Sy.No: 101/2 of Kotamakanapalli (V), Gudupalh (M), Chittoor District for
the.un-expired portion of the lease period i.e., up to 02-06-2030 from M/s
Sri Venkata Sai Granites, Prop: Sri J. Venkatesh Babu—Transfer of Quarry
Lease Deed executed — Work Order = | Issued.

Ref: 1. Proc.No. 5410/D13-2/2021, dt 12-10-2021 of the Director of Mines and
Geology, Ibrahimpatnam.”
2. ADM&G, Palamaner Lr.No. 1803/TQL/BG/2020 dt:23-10-2021
3. Lr.dt:09-12-2021 from Transferee Sri K. Siva Prakash

ok oK o K K
ORDER: . :
‘Through the reference 1% cited, the Director of Mines and -Geology,
Ibrahimpatnam, has accorded: permlssron for Transfer of Quarry Lease held by
M/s Sri Venkata Sai Gramtes, Prop: Sri J. Venkatesh Babu for Black Granite over an.

~extent of O. 772 Hectare m “Sy. No \101/2 of Kotamakanapalll (V), Gudupalli (M)

Chittoor Dlstrlct for the un- explred portion of the lease period i.e., up-to.
02-06-2030 in favour of Sri K. Siva Prakash under Rule 12( 5)(h)(viii)(a) subject to
satisfaction of APMMC Rules 1966, other terms and conditions mentioned in the
appendix and subse,quent_Government orders and executive instructions issued

thereon from time to time. .

Through the reference 2nd cxted the Assxstant Dlrector of Mmes and
Geology, Palamaner has requested the Transferee to pay necessary advance
rental and submit requnred documents thhm the strpulated penod and to. attend
for execution of Quarry Lease Deed on or before 10- 12 2021.

Further, the Transferee through the reference: 3 cnted has submltted the
required documents and paid the- necessary advance rentals, Security" Deposit

amounts within the stipulated penod

In this connectlon, the Transfer of Quarry Lease Deed is executed today i.e.
10- 12-2021 in favour of Sn K. Siva Prakash for Black Granite over an extent of

0.772 Hectare ‘in 5Y. No. 101/2 of Kotamakanapalll (V), Gudupalll (M) in Chittoor
District for the un-expired portlon of the lease penod i.e., up'to02-06-2030.-
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The Transferee Sri K. Siva Prakash is hereby permitted to commence the
Quarrying - operations for Black Granite  over an extent of 0.772 Hectare in’
Sy.N0.101/2. of Kotamakanapalli. (V), Gudupalli (M) in Chittoor District as per
APMMC Rules 1966 and the rules to be. amended from time to time. The
transferee should have to produce all the accounts, reglsters documents, records
etc., in connection with. the lease by 5™ April of every year before the Asst.

Director of Mines and Geology, Palamaner.

The lessee should submit the Half year!y returns in Form ‘F’, and Annual
return in Form “G” to the Director of Mines and Geology, lbrahrmpatnam ‘under
copy marked to the Deputy Director of Mines and Geology, Chlttoor and to the
Assistant Director of Mines and Geology, Palamaner as required under Rule 41 of
G.C.D.R.1999. The transferee should send a report in Form F’ to the Chief
Inspector of Mines Safety, Dhanbad and to the Asst., Director of Mines and
Geology, Palamaner as required under Rule 30 of APMMC Rules, 1966.

Further the transferee is hereby directed to submit the “order for change
of name .as regards the Approved Mining Plan, Envnronmental Clearance &
Consent for Operation within one year from the date of work order

Further, the transferee should obtain the dlspatch permlts from the
Assistant Director of Mines and Geology, Palamaner before trarisporting the
~ material from the leased area. The transferee should abide all the terms and

conditions as per the Annexure appended to the Grant order scrupulously.

NOTE:  This order will become null and void if it will be found that it was grossly
inequitable or was made under a mistake of fact or owing to
misrepresentation df fraud or-in excess of the authority. :

N

Asst. Dirg;r/cl Mines and Geology,

Palamaner. .

To

Sri K. Siva Prakash,

S/o Krishnan,

D.No. 2/285,

Magai Nagar, Thattlgampalh V|Hage
Krishangairi-635203.

Copy submitted to:

The Director of Mines & Geology, Ibrahimpatnam along with Transfer Quarry Lease deed for favour of
kind information. (02 sets) ‘

The Dy. Director of Mines & Geology, Chittoor along with Transfer Quarry Lease deed for favour of kind
information.

The Dy. Director of Mines & Safety, Chennai for favour of kind information.

The District Collector, Chittoor for favour of kind information.

The Controller General, IBM, Nagapur for favour of kind information.”

The A.P. Pollution Control Board, Krishna Nagar, Kurnool for favour of kind information.

Copy to:

The Deputy Inspector General, Registrations & Stamps, Chittoor for information and necessary action.
The Labour Enforcement Ocher (Central), D. No 7/207, Mettapalem, Gudur-524101 Nellore Dist.(AP).
for information.

The Tahsildat, Gudupalli (M) for information and safeguard / prevent the surrounding land for any
encroachment of excavation / dumping / stocking, etc. ' ’
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.t . QLW.0:10/11.21 GOVERNMENT OF ANDHRA PRADESH e
N : . DEPARTMENT OF *MINES AND GEOLOGY | e ey
: L L Proceedings of the Asst. Director of Mines and Geology, Palamaner. _‘“‘~'/;\ :
o if, b B (Presem sri T.Rajasekhar, M. sc., Asst, Director of Mmes & Geology, Palamaner. )

T

Dt 03 06 2010

A ﬁﬁQNo 1051/0/7007

Wl .tggxsw, i

-Sub - . Mines and Quarries — Quarry Leabe for Black Gramte over an extent of 0. 772 hectin:
S.No.101/2 of Kotamakanapalh (V), Gudupalle (M), Chittoor - Dist for a period 0f 20
years - Granted in favoyr of Sri J: Venkatesh Babu, Prop: M/s Sri Venkata Sa1 Gramtes o

* + . -Lease deed executed and work orders - Issued.

| Ref:- 1) Proc.No: 24862/R5 1/2007 Dt.: 23.01 2010 ofthe Dlreetor omees & Geology,

2 Hyderabad received by this’ office on28.01.10. . W e -
- 2) This office Lr.No.105 1/Q/2007 Dt:28- 01-2010 : T
' .3) Proc.No. 24862/R5 1/07, Dt.: 28.04.2010 of the Director of Mines & Geology,
Hyderabad received by this office-on 10. 05,2010. _
4)yLr.Dt: 03.06. 2010 from the ‘Grantee.

*-u*

ORDERS : - e | -

The Dxrector of Mmes & Geology, IIyderabad vide reference 1 cxted has granted a

Quarry Lease for Black Gramte over an extent of 0.772 hectin S.No. 101/2 of Kotamakanapalh (V) ‘
Gudupalh (M), Chittoor - Dist fora period of 20 years: in favourof SrilJ. Venkatesh Babu, Prop;’ M/s Sti
Venkata Sax Gramtes and mstructed this ofﬁce to take necessary action in the matter. Accordmgly this

office vide reference 2™ cited has requested the grantee to’ submxt the requxred documents forthe execuuon

Qf Quarry lease deed within the stxpulated penod Butthe grantee has failed to submitthe same awithin the

st1pulated period. Further the Director of Mines & Geolo gy Hyderabad vide reference 3" c1ted has

granted the extension oftime foraperiod of 30 days duly- duectmg this office to take furtheraction inthe

matter. Further the grantee vide reference 4" cited has bubrmtted all the required documenits wnhm the

stipulated period and requested thxs office to execute the Qt.arr} Lease deed.

In the light of the circumstances stated abova the lease deed is executed in favour of SriJ.
Venkatesh Babu, Prop: M/s Sri Venlcata Sai Granites on 03.06.201 O and hcreby perrmtted to commence
the Quarrying operatxon for Black Gramte overan extent of 0.772 hectin: S. No. 1012 of Kotamakanapalh- '
(V),-Gudupalli (M) Chittoor - Dist foraperxod of20 years y.¢. f. 03.06. 2010 to 02. 06.2030. Subject '
to the satxsfactxon of G.C.D. Rules, 1999 & A.P.M.M. & Rules, 1966 and also subJeet to the -
satisfaction of condmons laid down in the grant orders’of the Director of Mmes & Geology,
Hyderabad appendlx enclosed to the lease deed SubJ ect to the satisfaction of Govemment Orders

issued from time to time. e -
Further the lessee should mamtam all the records and accounts in the forms prescnbed by

the Government. The lessee should transport the materialhy vehicles within the limits pres cribed
by the TmnsportDept and also submit rnecessary Teturns 1o the Director of. Mmes and Geology,
Hyderabad, the Dy. Director of Mines and Geology, Kadapa and the Asst. Director of Mines and
Geology, Palamaner for each and every quarter as pezs‘R’ules The lease deed is executed subj ectto
tMond1t1ons that the lessee shall renew the amount of Secuﬂ‘lty Deposxt from t1 to time t111 the ehplry

)of t,he lease pemod

. ) OI sst D1rector of Mmes and Geolo gys
% TO L— .

‘ e | . _ PA.LAMANE
4.5 8rid. VenkateshBabu, ' ' S)/-QX//"’ : \%\P

Prop: M/s Sri Venkata Sai Gramtes, ‘ '}\ b). e ‘%w

D.No 19-154, Ganuga Street, -

Kuppa.m 517 425, Chxttoor District.

Coov along w1th lease deed submllted

* The Director of Mines and Geology, Hyderabad for favour of information.

* The Zonal Joint Director of Mines & Geology, Kadapa Zone, Kadapa forfavour of mformzmon

* The Dy Director of Mines & Geology, Kadapa for favour of informiation. S
Copyto: The Mandal ‘Tahasildar, Gudupalli (M), Chittoor - Dist. for information.

.Copy_to: 'I‘he Chief Inspector, Mmes Safety, Dhanbad along with sketeh for information.

'
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‘GOVERNMENT OF ANDHRAPRADESH "
DEPARTMENT OF MINES AND GEOLOGY

Office of the
Asst., Director of Mines and Geolo gy,
» Palamaneru
_ | DEMAND NOTICE
No. 1051/02/3@/2007 e e e AT Dqted 206‘?0&@

Sub Mmes & Quarrles - Quarry Lease: for Black Granlte over an: extent of

40 772 Hectares in Sy No. 101/2 of Kotamakanapalll (Va), Gudupalll (M),.;»..}

" Chittoor Dist.~ Lease held by M/s. Sri-Venkata. Sai Granites, Prop. Sri-J.
~Venkatesh’' Babu - Extraction & transportatlon of Mineral from within and
~ outside the leased area -~ Explanatlon submitted to the Director of Mines
& Geology, Ibrahlmpatnam Not Satisfied - Lease determlned Demand

Notice lssued Regardmg. . :

Ref:-1. This’ of'ﬂce Show Cause ‘Notice: No 1051/Q2/BG/2007 Dt:: 16 02- 2018
‘2. Yourexplanation Dt,27.03:2018.

“ 3. Show Cause Notice No. 1433/R5- 1/2018 : dE, 13 ,04”2018 of the

 Director of Mines & Gec ogy, Ibrahimpatnam.

,4 Memo No.. 1433/R5-1/2l)18 dt. 14- 0272019 of the D1rector of Mmes&

"Geolo gy Ibrahlmpatnam duly enclol,,_‘

. holderdt:11-02-19.. ‘ B
"B, Re-Surveyreportdt 16,-10-2019 ofthls Ofﬁce Surveyor W e

6. This office:specific r port. “ubmltted, vide Lr. No. 1051/Q2/B’G/2007

; 'nes & Geology, Ib D ,atnam

Wlth reference to the-f‘above*Quarry Lease, t 1s to lnform that by ’Vlrtue of
Nt an & L are’-already'

: '. by the lessee

“In' obed1ence to the orders “of the

_ "ofﬁce Surveyorhias. again Re-Surveye | 2
©10-2019. During ‘the course: Q ,,,Inspectmn, the . surv.
executed lease deed Sketch after: affirming the
the Workmgs falls within the-leased area and ¢
area. Accordingly, thé surveyor has takcna ;
in“presence of your. representative -and -
measurements noticed during maha cheek.
1*&. 3rd c1ted are holds good'g ~ \

In thxs Qonnectlon,
‘Geolo gy, Ibrahlmpatnam v1de reference 6 cxted

i Based on the report subrmtted by th1§ ofﬁce, thc Dlrector
_ Ibrahlmpatnam whxle determmmg the Quarry: Lease: under Rule 1”(5) )(xu
: 1966 and d1rected th1s ofﬁce to levy the penalty on th aded quant' or

' In thlS connectlon, as ‘per”the orders of the ._Dlrecto
_Ibrahlmpatnam this ‘office arrived the: ayerage category pe e_ntag “ba
dispatch permlts lssued the category of the Granlte blocks fo 1 th 1d

'.'as below

o L Contdi.2.
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::2 ::
b 0 ;Wi_t_hin the leased area " g ] _ Outslidc the 1'§:a’svc“d'la‘rca o
I Super | OMini | ~cter | - Super Mini- |~y R YW &
| ‘Gangsaw | Gangsaw | Cut e Totalin - | Gangsaw | Gangsaw Cuttcr b Totalrs0 i
PR e T sizein |7 Aqe. = i sizein
- osizein’ | s1zean Ch : Cbm. | sizein | . Ssizein. “Chm. Chm
Cbm | Cbm xhiin | Cbm Cbm. S I
-113.22 54.48 . 23,8.07- | 405,770 | 298.461" " 143.616 | 730217 | 1172:294°

Bt Hence, jfloui are.liable‘ vtd_'p'ay_ thie Normal Seigniorage Fee and Market Value for the
quantity of 405.770.cbm recovered and transported within the leased area as per Rule 26 (1) of

* APMMC Rules; 1966 and Rupees upto 5 lakhs as fine and double the market v

alue as.per Rule .,

26 (2) of APMMC Rules, 1966 for the _quaﬁtity_of_v1172;294 cbm was recovered and transported

frc}m_[outsivd_e the leased area. - =

“Misused Quantity of the mineral withid the Jeased area Qietitity rccov_ercd;&‘c tmpsported iy outside the
& , : § w, f o e Jeased-area
Normal - | S

| otume | Seignior | MEX ) Totalin: | Votume:| Firein | Double:the
Category. | . ;o 1" oaTFea | valuein. | . | s - market Total

RSN 1n Cbmi | géFeen e o Rs.” 1nCbm | Rs.. | g n T

_ ke 4 Foo o Rs e . . ‘ value in Rs :

‘Gangsaw | - ‘113‘;22_3‘ 390609 1698300} - '20_88"909‘ 1298461 . 8953830 | - -
Gangsaw | saas| %901 eat000| 837630 | 143616 500000} 3590400 | ;

Cutter s o o F waePelon o N 2 ‘ ’

uer | 23807| 642789 | 2380700 ) 3023489 | 730217, 14604340 -
Total | 40577 | 1190028 | 4760000 5950028 | 1172.29 | 500000 | ~ 27148570 | 2,76,48,570

!

Note:-1. Seigniorage Fee as Rs. 3450/~ per Cbm for Super gangsaw size, Rs. 2875/- per Cbm for
 Minigangsaw size and Rs. 27 00/- per Cbm for Cutter size for Black Granite. ,

" 9. Market value taken as Rs.15,000/- per Cbm for Super gangsaw Size, Rs. 12,500/- per
Chin for Mini gangsaw size and Rs. 10,000/- per Cbm for cutter size.

In view of the above, M/s Sti Venkata Sai Granites, Prop: St 7. Venkatesh Babu is

hereby. directed to pay the said amounts i.e., Rs. 3,35,98,598/- (Within the leased area of Rs.

11,90,028/-towards Normal seig. Fee and tharket valie of Rs. 47,60,000/-

+ Outside the leased

- area of Rs. 2.71,48,570/- towardsdoublc the market value and Fine of Rs. -5,00,'00’0/—)’ in" the
following head of account and rectify the other breaches-within 15 days from the date of receipt
' of this notice, failing which necessary action will be initiated as per rules in force. ;

HEAD OF ACCOUNT FOR NORMAL, SEIGNIORAGEFEE

HEAD OF ACCOUNT FOR FINE

0853 — N.F. M & M Industries
102 — M.C. Fee; Rents & Royalties
02- Royalty on minor mineral’

16

Sri J. Venkatesh Babu,

‘Prop: M/s Sri Venkata Sai Granites,.
D:No. 19-154, Ganuga Street,. -
Kuppam, Chittoor District. '

0853 = N.F. M & M Industries
102 =M. C Fee, Rents & Royalties
81 = Other Receipts -

StDirector of Mines and Geology(FAC),
PALAMANERU

. Copy submitted to the Director of Min'c_s:'anvd ’Gﬂé’“ol‘og'y',. Ibr‘ahi‘rvﬁp tnam, fo‘rifanﬁr of iﬁfdnnatioﬂ.

Copy submitted to the Deputy Director of Mines and Geology,
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Mémo.No. 867/M 1(1)/2020-1

' he quarecy henght notf left the pe.pheref buffer 7.
-and not submitted the statutory retuns in Form ~F & G. :

District, has: filed a Revision Application on. 19.02.2020 under rile 35
Rules, 1966 before the. Government and requested the Revi isional Autho

@s e has nat encroached: nor: carried out quarrying opeérations outside th

ey R

GOVERNMENT OF ANDHRA PRADESH
INDUSTRIES AND. COMMERCE (MINES I) DEPARTMENT

*’!‘*l‘

. The DM&G, Ibrahnmpatnam has ‘determined the quarry leas :
Gramte over an: extent of 0. 772 Hectares in-Sy.101/2: of Kotamakulampalh Vxllagel
: Venkata, Sai Gramtes, Pros Sri 3.

the Iessee has excavated and transp' n;ed he ‘excess quantity of Black Gramte of
b wn;hl : _ .M from the outside the area, not

/ measures, crosed the: depth of
.5 Mts: from: thei lease boundary

Z Aggrieved by the above proceedings M/s. Sri Venkata Sai Granites, Chittoor

A, Of APMMC

aside the proceedings lssued by the Assistant Director of Miries: & Geology; Chxttoorv

and: ready to ‘construct protective works within the stipulated time after gettnng
necessary cléarances. .

3.. The remarks of the DM&G, Ibrahlmpatnam has been called for on the :
grounds of Revismn vrde Government Mem , B67/M.T

dty The itk ol
Government vlde his Letter No 1051/Q2/BG/2007 Dated 2.4 }g
that: !

101/2; Qf Kotamakanapalll (Vg), _GudupaIlI (M), Chlttoer
Zgranted by the Dtrector of MInes & Gealogy, A et

No. 24862/R5 1/07, Dt 23 01 2010, but the grantee has not executed wsthm
the stlpulated period. Subsequently, the Director of Mlnes & Geology,
Ibrahxmpatnam has granted extentxon of tlme for a period' :

' 1051/Q/07 Dt.,o,sx 06. 20,10 and the lease wui be mforge_ fro_m oa 06,‘,2,010 to
02-06-2030.

The Dwector.of Mmes_and Geology, Ibrah:mpatnam, Vljayawada \ude memo:

staff from northern: district of the state for t"‘kmg 0 Inspectlon of
ry .leases Iocated in Guntur, Prakasam, Chn;toor, Kurnool and
of illegal quarrying and

i

iil; The specxal team-VIII have lnspected the sand quarry leased area on 25-12-

reports, ‘the su" "yor has reported that the lessee is workmg outside the,
leased area and wnthln the leased area. The details are as follows—

(P.T.Q)




pe A T s,

RS 2%
¢ et

1. Within the Lease area

M‘if_j'suremcnts (Excludmg over burden)

Average Depth of the net Rock
(In Mts)-

Quantity In
Cbm

“To54.40-

Excluding over burdern 297744

On calcu!at(o with=percentag
504, -the yield of_ us

b, A yariati .
quantity and Y l,ded
transported t
A.P.M.M:C:RUIES; 1

“Average Depth :
i excavaﬂo ;(In Mts)...

Z(Under;"
pit)y

312

“Excluding over Burden

of: caléu!anon with: |
Plan Le., 15%, the yre ,
there is a stock of 18 Blocks of quant Y, -
Herice, it is' construed” that the lessee has - :
‘mineral unauthorizedly ncroaching; outside: the: leased area which: attracts
Rule 26(2) of A:P:M.M. ules, 1966,

. The inspecting officials have also noticed the fo‘lfo‘wlh‘g_‘-vTola‘t‘Ions':;-;

a) The lessee is operating the quarry withgot leaving 7. 5 Mts perf‘heral’
buffer from the lease boundary which is breach to requlations: 111 of
Matalliferrious Mines: Régulations 1961.

b): Boundary pilfars erected around the leased area but not tallied with the
executed sketch which 15 violation of Rule 12(5)(h)(v)“of APMMC Rules
1966.

d) The working pit s more than 6 mts and lesseesls dolng quarry
operatxons without forming benches: as -such workmgs aré in dangerous
conditiors. Which is breach to Reqgulation 106(3) Meta!hferroua Mines
Regulations. 1961.

(Conth..PB.)

TR DR




. The lessee has not submitted any statutory like Half Yearly Return: in:
/, Form+'F* under rule 41 I (a) and (b) of GCDR, 1999 siice transfer of
" : quarry lease.
er, the Asst. Dtrector of Mmes & Qeology, Palamaner has requested
. s : :

“area tfansported in contravennon of
Ihlch necessary actian wxll be initiated as per

Di‘ree:’t'iér' of i’zl:Vl'i‘r{es & loQY; Palamaner for remarks

xi. Further, thelr office has submitt:ed report to: the Dwec:tor QF Mmes &
Co Geo[ogy, Ibrahimpatn
and-recom

Xik.

: Based-on the orders of the Director of Mines & Geology, Ibrahimpatnam. tha
Ass:stant Dnrector of Mlnes & Geology, Palamaner has prOposed to the Post
; »t-h '

his Quarrylng operattons and obtaxn transst passes wthout any hmdrancaas
till his' Quarry Lease is in force, Failing which, ‘he will be puti to. further

irreparable loss.
(Conti...P4)

«




wv. THelr
20 tentatWely and the petutlon
£

186 veriﬂcatro

E,

1L,

s ho Quatry’ Lease applications fi filed In-the subject Quarry Lease area
‘thination of-the Quarry Lease

Iﬁ Qrder to dispose :q'f_ the Revisfon ;\ppﬂcat!on, a pers
; giving reasonable oppottudity for gpers“onal hearmg

After: hea_ring the atgum
i mnniatlan of ™

the |eaged areas, and set a ; ,
3.02.2020 of'thé Director of Mmes ) Geol g/,

Accordingly, the Revision
radesh. Minor Mineral

The Ass?stant Directot of Mines &Geology; P: "‘aﬁeﬁ_ Chitoor Dist.

VBle Minfster for Mines. & Geolo v, 37 Block; AP Secretariat,

//FORWARDED : : BY ORDER//
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APTC FORM-10
GOVERNMENT OF ANDHRA PRADESH

Challan No: 41121391152020 Challan Creation Date & Time: 28/08/2020 1:25:25PM

Treasury/PAO Code:1109
CFMS Transaction ID:
Service:

Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:
Sub-Head:

Detailed Head:
Sub-Detailed Head:

Charged/Voted:

Non-Contingency/Contingency:

Amount Rs:

Amount In words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mobile Number

DDO Code:

Status:

Bank Reference Number:

Payment Date:

STO:STO-Palamaner
40062011482020

4015-Minor Minerals - Penalty

0853 Non-Ferrous Mining and Metallurgical Industries
00 Not Applicable

102 Mineral Concession Fees, Rents and royalties
00 Not Applicable

81 Other Receipts

000 Not Applicable

000 Not Applicable

\%

N

1200000.00

Twelve lakh only

TOWARDS PENALTY for in Sy.No.101/2,
Kotamakunapalli Vg, Gudipalli Mandal
Govt. Memo no. 867/M.1-1/2020-1 Dt. 12.08.2020

J VENKATESH BABU

M/S. SRI VENKATASAI GRANITES,
D.No.19-154, Ganuga Street,
KUPPAM-517425

9182852606

11091307001
Olo AD MINES & GEOLOGY PALMANER

Transaction Successful and payment posted

20200829105206106456

29/08/2020

Note:This Challan does not need enfacement of the treasury
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GOVERNMENT OF ANDHRA PRADESH

Proceedings No0.5411/D13-2/2021 Dated:12-10-202

Sub: Mines & Quarries - Transfer of Quarry Lease for Black Granite an
extent of 0.405 Hectares in Sy.No.103 of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor District held by M/s Sri Venkata Sai
Granites, Prop: Srl J.Venkatesh Babu to Sri K.Siva Prakash - Orders -
Issued.

Ref: 1. Transfer of Quarry Lease application dated:20.07.2020 filed by
M/s Sri Venkata Sai Granites, Prop: Sri J.Venkatesh Babu.
2. ADM&G, Palamaneru File No.1802/TQL/2020, dt:09.06.2021.
- 3. This Office Letter No.5411/D13-2/2021, dated.21.09.2021.
4. ADM&G, Palamaneru Letter No.1802/TQL/2021, dt:01.10.2021.

ok KoK
ORDER:

Through the reference 1% cited, M/s Sri Venkata Sai Granites, Prop:
Sri J.Venkatesh Babu has filed an application for transfer of quarry lease held
by them for Black Granite an extent of 0.405 Hectares in Sy.No.103 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District in favour of
Sri K.Siva Prakash for the un-expired portion of the lease period up to
27.04.2028. The said application was received by the Asst. Director of Mines
& Geology, Palamaneru on 20.07.2020.

Through the reference 2" cited, the Asst. Director of Mines and
Geology, Palamaneru has submitted proposals duly. recommending for
transfer of quarry lease held by M/s Sri Venkata Sai Granites, Proprietor:
Sri J. Venkatesh Babu to Sri K.Siva Prakash in the subject area for the
unexpired period up to 27.04.2028, subject to satisfaction of terms and
conditions laid down in APMMC Rules, 1966.

Through the reference 3™ cited, M/s Sri Venkata Sai Granites, Prop:
Sri J.Venkatesh Babu is requested to pay three (3) times of Dead Rent per
Hectare as Charges for transfer and the charges shall be remitted in Head of
Account No0.0853-102-81 keeping in view of G.0.Ms.No.58, dt:08.03.2019
and submit originals before the Assistant Director of Mines & Geology,
Palamaneru within 30 (thirty days) from the date of receipt of this letter.

Through the reference 4™ cited, the Asst. Director of Mines & Geology,
Palamaneru has submitted further report in response to this office letter
dt:21.09.2021 and reported that the transferor i.e. M/s Sri Venkata Sai
Granites, Prop: Sri J.Venkatesh Babu has paid equivalent to three (3) times
Dead Rent per Hectare and submitted the original challan to his office and
requested to consider the transfer of quarry lease in favour of Sri K.Siva
Prakash in the subject area.

70




I
N
Il

In view of the above circumstances stated above and in exercise of the
powers conferred under Rule 12(5)(h)(viii)(a) of APMMC Rules, 1966, the
permission is hereby accorded for transfer of quarry lease held by M/s Sri
Venkata Sai Granites, Prop: Sri J.Venkatesh Babu for Black Granite an extent
of 0.405 Hectares in Sy.No.103 of Kotamakanapalli Village, Gudupalli Mandal,
Chittoor District transferred in favour of Sri K.Siva Prakash for the un-expired
portion of the lease period up to 27.04.2028, subject to satisfaction of
APMMC Rules, 1966, other terms and conditions mentioned in the Appendix
and subsequent Government orders and executive instructions issued there
on from time to time. Further, the Assistant Director of Mines & Geology,
Palamaneru to take further necessary action as per rules in force.

Sd/- V.G.VENKATA REDDY
Encl:(RoE) DIRECTOR OF MINES & GEOLOGY

To

M/s Sri Venkata Sai Granites,

Prop: Sri J.Venkatesh Babu,

D.No0.19-154, Ganuga Street, ’

Kuppam, Chittoor District = 517 425  --------- [BY RPAD]

Sri K.Siva Prakash,

S/o.Krishnan, D.No.2/285,

Mangai Nagar, Thattiganipalli Village,

Krishnagiri - 635 203, Tamilnadu State -------- [BY RPAD]

% to the Assistant Director ,bf Mines and Geology, Palamaneru.
~ Copy to the Deputy Director of Mines & Geology, Chittoor.

// ESTED [/
5 S

for DIRECTOR OF MINES & GEOLOGY
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PROCEEDINGS OF THE ASST. DIRECTOR OF MINES AND GEOLOGY ::PALAMANER
(Present: Sri P. Venugopal, M.Sc., Assistant Director)

PROCEEDINGS NO: 1802/TQL/BG/2020 DATE:10 -12-2021

Sub: Mines and Quarries — Minor Minerals — Transfer of Quarry Lease in favour
of Sri K. Siva Prakash for Black Granite over an extent of 0.405 Hectare in
Sy.No: 103 of Kotamakanapalli (V), Gudupalli (M), Chittoor District for the
un-expired portion of the lease period i.e., up to 27-04-2028 from M/s Sri
Venkata Sai Granites, Prop: Sri J. Venkatesh Babu—Transfer of Quarry Lease
Deed executed — Work Order — Issued.

Ref: 1. Proc.No. 5411/D13—2/2021,dt: 12-10-2021 of the Director of Mines and
Geology, Ibrahimpatnam.
2. ADM&G, Palamaner Lr.No.1802/TQL/BG/2020,dt:23-10-2021
3. Lr.dt:09-12-2021 from transferee Sri K. Siva Prakash.

%% % ¥ K
ORDER:

Through the reference 1% cited, the Director of Mines and Geology,
Ibrahimpatnam, has accorded permission for Transfer of Quarry Lease held by
M/s Sri Venkata Sai Granites, Prop: Sri J. Venkatesh Babu for Black Granite over an
extent of 0.405 Hectare.in Sy. No. 103 of Kotamakanapalli (V), Gudupalli (M)
Chittoor District for the un-expired portion of the lease period i.e., up to
27-04-2028 in favour of Sri K. Siva Prakash under Rule 12(5)(h)(viii)(a) subject to
satisfaction of APMMC Rules 1966, other terms and conditions mentioned in the
appendix and subsequent Government orders and executive instructions issued
thereon from time to time.

Through the reference 2nd cited, the Assistant Director of Mines and
Geology, Palamaner has requested thé Transferee to pay necessary advance
rental and submit required ydo‘cuments' within the stipulated period and to attend
for execution of Quarry Lease Deed on or before 10-12-2021.

Further, the Transferee through the reference 3" cited, has submitted the
required documents and paid the necessary advance rentals, Security Deposit
amounts within the stipulated period.

In this connection, the Transfer of Quarry Lease Deed is executed today i.e.
10-12-2021 in favour of Sri K. Siva Prakash for Black Granite over an extent of
0.405 Hectare in Sy. No. 103 of Kotamakanapalli (V), Gudupalli (M) in Chittoor
District for the un-expired portion of the lease period i.e., upto 27-04-2028.
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The Transferee Sri K. Siva Prakash is hereby permitted to commence thé
Quarrying operations for Black Granite over an extent of 0.405 Hectare in
Sy.No0.103 of Kotamakanapalli (V), Gudupalli (M) in Chittoor District as per
APMMC Rules 1966 and the rules to be amended from time to time. The
transferee should have to produce all the accounts, registers, documents, records
etc., in connection with the lease by 5t April of every year before the Asst.
Director of Mines and Geology, Palamaner.

The lessee should submit the Half yearly returns in Form ‘F’, and Annual
return in Form “G” to the Director of Mines and Geology, Ibrahimpatnam, under
copy marked to the Deputy Director of Mines and Geology, Chittoor and to the
Assistant Director of Mines and Geology, Palamaner as required under Rule 41 of
G.C.D.R.1999. The transferee should send a report in Form ‘F’ to the Chief
Inspector of Mines Safety, Dhanbad and to the Asst., Director of Mines and
Geology, Palamaner as required under Rule 30 of APMMC Rules, 1966.

Further the transferee is hereby directed to submit the “order for change
of name as regards the Approved Mining Plan, Environmental Clearance &
Consent for Operation within a year from the date of work order.

Further, the transferee should obtain the dispatch permits from the
Assistant Director of Mines and Geology, Palamaner before transporting the
material from the leased area. The transferee should abide all the terms and
conditions as per the Annexure appended to the Grant order scrupulously.

NOTE:  This order will become null and void if it will be found that it was grossly
inequitable or was made under a mistake of fact or owing to
misrepresentation of fraud or in excess of the authority.

ot

Adst. Director of'Mines and Geology,
Palamaner.
To
Sri K. Siva Prakash,
S/o Krishnan,
D.No.2/285,
Magai Nagar, Thattiganipalli Village,
Krishangairi-635203.
Copy submitted to:

The Director of Mines & Geology, Ibrahimpatnam along with Transfer Quarry Lease deed for favour of
kind information. (02 sets)

The Dy. Director of Mines & Geology, Chittoor along with Transfer Quarry Lease deed for favour of kind
information.

The Dy. Director of Mines & Safety, Chennai for favour of kind information.

The District Collector, Chittoor for favour of kind information.

The Controller General, IBM, Nagapur for favour of kind information.

The A.P. Pollution Control Board, Krishna Nagar, Kurnool for favour of kind information.

Copy to:

The Deputy Inspector General, Registrations & Stamps, Chittoor for information and necessary action.
The Labour Enforcement Officer (Central), D. No 7/207, Mettapalem, Gudur-524101,Nellore Dist.(AP).
for information.

The Tahsildar, Gudupalli (M) for information and safeguard / prevent the surrounding land for any
encroachment of excavation / dumping / stocking, etc.
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GOVERNMENT OF ANDHRAPRADESH
PROCEEDINGS OF THE ASST.DIRECTOR OF MINES AND GEOLOGY::PALAMANER.
((Present : Sri D. Subramanyam, B.Sc., B.ed, Assistant Director,)
-000-
PROCEEDINGS NO.11 17/Q/2007. DATED: 28t April, 2008.

Sub : - Mines & Quarries — Quarry lease for Black Granite over an extent
of 0.405 hectares in S.No. 103 of Kotamakunapalli-V, Gudupalli-
M, Chittoor district — Granted in favour of Sri J.Venkatesh Babu,
Prop of M/s Sri Venkata Sai Granites - Quarry lease deed
executed — Work order - Issued.

Ref : - 1.Progs.No.28937/R5(1)/2007, dt.28.02.08 of the Director of Mines
& Geology, Hyd.
2.This office Lr.No.11 17/Q/07, dated. 05.03.2008.
3.Letter dated: 28.04.2008 from the grantee.
-000-
ORDER:
Through the reference 1st cited, the Director of Mines and Geology,
Hyderabad has granted a Quarry lease for Black Granite, over an extent of
0.405 hectares in S.No. 103 of Kotamakulapalli Village, Gudupalli Mandal,
Chittoor district for a period of Twenty years in favor of Sri .J.Venkatesh Babu,
Prop of M/s Sri Venkata Sai Granites.

In view of the above grant order, this office through the ref 2nd
cited, this office has requested the grantee to attend this office for execution of
Quarry lease deed along with necessary documents. Accordingly, the grantee
has attended this office on 28.04.2008 for execution of Quarry lease deed
within stipulated period vide reference 3t cited.

Hence, the Quarry lease deed is executed on 28.04.2008 for a
period of twenty years(20) i.e., from 28.04.2008 to 27.04.2028. The quarry
lease hereby permitted to commence the quarry lease operations for Black
Granite in the subject area and subject to the conditions mentioned in the
Proceedings 1st cited, conditions and eppendix enclosed to the Proceedings 1st
cited and other terms and conditions of APMMC Rules, 1966 and subsequent
Government orders and Executive instructions issued from time to time and

subject to the satisfaction of Quarry lease deed Form-G.

The Lessee should produce invariably all the accounts, registers,
documents, records, books etc., connected with the subject lease held by 5th
April of every year before the Asst., Director of Mines and Geology, Palamaner.
The lessee should submit the Quarterly returns, and Annual returns to the
Director, Deputy Director and Assistant Director of Mines and Geology,
Hyderabad, Kadapa and Palamaner as required under A.P.M.M.C. Rules, 1966
and G.C.D. Rules, 1999,

The Lessee should obtain the dispatch permits and get the transit
forms from the -As&t., Director of Mines and Geology, Palamaner before
transporting the matetial from the leased area.

Y e \

|
,\r\.?'?,;
‘ (»

I\
\; i\

Y (eV\’ ASST.LIRECTOR OF MINES & GEOLOGY,
PALAMANER. |

To I
Sri J.Venkatesh Babu, Prop of Sri Venkata Sai Granités, No. 19-154, Ganuga
Street, Kuppam ,Chittoor district.
Copy submitted to the Director of Mines and Geology, Hyderabad along with
Q..L. deed for favor of information.
Copy submitted to the Zonal Joint Director of Mines and Geology, Kadapa along
with Q..L. deed for favor of information.

.Copy submitted to the Dy.Director of Mines and Geology, Kadapa along with

Q..L. deed for favor of information.

Copy to the Tahsildar., Gudupalli along with sketch for information.

Copy to the Chief Inspector, Mines Safety, Dhanbad along with sketch for
information. 74
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Asst.Director of Mines & Geology,
Palamaner
SHOW CAUSE NOTICE \ %
No.1117/Q2/BG/2007 s

Sub : Mines and Quarries - Quarry Lease for Black Granite over an extent of
0.405 Hectares in Sy.No. 103 of Kotamakanapalli (Vg), Gudupalli (M),
Chittoor Dist. - Lease held by M/s Venkata Sai Granites, Prop. Sri J.
Venkatesh Babu- lease period from 28-04-2008 to 27-04-2028 -
Inspection of quarry lease - Encroachment noticed - Show Cause
Notice Issued - Regarding.

Ref:- 1) Progs. No:28937/R5-1/2007, Dated.28.02.2008 of the Director of
Mines and Geology, A.P.,
2) This office Progs. No.1117/Q/2007, Dated.28-04-2008.
3) Inspection and Survey reports Dated:01-11-2019 of conducted by
the Technical Staff of this office.
-OQO-

Adverting to the subject and references cited. Through the ref. 1st cited,
the Director of Mines and Geology, has granted a quarry lease for Black Granite
over an extent of 0.405 Hectares in Sy.No. 103 of Kotamakanapalli (Vg), Gudupalli
(M), Chittoor District for a period of 20 years in favour of M/s Venkata Sai Granites,
Prop. Sri J. Venkatesh Babu. The same was executed before the Asst.Director of
Mines and Geology, Palamaner and issued work orders vide reference 2" cited and
the lease period from 28-04-2008 to 27-04-2028.

In the reference 3" cited, the Technical Staff of this office have inspected
your quarry leased area on 01-11-201.9 and the surveyor verified the lease
boundaries with executed lease sketch and found workings falls within the leased
area and encroached towards Northern side to the leased area. Accordingly, the
surveyor taken pit measurements in presence of the representative of the lease
holder excluding over burden. The details of the pit measurements are as follows.

Within the Le i area:-

‘Average Measurements
(Excluding over burden)

S.No. Pit No . ~ Average Depth of the I
, g . Quantity
g Area in sq.mt net Rock excavation In Cbm
(In Mts)
1 1 , 984.87 ‘ 9.3 9159.291

On calculation with percentage of recovery mention in Approved Mining Plan i.e., 15%,
the yield of useful Granite in your lease is 1373.893 Cbm. As per this office records you have
obtained permits for a quantity of 1840.282 Chm since inception of the Quarry Lease. Further,
earlier this office issued demand notice for the missing blocks covered a quantity of 163.775
Cbm for which you have paid normal seigniorage fee as per the Revision orders. There is a
stock of 68 blocks covered a quantity of 155.077 Cbm within the leased area. Hence the
Total quantity comes to 2159.134 cbm. There is a variation for a quantity of 785.241 cbm
is noticed between Permitted quantity and Yielded quantity. Hence, it is construted that you
have misused the transit forms for the quantity of 785.241 Cbm excavated and transported
the mineral more than the approved mining plan quantity which attracts Rule 26(1) of

A.P.M.M.C.Rules, 1966.
' Contd...2
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Quiside the Leased area:-

Average Measurements
(Excluding over burden)
S.No. Pit No Average Depth of the net .
; . Quantity
Area in sq.mt Rock excavation In Chm
(In Mts)
1 1 754 6.04 4554.16

On calculation with percentage of recovery mention in Approved Mining Plan i.e., 15%,
the yield of useful Granite in your lease is 683.124 Cbm. Hence, it is construted that you have
excavated & transported the mineral unauthorizedly by encroaching Northern side to the leased
area which attracts Rule 26(2) of A.P.M.M.C.Rules, 1966.

The inspecting officials have also noticed the following violations:-

= You are operating the quarry without leaving 7.5 Mts peripheral buffer from the
lease boundary which is breach to regulations 111 of Matalliferrious Mines
Regulations 1961

=  Boundary pillars erected around the leased area but not tallied with the executed
sketch which is violation of Rule 12(5)(h)(V) of APMMC Rules 1966.

= Not maintaining the safety measures duly observing the relevant stipulations made
under Metalliferrous Mines Regulations, 1961 which is violation of condition 21 (b)
of covenant 8 of Form-G lease deed executed under Rule 8 of APMMC Rules, 1966.

= Your working pit is more than 6 mts and you are doing quarry operations without
forming benches as such your workings are dangerous conditions. Which is breach
to Regulation 105(3) Metalliferrous Mines Regulations 1961.

Further, on verification of the office records, the lessee / company is committed the
following breaches:-
«  The lessee has not submitted dispatch particulars as per Rule 12(5)(h)(iii) of
APMMC Rules 1966.

In view of the above circumstances, you are hereby requested to show cause within 15
days from the date of receipt of this notice as to why action should not be initiated against you
for recovering the Normal Seigniorage Fee along with penalty for the misused quantity of
785.241 Cbm within the leased area and 683.124 cbm of Black Granite outside the leased
area transported in contravention of A.P.M.M.C.Rules, 1966 failing which necessary action will
be initiated as per Rule 26(1)&(2) of A.P.M.M.C.Rules, 1966.

SN

; Asst. Director of Mines & Geology
PALAMANER
To, % f\‘g@
3
\

Sri J. Venkatesh Babu, \\\“
Prop: M/s Sri Venkata Sai Granites, /\\\
D.No. 19-154, Ganuga Street, "3\\ \

Kuppam, Chittoor District.

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam for favour of Information.
Copy submitted to the Deputy Director of Mines and Geology, Chittoor for favour of
Information.
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GOVERNMENT OF ANDHRAPRADESH
DEPARTMENT OF MINES AND GEOLOGY

Office of the
Asst., Director of Mines and Geology,
Palamaneru
DEMAND NOTICE
No. 1117/02/BG/2007 Dated\».11.2019

Sub: Mines & Quarries - Quarry Lease for Black Granite over an extent of
0.405 Hectares in Sy.No. 103 of Kotamakanapalli (Vg), Gudupalli (M),
Chittoor Dist.— Lease held by M/s. Sri Venkata Sai Granites, Prop. Sri
J. Venkatesh Babu - Extraction & transportation of Mineral from
outside the leased area and Misuse of Transit forms - Explanation
submitted — Not Satisfied - Demand Notice issued - Regarding.

Ref:-1.Randomization of Inspection by the ADM&G, Palamaner on 30-10-20109.
2.Inspection & Survey Report dt.01-11-2019 of this office Technical Staff.
3. This office Show Cause Notice No.1117/Q2/BG/2007,Dt.13-11-2019
4. Your explanation Dt.15.11.2019.

¥k K K¥

With reference to the above Quarry Lease, it is to inform that by Virtue of
conditions of grant and the covenants of the lease deed executed, you are already
aware that the quarrying is to be done within the leased area and the mineral
should be dispatched with prior payment of Seigniorage Fee.

In the reference 1%t & 2™ cited, based on the Randomization report of the
undersigned the Technical Staff of this office have inspected your quarry leased
area on 01-11-2019 and the surveyor verified the lease boundaries with executed
lease sketch and found workings falls within the leased area and encroached
towards Northern side to the leased area. Accordingly, the surveyor taken pit
measurements in presence of the representative of the lease holder excluding over
burden. The details of the pit measurements are as follows.

In this connection, through the reference 3rd cited a Show Cause Notice has
been issued to you seeking your explanation as to why action should not be
initiated against you for recovering the Normal Seigniorage Fee along with penalty
for the misused quantity of 785.241 Cbm within the leased area and 683.124 cbm
of Black Granite outside the leased area transported in contravention of Rule 34 &
26 of APMMC Rules, 1966 and other violations. '

In response to this office Show Cause Notice. through the ref. 4th cited, you
have submitted your explanation each breach wise and stated that, the actual
dispatch quantity is 1840.282 Cbm & 163.775. Cbm you have paid normal
seigniorage fee as per Revision orders for missing blocks and there is a stock of 68
blocks covered a quantity 155.077 Cbm. Hence, the total quantity comes to
5159.134 Cbm. There is a variation for the quantity of 785.241 Cbm, hence not
misused the transit forms for the quantity of 785.241 cbm.

In this connection, it is informing you that the inspection whatever conducted
on 01-11-2019 in presence of you and taken pit measurements after affirming the
boundaries around the leased area in presence of you and arrived pit volume as
9159.291 cbm within the leased area and 4554.16 Cbm outside the leased area
have been extracted after considering the recovery factor as per approved mining
plan is 15% the yield of useful granite in your lease is 1373.893 cbm within the
leased area. After considering the permitted quantity of 1840.282 Cbm, Missing
Blocks quantity of 163.775 Cbm and Stock of 68 blocks covered a quantity of
155.077 Cbm, it is noticed that 785.241 Cbm of quantity excess to the vyielded
quantity. Hence, it construed that you have misused transit forms for the quantity
of 785.241 cbm of Black Granite.

SQ«\//(O(% &W | . Contd...2
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Regarding the excavations falls outside the leased area you have stated tha'c,:»f e

you have erected the boundary pillars based on the chain system survey and in the .
places shown by the Surveyor and maintaining the same till to date and you are
operating the quarry operations within the leased area. Further, the survey done
using GPS Machines are not accurate. Further, stated that the quarrying activities
within from the leased boundaries marked by the surveyors (based on GPS & Chain
system) at the time of Survey & Demarcation. Hence, you have stated that you
have not encroached not carried our quarry operations outside the leased area.

The averments stated by you should not be considered as the Technical Staff
conducted survey with DGPS instrument (which are 20 cm variation) based on the
linear measurements mentioned in the executed lease deed sketch. After affirming
the lease boundaries around the leased area you have done the quarrying
operations outside the leased area and within the leased area. Further, it is
informed that the lease boundaries fixed based on the measurements mentioned in
the executed lease deed sketch with reference to the permanent Revenue Stones
only. Hence, it is no matter conducted the survey either with GPS or Chain Survey.

With regard to the other breaches, you have simply given explanation, but
neither implemented nor rectified the breaches in the quarry.

In view of the above, you have been informed that, As per rule 5 of APMMC
Rules, 1966 your workings should be confined to only within the leased area and
not beyond the leased area as per granted and executed sketch. But, you have not
done so for. Hence your explanation dt. 15-03-2018 is not deserved for
consideration. ‘ .

As per the average category percentage arrived for issuance of dispatch
permits, the category of the Granite blocks for the said volumes are as below.

Within the leased area Outside the leased area
Super Mini Super Mini ,
Gangsaw | Gangsaw (?utt.er Totalin | Gangsaw | Gangsaw C;utt?r Total in
.o .o size in . .o size in
size in size in Cbm Cbm size in size in Chbm Cbm
Cbm Cbm Cbm Cbm
181.021 141.317 | 462.903 785.241 157.480 122.939 402.705 683.124

Hence, you are liable to pay the Normal Seigniorage Fee and Market Value
for the said quantity as per Rule 34 (1) of APMMC Rules, 1966 and Rupees upto 5
lakhs as fine and double the market value as per Rule 26 (2) of APMMC Rules, 1966
for the quantity recovered and transported from outside the leased area.

Misused Quantity of the mineral within the leased Quantisy ecovered o tangporied fsbom outsidethie
leased area
Double
Normal
Volume | Seigniora Marke?t Totalin | Catego | Volume | Fine e
Category | . . value in . . market Total
inCbm | geFeein Rs. ry inCbm | inRs. .
Rs value in
Rs
Rs
Super guper
Gangsaw | 181.021 | 543063 | 2715315 | 3258378 | ~2P85 | 157.480 4724400 -
size Z%W
S1z¢€
Mini (l}\/hm 50800
Gangsaw | 141317 | 353293 | 1766463 | 2119756 | "85 | 122.939 3073475 -
Size vl
Size
Cutter | 460003 | 1087822 | 4620030 | 5716852 | T | 402.705 8054100 -
S1ze S1Z¢€
Total | 785.241 | 1984178 | 9110808 | 11094986 683.124 500000 |15851975 |16351975
Contd....3
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Note:- 1. Seigniorage Fee as Rs. 3000/- per Cbm for Super gangsaw size, Rs.
2500/- per Cbm for Minigangsaw size and Rs. 2350/- per Cbm for Cutter
size for Black Granite.

> Market value taken as Rs.15,000/- per Cbm for Super gangsaw Size, Rs.
12,500/- per Cbm for Mini gangsaw size and Rs. 10,000/- per Cbm for
cutter size.

In view of the above, M/s Sri Venkata Sai Granites, Prop. Sri J. Venkatesh
Babu is hereby directed to pay the said amounts i.e., Rs. 2,74,46,961/- (Within the
leased area Rs. 1,10,94,986/- + Outside the leased area of Rs. 1,63,51,975/-) in
the following head of account and rectify the other breaches within 15 days from
the date of receipt of this notice, failing which necessary action will be initiated
against your quarry lease at the subject area as per rules in force.

HEAD OF ACCOUNT FOR NORMAL SEIGNIORAGE FEE HEAD OF ACCOUNT FOR FINE
0853 —N.F. M & M Industries 0853 —N.F. M & M Industries
102 — M.C. Fee, Rents & Royalties 102 — M. C Fee, Rents & Royalties
02 — Royalty on minor mineral 81 — Other Receipts -
'L’D\M\j\

st. Director of Mines and Geology,
PALAMANERU

To . \\‘1
Sri J. Venkatesh Babu, ‘P\L%
Prop: M/s Sri Venkata Sai Granites, o;b

D.No. 19-154, Ganuga Street,
Kuppam, Chittoor District.

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam, for favour of information.
Copy submitted to the Deputy Director of Mines and Geology, Chittoor for favour of information.

1. &)

C/)’)-_S va Sawlasy)
23/ /f/w//”
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stipulations made under Metalliferrous: Mines:Regulatlons, 1961 which 18

violation of condition 21 (b) ofcovenant 8 of Form-G lease deed executed

- ‘oi* APMM ; u!"es, 1966

- 5

“‘m . and the lesses 1s doffg quarry
iches as such thelr: wm‘kfhgs“ aredangerous-
o Regulation 106(3) ‘Matalliferrous Mines

tTon of ‘;M c Rutes,
rn?tfa“te 'as per Rule 26(1)&(2) of

x oawa f‘t Medan anee
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= -31ha

2007, dt.23-11-2019, the
ach breach wise and
M. & 163,775 Cb.M.
orders formissmg of
“a guantity 155,077
M. There is @ variation
nisused the transit forms for the

fthe gt ty
quarmty of 785.241

Furcheq the mspac‘ ‘ m;xcted;na 01-11-2019 and taken pit

around the leased area in

291 Cb.M within
vd area have been

:rof quan excess
18t the petitioner/lessee have
-Cb.M of Black Granite.

SR e

‘ ‘nn the cnairx system}
ntaining the same:

erations within the
es' are not accurate,

s R
it

|
o
.
|
.

: variaticm) based 0
lease. d&ggdvgke‘

“the lease ar

-on the mea
reference to the
conducted the suryey

X With regard to
' jbut net

3 as per granteci ’and executed'
cone so for, Hence, the petitioner's
_‘deserv d. for consideration. As per the:
ved for issyance of dispatch permits, the
sald volumes ‘are as below.

‘TotalIn
Chmy

) 1122.939[ 402,705 | 683.124)

; | (Contl...pa)
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tunity fcr personal hearing

pPalamaner, Chittoor Dist.
™ Bloek, AP Secretariat.

J/FORWARDED : 3 BY ORDER// - QQ L
' SECTION: cmc:a
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APTC FORM-10
GOVERNMENT OF ANDHRA PRADESH

Challan No: 41412950252020 Challan Creation Date & Time: 08/03/2021 3:29:31 PM
Treasury/PAO Code:1109 STO:STO-Palamaner

CFMS Transaction ID: 40191067442020

Service: 4015-Minor Minerals - Penalty

Major Head: 0853 Non-Ferrous Mining and Metallurgical Industries
Sub-Major Head: 00 Not Applicable

Minor Head: 102 Mineral Concession Fees, Rents and royalties
Group Sub-Head: 00 Not Applicable

Sub-Head: 81 Other Receipts

Detailed Head: 000 Not Applicable

Sub-Detailed Head: 000 Not Applicable

Charged/Voted: \

Non-Contingency/Contingency: N

Amount Rs: 310000.00

Amount In words Rs: Three lakh ten thousand only

Towards Govt.Memo No0.5006/M.1/2020
Purpose: &DMG D.Dis.Memo No0.4018474/D13-2/2020
Penalty in Sy. No.103 of Kotamakanapalli vg

. Gudupalli Mandal BG. 0.405 Hact.
Remitter's Name & Address: J Venkatesh Babu

M/S. Sri Venkata Sai Granites
D.No.19-154, Ganuga Street,
Kuppam-517425

Remitter's Mobile Number 9789941111

DDO Code: 11091307001
O/o AD MINES & GEOLOGY PALMANER

Status: Transaction Successful and payment posted
Bank Reference Number: CHG0327638

Payment Date: 08/03/2021

Received Rs....... 3 1000000 ...............

Note:This Challan does not need enfacement of the treasury
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APTC FORM-10

T

Il

GOVERNMENT OF ANDHRA PRADESH

Challan No: 51036259162021
Treasury/PAO Code:1109
CFMS Transaction ID:
Service:

Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:
Sub-Head:

Detailed Head:
Sub-Detailed Head:
Charged/Voted:

Non-Contingency/Contingency:
Amount Rs:

Amount In words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mobile Number

DDO Code:

Status:
Bank Reference Number:

Payment Date:

Challan Creation Date & Time: 29/04/2021

STO:STO-Palamaner

50017935

732021

4015-Minor Minerals - Penalty

0853 Non-Ferrous Mining and Metallurgical Industries
00 Not Applicable

102 Mineral Concession Fees, Rents and royalties
00 Not Applicable

81 Other Receipts

000 Not Applicable

000 Not Applicable

\%

N

300000.00

Three lakh only

Towards Govt memo No.5006/M.1/2020 &
DMG, MEMO NO.4018474/D13-2/2020
Penality i sy No.103 Kotamakunapalli vh,
Gudupalli Mandal BG

J Venkatesh Babu

M/S. Sri Venkatasai Granites
Ganuga street, Kuppam-517425

97899411

11091307

1

001

Olo AD MINES & GEOLOGY PALMANER

Transactio

CHG4491

29/04/202

n Successful and payment posted

585

1

Note:This Challan does not need enfacement of the treasury
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APTC FORM-10
GOVERNMENT OF ANDHRA PRADESH

Challan No: 61162119202022 Challan Creation Date & Time: 02/08/2022 7:58:23 AM

Treasury/PAO Code:1109 STO:STO-Palamaner

CFMS Transaction ID: 60076320822022

Service: 4015-Minor Minerals - Penalty

Major Head: 0853 Non-Ferrous Mining and Metallurgical Industries
Sub-Major Head: 00 Not Applicable

Minor Head: 102 Mineral Concession Fees, Rents and royalties
Group Sub-Head: 00 Not Applicable

Sub-Head: 81 Other Receipts

Detailed Head: 000 Not Applicable

Sub-Detailed Head: 000 Not Applicable

Charged/Voted: \

Non-Contingency/Contingency: N

Amount Rs: 300000.00

Amount In words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mobile Number

DDO Code:

Status:
Bank Reference Number:

Payment Date:

Three lakh only

Towards Penalty In Sy No. 103
Kotamakanepalle vg, Gudupalli Md
Vide. Govt Memo No. 5006/M.1/2020 &

DM&G.D.Dis. Memo No. 4018474/D.13/2020
K Sivaprakash

Slo A Krishnan, Krishnagiri.

9789941111

11091307001
Olo AD MINES & GEOLOGY PALMANER

Transaction Successful and payment posted

135974349

02/08/2022

Note:This Challan does not need enfacement of the treasury
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~ ANNEXURE-V!__

GOVERNMENT OF ANDHRA PRADESH _
PROCEEDINGS OF THE DIRECTOR OF MINES-AND GEOLOGY::
(PRESENT: SRI B.SREEDHAR, L.A.S. DIRECTOR_) (F.A.C).

; (PROCEEDI’NGS NO.37899/R5-1/2013. Dt:03-02-2017.

‘Sub:- Mines & Quarries —Quarry: Lease for Black Granite over an extent of 4.846

Mandal, Chittoor District - granted infavour of M/s J.R. Granites. (P)
limited, Mg.Director: Sri M. Ramamurthy - granted. fora period of 20 years.
- Orders - Issued. ' ' : :

1. Quarry Lease Application dated-.21.09.2012 from M/s J.R. Granites (P)
p <« limited, Mg.Director: Sri M. Ramamurthy.
‘095,% 2. ADM&G., Palamaner File.N0.3874/Q/2012, Dt.25.06.2013.

— (‘;75-(- 3. ZIDM&G, Kadapa Fi!e‘..No.3874/Q/2012, Dt.14.08.2013.
4. DMG, Hyd, Notice.37899/R5-1/2013, dated:13.12.2013.

5. Lr.dt:14.09.2016 of M/s J.R. Granites (P) limited, Mg.Director: SriM.
Ramamurthy. = . . :
" -00000-

s oy . . ) : . : =
0a” \\ Through the reference 1% cited, M/s J.R. Granites (P) limited, Mg.Director: Sri M.

\Y ' Ramamurthyfiled an application for grant of Quarry Lease in Form-P duly paying an amount

of Rs.7500/- vide Ch.N0.4084, dt:21.09:2012 towards application fee and survey charges
for Black Granite over an extent of 6.000 Hectares in Sy.No.136, 137 & 138 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District for period of 20 years with-

" relevant documents. The said Quarry lease application was received by the Asst. Director of

Mines and Geology, Palamaner on 21.09.2012.

Through the reference 2™ & 3™ cited, the Asst. Director of Mines and Geology,

- Palamaner and the Zonal Joint Director of Mines and Geology, Kadapa submitted proposals .

recommending for grant of quarry lease for Black Granite over an extent of 4.846 Hectares
in Sy.No.136, 137 & 138 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District
infavour of M/s J.R. Granites (P) limited, Mg.Director: Sri M. Ramamurthy.

After careful examination of the said proposals, through the reference 4% cited, a
notice was issued to M/s J.R. Granites (P) limited, Mg.Director: Sri M. Ramamurthy to
submit Approved Mining Plan along with Consent for Establishment (CFE) from APPCB and
Environmental Clearance from MoEF Government of India as per. SO 1533, dated
14.09.2006 within (6) months. ' ;

" Accordingly through reference 5 cited, M/s J.R. Granites (P). limited, Mg:Director; -

' Sri M. Ramamurthy submitted “Mining Plan approved by the Joint Director. of Mines and

Geology, vide Letter No.547/MP-PLMR/2014, dated:06.03.2014 and also submitted copy of
Environmental Clearance issued by SEIAA, Gol, MoEF vide order No.DEIAA/AP/CTR-

.01/2016, dt: .07.2016 and copy of Consent for Establishment (CFE) issued by the Joint

" Chief Environmental Engineer, Kurnool vide Order No.CTR-1080/PCB/ZOK/CFE/2016-650,

dated:08.09.2016.

As'per the Approved Mining Plan the Mineable Reserves are 69750 M? of Granite and

- . the life of the mine is (23) years @ 3079 M3 production per arnum.

 ‘The applicant has paid difference of application fea of Rs.SOO/— vide Ch.No.7805-, o
dt:29.09.2016 and deposit amount of Rs.75000/- and Rs.15000/- vide D.D.No.365621
dt:01.10.2016 and D.D.N0.974046, dt:20.10.2016 respectively. ;

In view of the above circumstances, a Quarry Lease for Black Granite over an extent

. of 4.846 Hectares in Sy.No.136, 137 & 138 of Kotamakanapalli Village, Gudupalli Mandal, -

Chittoor District is hereby granted to M/s J.R. Granites (P) limited, Mg.Director: Sri M.
Ramamurthy for a period of 20 years under Rule 12(5)(a)(i) of Andhra Pradesh Minor

Mineral Concession Rules, 1966, subject to the following conditions and the conditicns = .
-mientioned in the appendix enclosed to this order, other terms and conditions under Granite

Conservation and Development Rules, 1999 and subsequent amendments if any and
executive instructions issued there on from time to time. :
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1. The grantee shall pay the foIlowmg amounts before execution of the lease deed:x

(i) - Dead Rent :: Rs 1,00 OOO/ per hectare per annum O
(iiy . Land Assessment ‘11 As per rates fixed by the Revenue Department
(iii)  Cess.on Land Assessment ~:: At the rate of Rs.0.37 paise per rupee on Land
‘ , ‘ Assessment. ' ‘
(V)" Security Deposit i1 A sum equivalent to.one year dead rent. " '
(V) ' Cessonland hold area  :: R&.25/-. - per Cbm, as . per the AP
R ‘ ' Mineral Bearing Lands Infrastructure Cess Act and

"~ Rules, 2005 -

: 2. The grantee shall execute the lease deed in Form “G” within (60) days from the date
of " _grant as per Rule 12 (5) (e) of A.P.M. M C. Rules, 1966.

3. The grantee shall pay Seigniorage Fee in advance as detailed below and dispatch'the -
- Granite under a valid dispatch permit. and tranSIt form issued by Asst Dlrector :

of Mines and Geology -concerned.
: (Rate per cubic meter)

Type of | Super Gang |[-Mini Gang Saw | Below 270 | Below 75 Cm,
granite Saw above 300 | above 270 Cm X |Cm. X 150 | Size.

Cm X 180 Cm | 150 Cm. & less|Cm.size = .
Size than 300 Cm X ' oA
180 Cm Size o

Black™ "Rs.3000/- Rs.2500/- - | Rs.2350/- Rs.1000/- .

§ o MERIT 2% of-Seigniorage fee '

DMF s 30% of Seigniorage fee

-

4. The grantee shall pay the dead rent, Land Assessment and Cess on Land Assessment
.one month in advance i.e., before 1St March of every year during the subsistence of
Sthe lease period regularly whether formally demanded and called for or not.

5. ° The grantee shall pay Selgmorage fee as per the rates prescrlbed from time to
time under Schedule-I in advance for quantity intended to be dispatched and then
only dispatch the material under the" dispatch- permit and transit forms. obtained from
the Asst. Director concetned. The Grantee ~shall furnish details of dispatches . -
immediately soon after the dispatches of material as per Rules 12 (5) (h) (iii) of

~A.P.M.M.C.Rules,1966.

6 The grantee should pay Selgmorage fee or dead rent whichever is higher on ~the
" mineral dlspatched or consumed from the'land at the rates specified under Schedule-I
and II as the case may be in accordance with Rule 10(1) of A.P.M.M.C. Rules, 1966.

7 The grantee should submit Consent for Operatlon (CFO) after execution of the .
lease deed and before starting Quarrying Operations to the concerned ADMG,
DDMG and DMG.

Note - The grant is liable for cancellation should it be found that it was grossly inequitable or.
was made under a mistake of fact or owmg to mis-representation or fraud or in ~
- excess of authority.

Sd/-B.SREEDHAR :
DIRECTOR OF MINES AND GEOLOGY S

//Attested//

For Dlrector{ ines and Geology.

=)
/
To,

M/SJ R. Granltes (P) limited,
_Mg.Director: Sri.M. Ramamurthy
J.R. Plaza, 4" Floor, Tank Street
Hosur, Krlshnagm District
Tamilnadu....ccceevceeneenns By RPAD. : : -
- Copy to the Asst. Director of Mines and Geology, Palamaner along with File No.
3BT/ Q2012 wvscnisnsas By RPAD. : ’
Copy to the Dy. Director of Mines and Geology, Kadapa.
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o The lessee should submlt the Quarterly returns in- Form ‘F’ and Annual return in- rorm i :
G to the: Dlrector of Mlnes and Geology, Hyderabad under copy: marked to the:. Deputyi'»._""“
_{Dlrector of Mlnes and Geology, Kadapa and to the ASS|stant Dlrector of Mines. and Geology, '
a Palamaner as requ1red under Rule 41 of G C D R 1999 The lessee should send a report in Form
: Nk to the Chlef Inspector of Mlnes Safety, Dhanbad and ‘to - the Asst Dlrector of Mlnes and-.'-“ B
e Geology, Palamaner as: requured under Rule 30 of APMMC Rules 1966 ' ¥ 3

Further the lessee is hereby dlrected to submlt the “Consent for Operatlons (CFO)"_ E N

', from APPCB after executlon of Quarrv Lease Deed and before startlnq quarrym;q.-’

ogeratlon The lessee has furnlshed an undertakmg to that effect as dlrecled in twe glant,'_'._ B

’ order The lessee shall submlt the Scheme of Mlnmg and renewals of Statutory permlslslons"_ o

from tlme to tlme

: Further the lessee should obtaln the despatch permlts from the Assrstant Dlrector,of:
'Mlnes and Geology, Palamaner before ‘transportlng the materlal from the Iease area The. -

"y lessee should ablde alI the condltlons as per the Annexure appended to the Grant brder_‘

X 'scrupulously
| NOTE :. g Th/s order WI/[ become nu/l and VO/d if it WI/I be found that it was gross/y meqwtab/e of'was j»l S
.. .. made under a mlstake lof fact or owmg to m/srepresentat/on of fraud or’ m excess of the =/t "
i IR author/ty BRSO & RS . : A S e ll w5 E S
| |
g Encl?: Leas_e_D:_eed‘lfo'rm4G vy ‘

Asst Dnrector of . es: and Gcology,

. Sri“M:’ Ramamurthy, Mg. Dir:, M}’s IR Granltes (P)_-.' Ltd.,” J.R.-Plaza, 4" Floor, Tank Street; ‘Hosur, -
R {_rish'nagirl (Dt),’,'T_a_mll‘-nadu State_—(IED No R NN, A R T Do T, L

=

Ry 'Copv submltted to

1 U The, Diréctor of Mlnes & Geology, Hycerabad_along"w'ith"'Qdarry L}e‘ase fd'eedffor.favot_jr_' of-information. - -
sk (OZsets) : ' ; '

,The Zonal Jonnt Dlrector of Mlnes & Geology, Kadapa for favour of lnformatlon

#

The Dy Dl""CtOl’ of Mlhes & Geology, Kadapa along thh Quarry Lease deed for favour of lnformatlon
' i"The Dy Dlrecto. of Mlnes & Safety, Iellary for favour of lnformatlon '

iy l‘.-The Dlstnct Collector Chlttoor for favour of lnfOrmatlon e b

vThe Controller General IBM Nagapur for favour of lnformatnon N

. ! The A. P Pollutlon Control Board Krlshna Nagar Kurnool for favour of nnforrnatlon

H ator s i S | “

".E-TlTe l_abour Enforcement Offlcer (Central) D No 7/207 Mettapalem Gudur ‘324101 anlore Dlstt (AP)
P forlnformatlon o . . ;

!""The Asst Dxrector ol' Mlnes & Geology (Vg ) Tll’UDaU for lnformatlon and necessary acllon

.1 The Tahsnldar Gudupalll (M) for |nformat|on and safeguard / prevent the 5urround|ng land for any
ol ;j_encroachment o| exravatlon / dumplng / stocklng, etc ' . /

’
) .
P own, @
1 7

BRI 2 B
-
i
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATNAM

Show Cause Notice:1655/D13-2/2021 = - R Dated:19-02-2021

Sub: Mines & Mmerals = Quarry Lease for: Black Gramte ‘an extent of '4.846
e Hectares in Sy. No 136 :M37.7 &.138 - of ;: Kotamakanapalll Village,
! Gudupalli Mandal,: Chlttoor District - Lease:held- by M/s J.R. Granites’
Private Limited, Mg. Director: Sri- M. Ramamurthy =:Inspected quarry
lease by the Special Team No.III " - ‘certain’ breaches noticed -
Proposed for determination - Show Cause Notice - Issued -

Regarding.
Ref:. 1.DM&G Proceedings No.37899/R5-1/2013, dt.03,02.2017.
2. ADM&G, Palamaneru Letter No. 3874/Q2/BG/2012 dt 05 02 2021.

KK KK K

Through’ the reference 1% cited, the Director of Mines & Geology has granted :
a-Quarry Lease for Black Granite an extent of '4.846 Hectares in, Sy No: 136 137:&

138 of Kotamakanapalli Village, Gudupalli Mandal Chlttoor Dlstrlct for-a period’ of e

20 years granted in favour of M/s J.R. Granites Private Limited, Mg. Director: Sri M.
Ramamurthy. The grantee executed the lease deed before the Asst. Director of-Mines
and Geology, Palamaneru on 20.02.2017 and the lease is in force’ upto 19 02 2037.

Through the above reference 2" cited, the Asst. Dlrector of Mlnes and
Geology, Palamaneru reported that as per the instructions of the DM&G conducted
maha check in respect of quarry leases held-in-Kuppam, Gudupalli, Ramakuppam
and Santhipuram Mandals, Chittoor District. Further, the Asst. Director of Mines &
Geology, Palamaneru reported that the special team conducted inspection ‘of: the
quarry lease held by M/s J.R. Granltes Private Limited, Managlng Director:. Sri"M:
Ramamurthy in the subject area, aS‘the lessee / company.is commltted the followmg
breaches:-

1. The lessee transported 289.834 Cbm of Black Granlte' from their leased
area without payment of Seigniorage fee which is breach under: Rule
12(5)(h)(iii) of APMMC Rules, 1966. '

2. The lease holder has been operatlng the quarry- without leavmg 7755 Mts
peripheral buffer from the lease boundary which is breach to regulatlons

111 of Matalliferrious Mines Regulatlons 1961.
3. The lessee transported 289.834 CBM of Black Granite wzthout permlts
from the leased area violated under Rile 34(1) of APMMC Rules 1966, '
4. The lessee is not operated quarry workings as per.: Approved Mining -

Scheme which is violation of rule 19(1) of GCDR, 1999 and rule 7 A (i, -

31(xxi) of APMMC Rules, 1966.

5. The lease holder is stored dump yard outside the leased area. As such the
lessee is violated Rule 22(3) &(4) of APMMC Rules 1966 and 31 of GCDR
1999,

6. The quarry lease holder is not mamtalned benches in accordance Wlth the
Mining Plan and hence violated Rule 21 of GCDR 1999.
7. The lessee not maintained production and dispatch reglsters at the quarry
© site.

8. As per rule 30 (i) of APMMC Rules, 1966 whenever the depth of the quarry
measured from its highest to its lowest point. reaches six meters; ‘the
lessee or his agent or the manager of the quarry shall forward to the Chief
Inspector of Mines, Dhanbad, India and the Assistant Director concerned a
report in form F1. But the lessee firm not adopted the said- rule

9. As proposed in the Scheme of Mining the lessee not taken up affo ‘estation
programme, site services are not in accordance wnth AMSI . e they. are
located outside the lease area.

10.The lessee has not submitted any statutory returns like Half Yearly Return

in Form-'F” annual Returns in Form “G” under rule 41 1 (a) and (b) of .-

GCDR, 1999.

Finally, the Assistant Director of Mines & Geology, Palamaneru requested to -
issue suspension of the quarrying operations till realization of the- penalty in addition
to normal Seigniorage fee alongwith DMF & MERIT and for violations of lease deed

conditions.
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In view of the above cnrcumstances, M/s J.R. Granites Private Limited,
Mg.Director: Sri M. Ramamurthy is hereby directed to- show cause within (15) days
from the date of receipt of this notice, as to why action:should not be taken against
the lease in accordance with Rule 12(5)(h)(xn) of APMMC Rules 1966 for the afore
said violations committed by lessee. In ‘¢ase, no reply isreceived within - the
stipulated time of (15) ‘days, from. the date of receipt of this notice, it will be
construed that the lessee / company has no reply to be offered and necessary action
will be taken as per APMMC Rules, 1966 based on the material available on record.

Sd/- V.G. VENKATA REDDY :
DIRECTOR OF MINES AND GEOLOGY

To
M/s J.R. Granites Private Limited,
~ Mg.Director: Sri M. Ramamurthy, .

J.R. Plaza; 4 Floor, :
| Tank/Street Krishnagiri District, Tamﬂnadu State e e [BY RPAD]

opy to the Asst. Director of Mines and Geology, Palamaneru. *
Copy to the Deputy Director of Mines and Geology, Chittoor.

// ATFESTED //

Qe W 2y

for DIRECTOR OF MINES & GEDLOGY -
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' GOVERNMENT OF ANDHRA PRADESH 3 Q(}O 7

o INDUSTRIES & COMMERCE (MINES.I) DEPARTMENT N\ * 3P~ @\\\;
! , vi’?*??:»’,g’;',;: - y
Memo.N0.953/M.1(1)/2022 ‘ Dated:28.0§‘.‘f?®-28:m§%~"’ "

Sub:-Revisions - Revision Application filed by M/s. J.R. Granites
Private Limited in Sy. No. 136. 137 & 138 of Kotamakanapalli .
Village, Gudupalli Mandal, Chittoor District, against the Demand
Notice No.1655/D13-2/2021, Dt.08.02.2022 of the DM&G,
Ibrhimpatnam- Hearing held on 16.11.2022 - Revision Disposed
off — Orders - Issued. '

Ref:- 1. From M/s. J.R. Granites Private Limited, Chittoor District,
Revision Application dt: .02.2022, received on:08.03.2022.
2. Govt.Memo.N0.953/M.I(1)/2022, Dated:21.03.2022 '
3. From the ADM&G, Palamaneru, Letter No. 3874/Q2/2012,
Dt.15.11.2022. B

’6d€°’\; >><<
\OJK The Director of Mines & Geology, Ibrahimpatnam has issu‘edvDemand
I * Notice No.1655/D13-2/2021, Dated:08.02.2022 to the revision applicant
—M/s.]).R.Granites Pvt Ltd., MD:Sri. M.Ramamurthy directing to pay an
k) ¥ &mount of Rs.51,17,986/-. -

TP{Z. Aggrieved by the above said demand notice, M/s. J.R. Granites Private

§p( Limited, Chittoor District in the reference 1%% cited has filed revision
application under Rule 35-A of APMMC Rules-1966, before the Government,

with .a request to set aside the Demand Notice issued by the DM&G,

‘Ibrahimpatnam on the grounds mention therein. _ :

3 In the reference 2™ cited, the remarks of ‘the DM&G has been called
for on the grounds of revision and the ADMR&G, Palamaneru submitted
remarks vide reference 3" cited to the Director of Mines and Geology.

4. In order to dispose off the.Revision Application duly giving reasonable
opportunity to the Revision Petitioner, a personal hearing was conducted on
16.11.2022. The Revision Applicant and the officials of the Mines and
Geology Department were present. 3

5. In the grounds of revision, the Revision Applicant has mainly
contesting in their grounds that the being an aesthetic material with its
uncertainties of yield and inherent defects, the recovery ratios can't be
predicted with certainty. It is observed that the officials have calculated the
yield basing on the recovery factor (Average) in the Approved Mining Plan /
Approved Mining Scheme upon volume of the pit taken by the technical staff
and surveyor. But not assessed the waste generated from the quarry leased
area. Had they assessed the waste generated also they should have found
the actual recovery factor of the mineral in the area. They have taken
permits every time, before issue of dispatch permits the blocks were check
measured by the technical staff of the ADMR&G. After submission of reports
only the dispatch permits have been issued to them. there is no evasion of
any seig.charges as all the material transported was duly paying advance
seig.fee. The inspection team is trying to find the details based on the
figures available in the books only but not conducted any field analysis as
they have taken only pit measurements but not assessed the waste

generated leased area. :

(P.T.0))
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6. Finally, they requested the Revisional Authority to consider their case
sympathetically and set-a-side the Demand notice issued by Director of
Mines & Geology Ibrahimpatnam.

7. . During the revision, the Revisional Authority has observed that the
there is variation for a quantity of 289.834 Cbm transported from their
leased area without payment of seig.fee which is a breach under Rule
12(5)(h)(iii) of APMMC Rules 1966 and Rule 26(1) APMMC Rules 1966.

8. After taking into consideration of the material available on record, the
grounds of the revision petitioner, the arguments put forth by the petitioner
and Department officials, the Revisional Authority has decided to reduce the
penalty amount considering their financial positions on sympathetic grounds
and also to save the industry as this is.the first mistake of the petitioner and
~ difficult to estimate the actual recovery percentage. '

9. After hearing the arguments on both sides, the Revisional Authority

has decided to allowed the revision application of M/s.J.R.Granites Pvt.Ltd.,

MD:Sri. M.Ramamurthy subject to payment of Rs.8,52,998/- towards

Normal Seig.fee. The remaining demanded amount of Rs.42,64,988/-
towards Penalty is waived off. i

10. Accordingly, the Revision Application is disposed off under Rule 35-A of
Andhra Pradesh Minor Mineral Concession Rules, 1966 and the Director of
Mines & Geology, Government of Andhra Pradesh, Ibrahimpatnam shall take
further necessary action in the matter. ‘ -

D. RAMADEVI

JOINT SECRETARY TO GOVERNMENT
TO ; . ’ )
M/s. J.R. Granites Private Limited, ” .

Mg. Director Sri M. Ramamurthy, J.R. Plaza,

4™ Floor, Tank Street, Krishnagiri District,

Tamilnadu State - (RPAD)
The Director of Mines & Geology, Ibranhimpatnam.
Copy.to: ' :
_Fhe Assistant Director of Mines & Geology, Palamaner, Chittoor District.
The PS to Hon’ble Minister (M&G); 3" Block, AP Secretariat.
SF/SC " %o

S

//FORWARDED :: BY ORDER//

| P A

SECTION OFFICER

Lz
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AR " ANNEXURE- VU

Gy \ 'GOVERNMENT OF ANDHRA PRADESH ==
PROCEEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY:: HYDERA
(PRESENT SRI B.R.V.SUSHEEL KUMAR, B.E. (MINING) DIRECTO}}

i Proceedings No.3970/R4-'1/2Cv)15 % ‘ Dated:10-06-2015.

Sub:-Mines and Quarries - Transfer of Quarry lease for Black Granite over an
extent of 1.620 Hectares in Sy. No. 89/1, 95/1P, 95/2P & 95/3P of
Kotamakanapalli  Village, Gudupalli  Mandal, Chittoor District ‘held by
M/s Tirumala Minerals, Mg. Partner: Sri K. Venkatesh in favour of M/s J.R.
Granites Private Limited, Director: Sri ‘M. Rama Murthy for un-expired
portion of the lease period i.e., upto 11.03.2032 - Permission - Accorded
- Orders - Issued. '

Ref:-1. Director of Mines and Geology, Proceedings No.12344/R5-1/2009,

/\ dated:04.11.2011. :

= 4 2. Transfer of Quarry Lease application dt:24.09.2014 of M/s Tirumala
<\}{V\ Minerals, Mg. Partner: Sri K. Venkatesh. :
\ : 3. ADM&G, Palamaner File No. 3800/TQL/2014, dt: 28.01.2015.

4. ZIJDM&G, Kadapa File No. 3800/TQL/2014, dt: 16.02.2015.
-00000-

ORDER

- Through the reference 1% cited, a Quarry lease was granted for Black Granite over
an extent of 1.620 Hectares in Sy. No. 89/1, 95/1P, 95/2P & 95/3P of Kotamakanapalli
Village, Gudupalli Mandal, Chittoor District for a period of 20 years infavour of M/s
Tirumala Minerals, Mg. Partner: Sri. K. Venkatesh and the quarry lease deed was"
executed vide Proceeding No. 2690/Q/2008, dt: 12.03.2012 by the Assistant Director
of Mine§§@nd Geology, Palamaner and lease will be inforce upto 11.03.2032.

Thrbugh the reference 3™ cited, the Assistant Director of Mines and Geology,
Palamaner reported that transferor i.e., M/s Tirumala Minerals, Mg. Partner: Sri K.
Venkatesh through the reference 2™ cited submitted a notarized affidavit giving his
consent for transfer of quarry lease infavour of M/s-J.R. Granites Private Limited,
Director: Sri M. Rama Murthy for the unexpired portion of the lease period upto
11.03.2032, a he is unable to carry out the. quarrying operations due to personal
problems. In turn the transferee, M/s J.R. Granites Private Limited, Director: Sri M.
Rama Murthy has also submitted a notarized affidavit expressing willingness to take
the quarry lease on transfer for the un-expired period of quarry lease i.e., upto
11.03.2032 and further stated that there is no speculation in the transaction except
consideration of Rs. 1,00,000/-, which was spent for development of quarry. '

The Assistant Director of Mines and Geology, Palamaner reported that the
applicant is having one quarry leases in Chittoor District and as the MRA for the year
2013-14 and no mineral revenue dues to Government. Further,.the Asst. Director of
Mines and Geology, Palamaner informed that the transferee is not having-any leases
and no mineral revenue dues to Government.

‘The Assistant Director of Mines and Geology, Palamanér reported that the
applied area has been inspected on 24.11.2014. As per the inspection report,
Topographically, The transfer of quarry lease area comprises dolerite dyke trending in
E-W direction, medium to big size boulders with 1.5 to 2.0 in die area observed.
‘Further it is noticed that as per the observations of the nearby quarry lease there may
be sheet rock at a depth~ofabout 10 to 15 mts. Geologically the applied area belongs
to Peninsular Gneissic Complex of Archeans. The width of the dolerite dyke present in
the transfer applied area is about 25 to Omts, length of the dyke is about 30 to, 35 mts.
The quarry lease is not under operation on the day of inspection, no stock aqd no
machinery is available..Eit'her»sides'ofrthe dyke the country rock of Colour Grqmte of
inferior quality is observed. The granite occurring in the transfer appligd»area is harq
and compact in nature and it is easily quarriable in desirable sizes. Mlner_alog_xcalﬁly it
consists of Feldspar, Biotite, Muscovite, Quartz, Hornblende and other Felsic minerals.
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The. occurring granite rock .is Black Granite It is .useful for .cutting and po\hshmg
industry as a decorative stone and may have export v‘al:u'_‘e». o

The ‘Assistant Director of Mines and Geology,“Palamaner reported that the
transfer of quarry lease applied area has been surveyed and verified as per theé&
boundaries shown by the.representative of the transferee. After survey the area is.’
arrived to an extent of 1.620 Hectares in. Sy. No. 89/1, 95/1P, 95/2P & 95/3P of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District for which the transferee
has given consent for the surveyed and demarcated: quarry lease area and signed on

the surveyed sketch.

Finally, the Assistant Director of Mines and Geology, Palamaner recommended N
to accord permission to transfer of Quarry lease held by M/s Tirumala Minerals, Mg.
Partner: Sri K. Venkatesh over an extent of 1.620 Hectares in Sy. No. 89/1, 95/1P,
95/2P & 95/3P of Kotamakanapalli Village, Gudupalli Mandal, Chittoor District in
favour of M/s J.R. Granites Private Limited, Director: Sri M. Rama Murthy for the un-
expired portion of lease period i.e., upto 11.03.2032 stating that no speculation

involved in the transaction.

Through the reference 4™ cited, the Zonal Joint Director of Mines and Geology,
Kadapa agreed with the .proposals of the Assistant Director of Mines and Geology,
Palamaner and recommended for transfer of quarry lease subject to satisfaction of all
terms and conditions laid down in Andhra Pradesh Minor Mineral Concession Rules,
1966 and Granite Conservation and Development Rules, 1999 for the un-expired
portion of the lease period i.e upto 11.03.2032. ..

In view of the above circumstances, permission is hereby accorded for transfer
‘of the Quarry lease held by M/s Tirumala Minerals, Mg. Partner: Sri K. Venkatesh for
Black Granite over an extent of 1.620 Hectares in Sy. No. 89/1, 95/1P, 95/2P &
95/3P of Kotamakanapalli = Village, - Gudupallj Mandal, Chittoor District- in favour of
M/s J.R. Granites Private Limited, Director: Sri M. Rama Murthy for the un-expired
portion -of lease period i.e. upto 11.03.2032 under Rule 12(5)(h)(Viii) of Andhra
Pradesh Minor Mineral Concession Rules, 1966 subject to condition that the transferee
shall submit Environmental Clearance, Consent for Establishment (CFE) and Consent
for Operation (CFO) within (03) three months from the date of execution of transfer
lease deed and subject to the conditions mentioned in the appendix enclosed to this
order, and other terms and conditions under Granite Conservation and Development
Rules, 1999 and subsequent, amendments/orders and executive instructions issued
thereon from time to time.

‘ ' Sd/-B.R.V.SUSHEEL KUMAR

Encl:- (Appendix) DIRECTOR OF MINES AND GEOLOGY.

//Attested//

M
For Director of Mines and Geology.

To %’-ﬁ/
M/s Tirumala Miherals,
Mg. Partner: Sri K. Venkatesh
D.No.8-169, T.B. Raod,
Kuppam,
Chittoor-517425.
M/s J.R. Granites, Pvt Limited,
Director: Sri M. Ramamurthy,
4" Floor, J.R. Plaza, Tank Street,
Hosur-635109, '
Krishnagiri Dist,
Tamilnadu. ' - _
Copy to the Assistant Director of Mines and Geology, Palamaner along with File

No. 3800/TQL/2014. _
Copy to the Zonal Joint Director of Mines and Geology, Kadapa
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ST QLW0:13/14.34 - GOVERNMENT OF ANDHRA PRADESH | -
& -~ DEPARTMENT OF MINES AND GEOLOGY
S Proceedings of the Asst. Director of Mines and Geology, Palamaner.
. (Present: Sri S. Sairam Singh, M.Sc. (Tech), B.L. Asst. Director )

* ¥ K

Proc.No.3800/TQL/2014. | NPT ‘DtN -02:2015.

Sub:- Mines and Quarries — Transfer of Quarry Lease for Black Granite over an extent
0f 1.620 Hect in S.No._ 89/1,95/1P, 95/2P & 95/3P of Kotamakanapalli (V), Gudupalli (M),
- Chittoor - Dist - Transferred in favour of M/s J.R. Granites Pvt. Ltd., Director: Sri M.
Ramamurthy, for un - expired portion of the lease period i.e., upto 11.03.2032 - Transfer

- Lease deed executed - Work orders — Issued.

- Hyderabad received by this office on 15.06.15. .
- 2)Thisoffice Lr.No. 3800/TQL/2014, Dt: 22-06-2015,
. ,.3)Lr.Dt; 05-_08-20_15 from the Grantee.

¥ ok K

Ref:- 1) Proc.No:3970/R4-1/2015, Dt. 10.06.2015 of the Director of Mines & Geology,

ORDERS : _ : : . ' :
_ The Director of Mines & Geology, Hyderabad vide reference 1" cited has'accorded
permission for transfer of Quarry Lease for Black Granite over an extent of 1.620 Hect., in S.No. 89/1, 95/

1P, 95/2P & 95/3P of K otamakanapalli (V), Gudupalli (M), Chittoor - Dist held by M/s Tirumala Minerals,
Mg. Ptr: Sri K. Venkatesh in favour of M/s J.R. Granites Pvt., Ltd.,, Director: Sri M. Rarhamiirtlly for un-
expired portion of the lease period i.e., upto 11.03.2032. Hence, this office vide reference 2 cited, has
requested the transferee to submit the required documents for the execution of Transfer Quarry Lease
- Deed within the stipulated period. Accordingly, the transferee vide reference g5 cited, has submitted all
the required documents and requested this office to execute the Transfer Quarry Lease Deed.
- Inthe light of circumstances stated above, the Transfer Quarry Lease deed is executed in favour
- of M/s I.R. Granites Pvt., Ltd.,, Director: Sri M. Ramamurthy and hereby permitted to commence the
quarrying operations for Black Granite over an extent of 1 .620 Hect., in S.No. 89/1, 95/ 1P, 95/21)& 95/3p
of Kotamakanapalli (V), Gudupalli (M), Chittoor - Dist. for unexpired portion of the lease period i.c.,
upto 11.03.2032, subject to condition that the lessee should submit Environmental Clearance, Consnt
for Establishment & Consent for Operation within 03 months from the date of execution of transfer
~quarry lease deed and subject to the satisfaction of conditions laid down in the grant orders of the
Director of Mines & Geology, Hyderabad (1 to 20 ) ppendix enclosed to the lease deed and also

subject to the satisfaction of Government Orders issued from time to time )

' The lessee should maintain all the records and accounts in the forms prescribed by the -
Government. Thelessee should transport the material by vehicles within the limits pres cribed

by the Trans port Dept., and also submit necessary. ret'ur‘n_s to the Director of Mines and Geology,

* Hyderabad and the Dy. Director of Mines & Geology, Kadapa, the Asst. Director of Mines and Geology, -

pY Palamaner for each and every quarter as per Rules.

/ : : S N Asst.Directoréﬁl\%ng and Geology,
To | , P iy © . PALAMANER. -
M/s J.R. Granites Pvt. Ltd., " v :
Director: Sri M. Ramamurthy,
_4thFloor, J.R. Plaza, =~
* Tank Street, . o
" Hosur - 635109,

Krishnagiri District,

“Tamilnadu State,

Copy along with lease deed submitted to : - - 2 K _
* The Director of Mines and Geology, Hyderabad for favour of information, [ T
* The Zonal Joint Director of Mines &»Géolo gy, Kadapa Zone, Kadapa for favour of information. ;
~ * The Dy. Director of Mines & Geology, Kadapa for favour of information. oy e
- Copy along lease deed sketch to : S o : =
* The Assistant Director of Mines and Geology (Vig), Tirupati for favour of information.
* The Chief Inspector, Mines Safety, Dhanbad along with sketch for information.

. *The Mandal Tahasildar, Gudupalli (M), Chittoor - Dist. for information.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATNAM

Show Cause Notice:1657/D13-2/2021 2 - Dated:19-02-2021

Sub: Mlnes & Mlnerals = Quarry Lease for Black Gramte an extent of 1.620
Hectares in Sy.No.89/1, 95/1(P), 95/2(P), 95/3(P) ‘of Kotamakanapalll
Village, Gudupalli Mandal; ‘Chittoor District = Lease held by M/s J.R.
Granites Private Limited, Mg.Director: Sri M.Ramamurthy -»Inspected
quarry lease by the Special’ Team No.III - Certain breaches noticed -
Proposed for determlnatlon =i :Show ~Cause. Notice - Issued -

Regarding.

Ref: . 1. DM&G Proceedings No. 3970/R4 -1/2015,.dt.10.06. 2015 :
2. ADM&G, Palamaneru Letter No 3800/TQL/2014 dt. 05 02 2021

KKK KK

Through the reference 1% cited, the Director of Mines & Geology has accorded '
- permission for transfer of Quarry Lease for Black Granite an’extent of 1. 620 Hectares =
in Sy.No.89/1, 95/1(P), 95/2(P), 95/3(P) of Kotamakanapalll Vlllage, Gudupalll -

Mandal, Chittoor District-in favour of M/s J. R Granites Private lelted Mg Director:
Sri M.Ramamurthy for the unexpired portion’of: the lease period" upto 11.03. 2032:

The transferee executed the lease deed ‘béfore the ‘Assistant Dlrector of Mmes and

Geology, Palamaneru on 05.08.2015.

_ Through the above reference’ 2nd cxted ‘the" Asst. Dlrector of Mmes and

Geology, Palamaneru reported that as per the lnstructlons of the ' DM&G" ‘conducted
maha check in respect-of quarry leases held-in" Kuppam, Gudupalll, Ramakuppam
and Santhipuram Mandals, Chittoor District. Further, the Asst. Director of Mines &
Geology, Palamaneru reported that the spec1al team conducted lnspectlon ‘of the

quarry lease held by M/s J.R. Granites Private Limited, Managlng ‘Director:

Sri M.Ramamurthy in the subject area,.as the lessee / company lS commltted the
following breaches:- R

1. On calculation with percentage of recovery mentlon in Approved Mlnlng'
Plan i.e. 20% the yield of useful Granite in the quarry: lease is'1957.598
Cbm. As per. the records of ADM&G ‘Palamaneru,’ the lease- holder have

obtained permlts for a quantity .of 2537.206 Cbm. There is-a ‘stock - of

blocks covered a quantity of 181. 133 Cbm within the leased drea. Hence, .
the total quantity comes to 2718.339 Cbm. ‘There is ‘a varlatlon for.a.

quantity of-760.741 Cbm between ylelded quantlty and permltted quantlty

i.e. excess to the limit approved: in mining plan without obtammg'
approved modified Mining Plan.- ‘Hence, the lease holder’ ‘transported
760.741 Cbm of Black ‘Granite “morethan the - approved mining “plan”

quantity which is a breach of. Clause(h)(m) of Sub Rule'5 of Rule 12 of
APMMC Rules, 1966.

2. The lessee is not operated quarry as per Approved * Mihln‘g' Scheme
" “i.e storing of dumps and stocking of ‘Mineral which is vnolatlon of rule

19(1) of GCDR, 1999 and rule 7 A (|) of APMMC Rules, 1966.

3. The lease holder is stored dump yard outside the leased area. As 'such"the, o

lessee is violated Rule 22(3) &(4) of APMMC Rules 1966 and’ 31 of GCDR
1999. . v

4. The lessee not appointed Mines Manage"r'under Rule 42 of GCDR"?1999.-"?

5. The lessee not malntalned production and dlspatch reglsters at l:he quarry_‘

site.

6. The quarry lease holder is not malntalned benches.in acco_rdance W|th the'

Mining Plan and hence v10|ated Rule 21 of GCDR 1999

7. The lessee not appointed Mme‘s"Manag‘er under Rule'42_of 'GCD"R’.>1T99'9.'
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8. As per rule 30 (i) of APMMC Rules, 196 whehever th‘e depth of the quarry
measured from ltS hlgh‘est to. |ts> lo_) ',X m"et‘ers,,. the"

",)m Form-'F"” and Annual Returns in Form ™
" GCDR, 1999 pertains to their quarry lease

~Finally, the Assistant Director: of Mines &: Geolog_y P ‘queste .,to'
issue suspension of the quarrying opérations till reallza_t”‘ n*of the penalty in: addltlon
to normal Seigniorage fee alongw1th DMF & MERIT and for vnolatlons of lease deed_.,

conditions.

In view of the “above cnrcumstances M/s ).F
Managding Director: ‘Sri M, Ramamurthy is. hereby dire
(15) days from the date of- réceipt of this" ‘notice; -a 1
‘taken-against the lease in accordance with Rule 12(5)(h)(xu)_ /
for the afore said Violations commltted by. lessee In:
the stipulated time of (15) days from the date : _
construed that the lessee / corhpany: has no reply toibe offered and necessary actlon'f LS
wrll be taken as per APMMC Rules; 1966 based on- the matenal*avallable g=lote

To. :
“M/s J.R. Granites Private lelted

Managing, Director: Sri M. Ramamurthy, :
J.R: Pl/g 4™ Floor, Tank Street, ‘

- ;?l Krlshnagxrl Dlstrlct Tamllna

NC6py to the Asst. Dlrector of Mlnes and Geology, ,
Copy to the Deputy Dlrector of Mlnes andeeology Ch

for DIRECTOR OF MINES & GE
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' GOVERNMENT OF ANDHRA PRADESH: R
DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATNAM "%

-3

Demand Notice No.1657/D13-2/2021 . .~ . . Dated.08-02-2022

Sub: . Mines. & Quarries — Quarry Lease for Black Granite over. an’extent of 1.620.
’ " Hectares in Sy.No.89/1, 95/1(P), 95/2(P),:95/3(P) of Kotamakanapalli Village,
 Gudupalli Mandal, Chittoor District -~ Lease held by M/s J.R. Granites Private = .~
Limited, Mg.Director: Sri M.Ramamurthy - Certain breaches noticed. - Show . e

Cause Notice issued -~ Demand Notice - Issued - Regarding.. :
Ref:” 1. ADM&G, Palamaneru Letter:No.3_800/TQL/2014,'-dt;05t.02.20-21;. o
2. This Office Show Cause Notice No.1657/D13-2/2021, dt.19.02.2021. - . .- -
3. ADM&G, Palamaneru remarks statement dt.08.02.2022. '

B ‘ - “ o _ S kkkkK

“Through the reference 1% cited, the ADM&G, Palamaneru has informed that 2 Quairy
Lease for Black Granite over-an extent of 1.620 Hectares in Sy.No.89/1, 95/1(P), 95/2(P), . .= . .}
95/3(P) of Kotamakanapalli Village, Gudupalli'Mandal, Chittoor Distrigt-held- by M/s J.R.
' Granites Private. Limited, Mg.Director: Sri M.Ramamurthy was. inspected on 16.11:2020 ‘&
26.11.2020. The ADM&G, Palamaneru has reported certain violations. committed by the
lease holder. - ik = Al : : : S :

Through the reference 2™ cited, this office has issued show cause notice to the lease.

holder. Out of some 'violations.committed by-the lease. holder, one violation pertains to. -

“evasion of seigniorage fee. The details of revenue evasionare; ~ - .. . . :
i o 1. The lessee transported 760.741 Cbm' of Black Granite morethan- the approved .~ .-
U e {)OVr ~ .~ mining' plan quantity from their leased area which 'is breach under. Rule - L
HU2. 12(5)(h)(iii)-of APMMC Rules, 1966. - T - g
f\xa’ - Through the reference 3 cited, \M/s J.R.. Granites Private Limited, Managing -
-/Direc‘tpr': Sri-M.Ramamurthy has submitted reply to this office show: cause: notice. Through . 1
_-th"he'referen'ce 4™ cited, the ADM&G, Palamaneru furnished further report stated that the -
: \’}(\VX " lease holder has violated -Rule 12(5)(h)(iii). and Rule 26(1) of APMMC Rules-1966-and they -
PR are liable for taking penal action under the said rules and requested to‘issue‘:-'d_éma'_nd;notice.- LS '

.. Rule . | . Violations - . Penalty. I O T e
Sl R “ : ~ .| “Normal -+ Penalty .. | » (in"Rs.) 77
No. (in Rs.) © (in"Rs.) :

1 | 12(5)(h)(iii) | The lease holder dispatched |- 2195639/- | 10978197/- .| 13173837/~ | *
of APMMC|760.741 .Cbm of Black| @Rs.2700 |- I N A |
Rules, 1966. | Granite without. - paying -per SG,
.. . . | advance seigniorage fee and @Rs.2470 |
-+ |'without dispatch permit. Qut | .per MG and
" | of 760.741 Cbm, 170.178| @Rs.2300
Cbmi is Super Gang Saw(SG),| = per CS.
. |1 80.03 Cbm .is mini. gang _
| saw(MG) and 510.533:Cbm is
cutter size (CS). -(Within the |
leased area). . . . -

. Therefore, the lease holder i.e. M/s J.R. Granites Private Linfnited', Managing,Director:
- .Sri M.Ramamurthy is ‘hereby requested to pay an amount of Rs.1,31,73,837/- (Rupees One
- Crore’ Thirty One Lakhs Seventy Three Thousand Eight -Hundred and Thirty Seven only)
which includes Rs.2195639/- (Rupees Twenty.One Lakhs Ninety Five Thousand Six Hundred
and Thirty Nine. only) towards Normal seigniorage fee and Rs.1,09,78,197/-(Rupees One. .
. Crore Nine Lakhs Seventy Eight Thousand One Hundred and Ninety Seven only) towards
5 times penalty through challans under the following Head of Account and sent-the original _
challan”to ADM&G, Palamaneru’ within .(15) days from the date of receipt of this fotice-." . ..
- failing which action will be initiated as’per the ruies in force. Tl MR BRI i



Head of Account for Penaltv & Market value S

Head of Account for Normal Selqnloraqe fee

0853 N F.M & M Industries -
102 M. C. Fee, Rents & Royaltles
| 02- Royalty on Minor Minerals.

0853 - N F M & M Industrles
.- 1102 ~ M.C: Fee, Rents & Royaltles
- 81~ Other recerpts ' ‘

M/s J.R. Granltes Private Limited,
~Managing Director: Sri M. Ramamurthy,

- J.R. Plaza, 4" Floor, -

- Sdy- V‘.FG.\_'/ENK/—'\'TAlREl'DﬁDY |
DIRECTOR OF MINES AND GEOLOGY

. Tank Street Krlshnaglrl District, Tamllnadu State sl [BY RPAD];!. :.

/Cﬁto the Asst. Dlrector of Mines and Geology, Palamaneru.
Copy to the Deputy D|rector of Mlnes and Geology, Chlttoor

for DIRECTOR O

// A'lTESTED //

f _r\-l‘Es & GEOLOGY

Lyt
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: GOVERNMENT OF ANDHRA PRADESH - t st {00
e INDUSTRIES & COMMERCE (MINES.I) DEPARTMENT \“ N

T Memo.N0.955/M.1(1)/2022 : Dated:28. 03 20“"”3"‘”“”’"%

; Sub:-Revisions - Revision Application filed by M/s. J.R. Granites

; Private Limited in Sy. No. 89/1, 95/1(P), 95/2(P), 95/3(P) of

| Kotamakanapalli Village, Gudupalli Mandal, Chittoor
District, against the Demand Notice No0.1657/D13-2/2021,
Dt.08.02.2022 of the DM&G, Ibrhimpatnam - Hearing held on
16.11.2022 - Revision Disposed off — Orders - Issued.

Ref:- 1. From M/s. J.R. Granites Private Limited, Chittoor District,
Revision Application dt: .02.2022, received on:08.03.2022.
2. Govt.Memo.No0.955/M.1(1)/2022, Dated:21.03.2022
3. From the ADM&G, Palamaneru, Letter No. 3800/TQL/2014,

Df.15.11.2022. :
Sd‘lbdf | >><<
'Z The Director of Mines &. Geology, Ibrahimvpatnam has issued Demand
Notice No0.1657/D13-2/2021, Dated:08.02.2022 to the revision apphcant

“M/s.].R.Granites Pvt Ltd., M.G.Dir. M.Ramamurthy directing to pay an

—
‘ amount of Rs.1,31,73 837/-

10V o o
\ 2. Aggrieved by the above said demand notice, M/s. J.R. Granites Private
)(?S/lelted Chittoor District in the reference 1% cited has filed revision
) application under Rule 35-A of APMMC Rules-1966, before the Government,
with a request to set aside the Demand Notlce issued by the DM&G,

Ibrahimpatnam on the grounds mention therein.

3. In the reference 2™ cited, the remarks of the DM&G has been called

- - for on the grounds of revision and the ADM&G, Palamaneru- submitted

remarks vide reference 3™ cited to the Director of Mines and Geology.

4. In order to dispose off the Revision Application duly giving reasonable
opportunity to the Revision Petitioner, a personal hearing was conducted on
16.11.2022. The Revision Applicant and the officials of the Mines and

Geology Départment were-present.

5. 'In the grounds of revision, the Revision Applicant has mainly
contesting in their grounds that they ‘have not transported any mineral
~without any transit forms and not evaded seig.fee to the Government the
quantity noticed excess to the permitted quantity approved in AMP have
been extracted upon value of pit taken by the Technical staff. Applying
average recovery factor for the entire pit developed by them since inception
of the quarry lease doesn’t make any- scientific conclusion. As the recovery
of Granite blocks vary from layer to layer, had the same been considered
there will not be any variation in the actual yielded quantity as compared to
quantity derived by the team of officials of the department. To add. value
addition” they have marketed some of the black granite blocks having
defect_s yielded from the quarry leased area which were also covered by
sieg.charges while transportation of mineral. They have taken the dispatch
permits for the entire transported granite blocks included defect gramte

blocks. .

6. Finally; they requested the Revisional Authority to consider their case
sympathetically and set-a-side the’ Demand notice issued by Director of

Mines & Geology lbrahimpatnam.
(P.T.O.)
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7. During the hearing, the Revisional Authority has observed that the
there is variation for a quantity of 760.741 Cbm between yielded quantity
and permitted quantity i.e., exess to the limit approved in mining plan
without obtaining approved modified Mining Plan. Further, the demand
raising authority has raised the demand on presumed recovery percentage
to arrive at the recovered blocks. '

8. After taking into consideration of the material available on record, the
grounds of the revision petitioner, the arguments put forth by the petitioner
and Department officials, the Revisional Authority has decided to reduce the
penalty amount considering their financial positions on sympathetic grounds
and also to save the industry as this is the first mistake of the petitioner and
difficult to estimate the actual recovery percentage.

9. After hearing the arguments on both sides, the revisional authority
has decided to allowed the revision application of M/s.J.R.Granites Pvt Ltd.,
M.G.Dir.M.Ramamurthy subject to payment of Rs.21,95 ,639/- towards
Normal Seig.fee in three monthly equal instalments. The remaining
demanded amount of Rs.1,09,78,197/- towards Penalty is waived off.

10. Accordingly, the Revision Application is disposed off under Rule 35 A of
Andhra Pradesh Minor Mineral Concession Rules, 1966 and the Director of
Mines & Geology, Government of Andhra Pradesh, Ibrahimpatnam shall take

further necessary action in the matter.

D. RAMADEVI.
JOINT SECRETARY TO GOVERNMENT

To
M/s. J.R. Granites Private Limited,
Mg. Director Sri M. Ramamurthy, J.R. Plaza,
4™ Floor, Tank Street, Krishnagiri District,
Tamilnadu State - (RPAD)
The Director of Mines & Geology, Ibranhlmpatnam

Copy.to:
,ﬁe Assistant Director of Mines & Geology, Palamaner, Chittoor DIStrlCt
The PS to Hon’ble Minister (M&G), 3™ Block, AP Secretariat. .

SF/SC
//FORWARDED :: BY ORDER//
ECTION OFFICER
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ANNEXURE-VIIL__ \SECC/

GOVERNMENT OF ANDHRA PRADESH
PROCEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY:: HYDERABA
~ (PRESENT SRI B.R.V.SUSHEEL KUMAR, B.E. (MINING) DIRECTO
Proceedings No.33046/R5-1/2012 /Dated: 13-08-2012.

Sub:- Mines and Quarries - Transfer of Quarry lease for Black Granite over
an extent of 0.850 Hectare in Sy. No. 99/4 & 7 of Kotamakanapalli
Village, Gudupalli Mandal, Chittoor District held by M/s Supraja
Granites, Prop: Sri V. Rajasekhar Reddy infavour of M/s J.R. Granites
Private Limited, Mg. Director: Sri Muniswamy Ramamurthy for un-
expired portion of the lease period i.e., upto 23.10.2027- Permission -
Accorded - Orders - Issued - Reg. \

v Reéf:- 1. Director of Mines and Geology, Proceedings No 18767/R5-1/2007,

»‘)4’/&“ dt:12.09.2007.
i)* S 2 Transfer of Quarry Lease application dt:10f05.2012 from ADM&G.,
'-' ,Falamaneru =l

" X ) \ ﬁ3 \ADM&G, Palamaneru File No.2114/Q/2012, dt:13.07.2012
' ) ) "4, ZIDM&G, Kadapa File N0.2114/Q/2012, dt:28.07.2012.

-00000-

Through the reference 1% cited, a quarry lease was originally granted for
Black Granite over an extent of 0.850 Hectare in Sy. No0.99/4 & 7 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District for period of 20 years
in favour of M/s Supraja Granites, Prop: Sri V. Rajasekhar Reddy and the quarry
lease deed was executed by the Assistant Director of Mines and Geology,
Palamaneru vide his Procgs. No0.1050/Q/2007, dt: 24.10.2007 and lease will be
inforce upto 23.10.2027.

Through the reference 3™ cited, the Asst. Director of Mines and Geology,
Palamaneru has reported that M/s Supraja Granites, Prop: Sri V. Rajasekhar Reddy
filed transfer of quarry lease application through the reference 2nd cited and the
said application was received by the Assistant Director of Mines and Geology,
Palamaneru on 10.05.2012.

Further, the Assistant Director of Mines and Geology, Palamaneru reported
that transferor i.e., M/s Supraja Granites, Prop: Sri V. Rajasekhar Reddy has
submitted a notarized affidavit stating no speculation involved in transfer of quarry
lease, and Sri M. Ramamurthy, Mg. Director of M/s J.R. Granites Pvt Ltd, had
agreed to pay Rs. 75,000 /- (Rupees Seventy Five Thousands only), which was
spent for development of quarry. Further the transferee in their notarized affidavit
stated that he will pay mineral revenue dues, if any payable to the Government.
Further, he stated that no speculation is involved in the transfer of quarry lease as
he has agreed to pay Rs. 75,000/- which was spent for development of quarry. The
Assistant Director of Mines and Geology, Palamaneru further reported that there is
sufficient balance for ADR for the year 2012-2013 and the lessee is not having any
mineral revenue dues to the Government in his office jurisdiction.

Further, the Assistant Director of Mines and Geology, Palamaneru reported
that the leased area has been inspected by Assistant Geologist of his office on
23.05.2012 in the Presence of Transferor and Transferee. As per the inspection
report, topographically the transfer of quarry leased area consisting of Dolerite dyke
trending in E-W direction. The quarry leased area is a hillock over a height of about
15 to 20 mts from ground level. Geologically, the applied area represents
Peninsular Gneissic Complex comprising grey gneiss with dolerite intrusions. The
dyke is fine to medium grained, hard and compact and dark grey to black in colour,
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hard and compact and dark grey to black colour, optitic to sub- optitic texture .f
Plagioclase Feldspar and clinophyroxene as main minerals, Quartz and Epidote
occur as accessory minerals. The transferor has extracting good size of dimensional
blocks from the leased area. Previously the transferor has been issued demand
notice for stocking the granite blocks (which extracted from their leased area)
outside the leased area and requested to pay an amount of Rs, 14, 72, 289/-.
Aggrieved by the demand notice the transferor has filed appeal before the Director
of Mines and Geology, Hyderabad. The Director of Mines and Geology, Hyderabad
through Procds No. 50637/PLMR/AH/2011, dated 15.07.2011 set-aside the
demand notice issued by the Assistant Director of Mines and Geology, Palamaneru,
basing on the report submitted by the Deputy Director of Mines and Geology,
Kadapa that the transferor has not extracted or any pit outside leased area. There
are two working pits observed in leased area with average measurements of 1)
50X48X2.5 mts and 2) 34X20X05 mts.

Further, the Assistant Director of Mines and Geology, Palamaneru reported
that the surveyor of his office has surveyed and demarcated the area to an extent
of 0.850 Hectares in Sy.No. 99/4 & 7 of Kotamakanapalli Village, Gudupalli Mandal,
Chittoor District for which the transferee has given his consent for the surveyed
area and both transferor and transferee have signed on the surveyed sketch.

Further, the Assistant Director of Mines and Geology, Palamaneru has
reported that M/s Supraja Granites, Prop. Sri V. Rajasekhar Reddy paid ADR for the
year 2012-2013 and the lessee is not having any dues payable to the Government.
The Joint Director of Mines and Geology, O/o the Director of Mines and Geology has
approved the Mining Plan vide Letter No. 2567/MP-PLMR/2012, dated 07.07.2012.

As per the notarized affidavit submitted by the transferee i.e., M/s J.R.
Granites Private Limited, Mg. Director: Sri Muniswamy Ramamurthy is not having
any Mining / Quarry leases in the State of Andhra Pradesh and as such no mineral
revenue dues payable to the Government of Andhra Pradesh.

Finally, the Assistant Director of Mines and Geology, Palamaneru has
recommended for transfer of Quarry lease held by M/s Supraja Granites, Prop: Sri
V. Rajasekhar Reddy over an extent of 0.850 Hectare in Sy. No. 99/4 & 7of
Kotamakanapalli Village Gudupalli Mandal, Chittoor District in favour of M/s J.R.
Granites Private Limited, Mg. Director: Sri Muniswamy Ramamurthy for the
un-expired portion of lease period i.e., upto 23.10.2027 stating that no speculation
involved in the transaction.

Through the reference 4™ cited, the Zonal Joint Director of Mines and
Geology, Kadapa agreed with the proposals of the Assistant Director of Mines and
Geology, Palamaneru.

In view of the above circumstances, permission is hereby accorded for
transfer of the quarry lease held by M/s Supraja Granites, Prop: Sri V. Rajasekhar
Reddy over an extent of 0.850 Hectares in Sy. No. 99/4 & 7 of Kotamakanapalli
Village, Gudupalli Mandal, Chittoor District, in favour of M/s J.R. Granites Private
Limited, Mg. Director: Sri Muniswamy Ramamurthy for the un-expired portion of
lease period i.e. upto 23.10.2027 under Rule 12(5)(h)(viii) of Andhra Pradesh
Minor Minerals Concession Rules, 1966 subject to condition that the transferee
shall submit consent for establishment (CFE) and Consent for operation (CFO)
from A.P. pollution Control Board and Environmental Clearance from Government
of India as per S.0. 1533, dated:14-09-2006 and as per Supreme Court judgment
dated:27-02-2012 in I.A. No’s 12-13-2011 in SLP (C) No0.19628-19629/2009 with
SLP (C) No's 729-731/2011, 21833/2009, 12498-499/2010, SLP (C)
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CC.16157/2011 & CC.18235/2011 within (3) three months from the execution of
transfer lease deed subject to the following conditions and the conditions mentioned
in the appendix enclosed to this order, other terms and conditions under Granite
Conservation and Development Rules, 1999 and subsequent Government orders
and executive instructions issued thereupon from time to time.

Sd/- B.R.V.SUSHEEL KUMAR
Encl:- (Appendix) DIRECTOR OF MINES & GEOLOGY.

//ATTESTED//

FOR DIRECTOR OF MINES AND GEOLOGY

e
To:

M/s Supraja Granites,

Prop: Sri V. Rajasekhar Reddy

#14-123/3, A.P.V.C Street

Kuppam -517 425

Chittoor District By R.P.A.D

1. M/s J.R. Granites Private Ltd
Mg. Director: Sri Muniswamy Ramamurthy
J.R. Plaza, 4" Floor, Tank Street, Hosur
Krishnagiri District
Tamil Nadu. By R.P.A.D.

Copy to the Assistant Director of Mines and Geology, Palamaneru along with File No.

2114/Q/2012.
Copy to the Zonal Joint Director of Mines and Geology, Kadapa.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY

- Proceedings of the Asst. Director of Mines and Geology, Palamaner.
( Present: Sri S. Sairam Singh, Mi.Sc. (Tech), B.L. Asst. Director)
k ko3
Proc.No.2114/Q/2012 Dt : 30-08-2012.

Sub:- Mines and Quarries — Transfer of Quarry Lease for Black Granite over an extent of 0.850
Hect., in S.N0.99/4 & 7 of Kotamakanapalli (V), Gudupalli (M), Chittoor - Dist held by
M/s Supraja Granites, Prop: Sri V. Rajasekhar Reddy - Transferred in favour of M/s J.R.
Granites Private Limited, Mg. Dir: Sri Muniswamy Ramamurthy, for un-expired portion of the

lease period i.e., upto 23.10.2027 - Transfer Quarry Lease deed executed - Work orders
—Issued.

Ref:- 1) Proc.No:33046/R5-1/12, Dt : 13-08-2012 of the Director of Mines & Geology,
Hyderabad received by this office on 22.08.12.
2) This office Lr.N0.2114/Q/2012, Dt : 24-08-2012.
3) Lr.Dt: 30-08-2012 from the Grentee company.
g ook ok
ORDERS :

The Director of Mines & Geolog. Hyderabad vide reference 1° cited has accorded
permission for transfer of Quarry Lease for Black Granitc over an extent of 0.850 Hect., in S.No0.99/4 & 7
of Kotamakanapalli (V), Gudupalli (M), Chittoor - Dist held by M/s Supraja Granites, Prop: Sri V.
Rajasekhar Reddy in favour of M/s J.R. Granites Privete Limited, Mg. Dir: Sri Muniswamy Ramamurthy for
un-expired portion of the lease period ie., upto 23.10.2027. Accordingiy this office vide reference 2" cited
has requested the transferee to submit the required documents for the execution of Quarry lease deed
within the stipulated period. Further the transferee vide reference 3" cited has submitted all the required
documents and requested this office to execute the Quairy Lease deed.

In the light of circumstances stated above, tie Transfer Quarry Lease deed is executed in favour
of M/s J.R. Granites Private Ltd., Mg. Dir: Sri Muniswamy Ramamurthy on 30-08-2012 and hereby
permitted to commence the quarrying operations i - Black Grafiite over an extent of 0.850 Hect., in
5.No: 99/4 & 7 of Kotamakanapalli (V), Gudupalli {M). Chittoor - Dist. for unexpired portion of the
lease period i.e., upto 23.10.2027, subject to cc 1dition that the lessee should subimit consetit for
establishment (CFE) and Consent for Operation (CFO) from A.P. Pollution Control Board and
Environmental Clearance from Government of India as per S.0. No. 1533, Dt. 14.09.2006 and as per

~ Supreme Court Judgement dated. 27.02.2012 in [..A. No's. 12-13-2011 in SLP (C)No. 19628-1962¢/

2009 with SLP (C) No's. 729-731/2011,21833/2009, 13498-499/2010, SLP(C) CC. 16157/2011 &
CC. 18235/2011 within 03 months from the date o execution of transfer quarry lease deed.

The lesse should also maintain all the records and accounts in the forms prescribed by the
Government. The lessee should transport the . aterial by vehicles within the limits prescribed
by the Transport Dept., and also submit necess:ry returns to the Director of Mines and Geology,
Hyderabad and the Dy. Director of Mines & Geology, Kadapa, the Asst. Director of Mines and Geolo ay,

Palamaner for each and every quarter as per Rules. \T\/
S\~ &.i,\ (P \/?/ ) A / , y
v \ o J \f"'/
N, - AR
fy\"/ A e\ n o
T}~ < \‘&,j‘ \l;,/” § e -~
O | Asst. Director of Mines and Geology,
To PALLAMANER.
Sr1 Muniswamy Ramamurthy, {1 V//'\ 0 [
Mg. Dir: M/s J.R. Granites Private Ltd., Y\ AL

I.R za, 4th Floor,

gl

t’P\
& = »gic /'V‘K,
z
es and Geology. Hyderabad for favour of information.
ctor of Mines & b2y, Kadapa Zone, Kadapa for favour of information.
o K- { ‘.\‘

o1 tavour of information.
ge ; z! Tahasildar, Gudupalli (M), C.ittoor - Dist. for information.

i2nbad 2.ong with sketch for information.
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Show Cause Notice:1656/D13-2/2021 Dated.19 02 20 1

Sub: Mines & Minerals - Quarry Lease for Black Granite an extent of 0.850
Hectares in Sy.No0.99/4 & 7 of Kotamakanapalli Village, Gudupalli
Mandal, Chittoor District — Lease held by M/s J].R. Granites Private
Limited, Mg.Director: Sri Muniswamy Ramamurthy - Inspected quarry
lease by the Special Team No.III - certain breaches noticed -
Proposed for determination - Show  Cause Notice - Issued -
Regarding.

Ref: 1. DM&G Proceedings No0.33046/R5-1/2012, dt.13.08.2012.
2. ADM&G, Palamaneru. Letter No0.2114/Q/2012, dt.05.02.2021.

Tokokskkk

Through the reference 1% cited, the Director of Mines & Geology has granted
a Quarry Lease for Biack Granite an extent of 0.850 Hectares in Sy.No.99/4 & 7 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District for a period of 20 years
granted in favour of M/s J.R. Granites Private Limited, Mg.Director: Sri Muniswamy
Ramamurthy. The grantee executed the lease deed before the Asst. Director of Mines
and Geology, Palamaneru on 30.08.2012 and the lease is in force upto 23.10.2027.

Through the above reference 2" cited, the Asst. Director of Mines and
Geology, Palamaneru reported that as per the instructions of the DM&G conducted
maha check in respect of quarry leases held in Kuppam, Gudupalli, Ramakuppam
and Santhipuram Mandals, Chittoor District. Further, the Asst. Director of Mines &
Geology, Palamaneru reported that the special team conducted inspection of the
quarry lease held by M/s J.R. Granites Private Limited, Mg.Director: Sri Muniswamy
Ramamurthy in the subject area, as the lessee / company is committed the following
breaches:-

1. On calculation with percentage of recovery mention in Approved Mining
Plan i.e. 20% (15% as per the AMP and 25% as per the AMS), after
subrnission of Approved Mining Scheme for the period 2019-20 to 2021-
22 shown recovery of 10%. But, after detection of the encroachment by
the technical team during the maha check on 25.12.2017 the quarry is not
working. Hence, the recovery mentioned in Approved Mining Scheme may
not be considered. The yield of useful Granite in the quarry lease is
17414.147 Cbm. As per the records of ADM&G, Palamaneru, the lease
holder have obtained permits for a quantity of 20007.225 Cbm. Further,
the lessee has stocked 48 Granite blocks covered a quantity of 96.370
Cbm outside the leased area. There is a variation for a quantity of
2593.08 Cbm between vyielded quantity and permitted quantity
i.e. excess to the limit approved in mining plan. Hence, the lease holder
transported 2593.098 Cbm of Black Granite morethan the approved
mining plan quantity which is a breach of Clause(h)(iii) of Sub Rule 5 of
Rule 12 of APMMC Rules, 1966.

2. The lessee is not operated quarry workings as per Approved Mining
Scheme which is violation of rule 19(1) of GCDR, 1999 and rule 7 A (i) ,
31(xxi) of APMMC Rules, 1966.

3. The lease holder is stored dump yard outside the leased area. As such the
lessee is violated Rule 22(3) &(4) of APMMC Rules 1966 and 31 of GCDR
1999.

4. The quarry lease holder is not maintained benches in accordance with the
Mining Plan and hence violated Rule 21 of GCDR 1999.

5. The lessee not maintained production and dispatch registers at the quarry
site.

6. (48) blocks shown in S.No.37 are placed outside the leased area. Hence
initiate necessary action as per the rules.
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7. As per rule 30(i) of APMMC Rules, 1966 whenever the depth of the quarry
measured from its highest to its lowest point reaches six meters, the
lessee or his agent or the manager of the quarry shall forward to the Chief
Inspector of Mines, Dhanbad, India and the Assistant Director concerned a
report in form F1. But the lessee firm not adopted the said rule.

8. The lessee has not submitted any statutory returns like Half Yearly Return
in Form-'F” and Annual Returns in Form “G” under rule 41 1 (a) and (b) of
GCDR, 1999 pertains to their quarry lease.

9. The ADM&G, Palamaneru submitted determination proposals on
16-02-2018 based on the inspection report submitted by the Technical
Team VIIT on 25-12-2017 and noticed that the quantity of 10037.877 cbm
of Black Granite has been excavated and transported from the leased area
in excess to the permitted quantity and for a quantity of 2806,912 cbm of
Black Granite has been excavated and transported from outside the leased
area, for which the Director of Mines & Geology issued Show Cause Notice
vide No.1436/R5-1/2018, dt.30-07-2018. Accordingly, the lease holder
submitted reply to the Show Cause Notice for which the Director of Mines
& Geology, Ibrahimpatnam directed the ADM&G, Palamaneru to submit
detailed specific recommendations on the reply. Accordingly, the ADM&G,:
Palamaneru has submitted detailed remarks vide Letter No.2114/TQL/
BG/2012, dt.03-10-2018, orders are awaited.

Finally, the Assistant Director of Mines & Geology, Palamanerud requested to
issue suspension of the quarrying operations till realization of the penalty in addition
to normal Seigniorage fee alongwith DMF & MERIT and for violations of lease deed
conditions. ‘

In view of the above circumstances, M/s J.R. Granites Private Limited,
Mg.Director: Sri Muniswamy Ramamurthy is hereby directed to show cause within
(15) days from the date of receipt of this notice, as to why ‘action should not be
taken against the iease in accordance with Rule 12(5)(h)(xii) of APMMC Rules 1966
for the afore said violations committed by lessee. In case, no reply is received within
the stipulated time of (15) days, from the date of receipt of this notice, it will be
construed that the lessee / company has no reply to be offered and necessary action
will be taken as per APMMC Rules, 1966 based on the material available on record.

Sd/- V.G.VENKATA REDDY
- DIRECTOR OF MINES AND GEOLOGY

To

M/s J.R. Granites Private Limited,

Mg.Director:-Sri Muniswamy Ramamurthy,

J.R. Plaza; 4™ Floor,

Tank Btreet, Krishnagiri District, Tamilnadu State -=------- [BY RPAD].

py to the Asst. Director of Mines and Geology, Palamaneru.
Copy to the Deputy Director of Mines and Geology, Chittoor.

// ATTESTED //

DA 2y

for DIRECTOR OF MINES & GEODLOGY
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GOVERNMENT OF ANDHRA PRADESH N\
DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATNAM. ‘S *41;

Demand Notice No.1656/D13-2/2021 Dated.08-02-2022

Sub: Mines & Quarries — Quarry Lease for Black Granite over an extent of 0.850
Hectares in Sy.No.99/4 & 7 of Kotamakanapalli Village, Gudupalli Mandal,
Chittoor District - Lease held by M/s J.R. Granites Private Limited,
Mg.Director: Sri M.Ramamurthy - Certain breaches noticed — Show Cause
Notice issued — Reply submitted - Demand Notice - Issued - Regarding.

Ref: 1. ADM&G, Palamaneru Letter No.2114/Q1/2012, dt.05.02.2021. ,
2. This Office Show Cause Notice No.1656/D13-2/2021, dt.19.02.2021.
3. Reply dt.15.03.2021 of M/s J.R. Granites Private Limited,
Mg.Director: Sri M.Ramamurthy. o
4. ADM&G, Palamaneru remarks statement dt.08.02.2022.

3K 5K K K XK

Through the reference 1%t cited, the ADM&G, Palamaneru has informed that a Quarry
Lease for. Black Granite over .an extent of 0.850 Hectares in Sy.No.99/4 & 7 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District held by M/s J.R. Granites
Private Limited, Mg.Director: Sri M.Ramamurthy-was inspected on 26.11.2020. The ADM&G,
Palamaneru has reported certain violations committed by the lease holder. .

- \PAY Through the reference 2" cited, this office has issued show cause notice to the lease
3d\ Al holder. Out of some violations committed by the lease holder, one violation pertains to
evasion of seigniorage fee. The details of revenue evasion are;

v

> <

\'\Xd 1. The lessee has transported 2593.098 Cbm of Black Granite excess to the
AW permitted quantity which is breach under Rule 12(5)(h)(iii) of APMMC Rules,

1966. A

Through the reference 39 cited, M/s J.R. Granites Private Limited, Mg.Director:
Sri M.Ramamurthy has submitted reply to this office show cause notice. In reply to the
mineral revenue evasion matter, they informed that there is no evasion of any seigniorage
fee charges as all the material transported was duly paying advance seigniorage fee and
other incidental charges. Through the reference 4" cited, the ADM&G, Palamaneru furnished.
further report and requested to issue demand notice.

In this connection, the reply submitted by the lease holder is examined and it is not
convincing and not tenable and the lease holder not produced any viable evidence to defend
his stand. Hence, it is construed that the lease holder has violated Rule 12(5)(h)(iii) arid
Rule 26(1) of APMMC Rules 1966 and they are liable for taking penal action under the said

rules.
Sk Rule Violations Penalty | Total (in Rs.)
No. : Normal Penalty
» (in Rs.) (in Rs.) _
1 | 12(5)(h)(iii)) | The lease holder | 78,72,833/- 3,93,64,167/- | 4,72,37,001/-

of  APMMC | dispatched 2593.098 | @Rs.2700 per
Rules, 1966. | Cbm of Black Granite | SG, @Rs.2470 .
without paying advance per MG and

seigniorage fee and | @Rs.2300 per
without dispatch permit. CS.

Out of 2593.098 Cbm,
1086.508 Cbm is Super
Gang Saw(SG), 323.359
Cbm is mini gang
saw(MG) and 1183.231
Cbm is cutter size (CS).
(Within the leased area).
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Therefore, the lease holder i.e. M/s J.R. Granites Private Limited, Mg.Director:
Sri M.Ramamurthy is hereby requested to pay an amount of Rs.4,72,37,001/- (Rupees Four.
Crores Seventy Two Lakhs Thirty Seven Thousand and One only) which includes.
Rs.78,72,833/- (Rupees Seventy Eight Lakhs Seventy Two Thousand Eight Hundred and
Thirty Three only) towards Normal seigniorage fee and Rs.3,93,64,167/-(Rupees Three
Crores Ninety Three Lakhs Sixty Four Thousand One Hundred and Sixty Seven only)
towards 5 times penalty through challans under the following Head of Account and sent the
original challan to ADM&G, Palamaneru within 15 days from the date of receipt of this notice
failing which action will be initiated as per the rules in force. '

Head of Account for Normal Seigniorage fee Head of Account for Penalty & Market value.

0853 - N.F.M & M Industries | 0853 - N.F.M & M Industries
102 - M.C. Fee, Rents & Royalties | 102 - M.C. Fee, Rents & Royalties
02 - Royalty on Minor Minerals. : 81 - Other receipts.

sd/- V.G.VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

To

M/s J.R. Granites Private Limited,

Mg.Director: Sri M.Ramamurthy,

J.R. Plaza, 4" Floor,

Tank Street, Krishnagiri District, Tamilnadu State --------- [BY RPAD].

<Topy to the Asst. Director of Mines and Geology, Palamaneru.
Copy to the Deputy Director of Mines and Geology, Chittoor.

'~ // ATTESTED //

S— .

for DIRECTOR MINES & GEOLOGY
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GOVERNMENT OF ANDHRA PRADESH l/ CQ(C} ,
INDUSTRIES & COMMERCE (MINES.I) DEPARTMENT ™. L

r Aemo.No0.954/M.1{1)/2022 ' Dated:28.03.2023«"

Sub:-Revisions - Revision Application filed by M/s. J.R. Granites
Private Limited in Sy . No. 99/4 & 7 of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor District, against the Demand Notice
No.1656/D13-2/2021, Dt.08.02.2022 of the DM&G,
Ibrhimpatnam - Hearing held on 16.11.2022 - Revision
Disposed off — Orders - Issued.

Ref:- 1. From M/s. J.R. Granites Private Limited, Chittoor District,

6!__5’?(‘-5\‘;— Revision Application d t: .02.2022, received on:08.03.2022.
—7 2. Govt.Memo.N0.954/M.1(1)/2022, Dated:21.03.2022

3. From the ADM&G, Palamaneru, Letter No. 2114/Q2/2012,

\D\XB Dt.15.11.2022.
v SHBCL

VO WW&The Director of Mines & Geology, Ibrahimpatnam has issued Demand
Notice No.1656/DI3-2/2021, Dated:08.02.2022 to the revision applicant
M/s.]).R.Granites Pvt Ltd., MDrSri. M.Ramamurthy directing to pay an
. ‘Demount of Rs.4,72,37,001/-.

2. Aggrieved by the above said demand notice, M/s. J.R. Granites Private
Limited, Chittoor District in the reference 1%' cited has filed revision
application under Rule 35-A of APMMC Rules-1966, before the Government,
with a request to set aside the Demand Notice issued by the DM&G,
Ibrahimpatnam on the grounds mention therein. .

2. In the reference 2™ cited, the remarks of the DM&G has been called
for on the grounds of revision and the ADM&G, Palamaneru submitted
remarks vide reference 3™ cited to the Director of Mines and Geology.

4, In order to dispose off the Revision Application duly giving reasonable
opportunity to the Revision Petitioner, a personal hearing was conducted on
16.11.2022. The Revision Applicant and the officials of the Mines and
Geology Department were present.

5 In the grounds of revision, the Revision Applicant has mainly
contesting in their grounds that they have not transported any mineral
without any transit forms and not evaded seig.fee to the Government the
quantity noticed excess to the permitted quantity approved in AMP have
been extracted upon value of pit taken by the Technical staff. Their quarry
lease area is falling on hillock over a height of about 15 to 20 Mts from
ground level consisting of Dolerite dyke trending in E-W direction. After
removal out crops on the surface of the leased area, the mineral formation
is identified as big sized boulders followed sheet rocks. Applying average
recovery factor for the entire pit developed by them since inception of the
quarry lease doesn’t make any scientific conclusion. As the recovery of
Granite blocks vary from layer to layer, had the same been considered there
will not be any variation in the actual yielded quantity as compared to
quantity derived by the team of officials of the department. To add value
addition they have marketed some of the black granite blocks having defects
yielded from the quarry leased area which were also covered by
sieg.charges while transportation of mineral. They have taken the dispatch
permits for the entire transported granite blocks included defect granite

blocks.
(P.T.O.)
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6. Finally they requested the Revisional Authority to consider their case
sympathetically and set-a-side the Demand notice issued by Director of
Mines & Geology, Ibrahimpatnam.

7. During the hearing, the Revisional Authority has observed that the
there is variation for a quantity of 2593.098 Cbm between yielded quantity
and permitted quantity i.e., excess to the limit approved in mining plan
without obtaining approved modified Mining Plan. Further, the demand
raising authority has raised the demand on presumed recovery percentage
to arrive at the recovered blocks.

8. After taking into consideration of the material available on record, the
grounds of the revision petitioner, the arguments put forth by the petitioner
and Department officials, the Revisional Authority has decided to reduce the
penalty amount considering their financial positions on sympathetic grounds
and also to save the industry as this is the first mistake of the petitioner and
difficult to estimate the actual recovery percentage.

9. After hearing the arguments on both sides, the revisional authority has
decided to allowed the revision application of M/s.J.R.Granites Pvt Ltd.,
MD:Sri. M.Ramamurthy subject to payment of Rs.78,72,833/- towards
Normal Seig.fee in six (6) monthly equal instalments. The remaining
demanded amount of Rs.3,93,64,167/- towards Penalty is waived off.

10. Accordingly, the Revision Application is disposed off under Rule 35-A of
Andhra Pradesh Minor Mineral Concession Rules, 1966 and the Director of
Mines & Geology, Government of Andhra Pradesh, Ibrahimpatnam shall take
further necessary action in the matter.

D. RAMADEVI
JOINT SECRETARY TO GOVERNMENT

To
M/s. J.R. Granites Private Limited,
Mg. Director Sri M. Ramamurthy, J.R. Plaza,
4" Floor, Tank Street, Krishnagiri District,
Tamilnadu State - (RPAD)
The Director of Mines & Geology, Ibranhimpatnam.
Copy._to:
& Assistant Director of Mines & Geology, Palamaner, Chittoor District.
The PS to Hon’ble Minister (M&G), 3™ Block, AP Secretariat.
SF/SL

//FORWARDED :: BY ORDER//

SECTION OFFICER
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